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HOUSE OF THE PEOPLE
Friday, 12th March, 1954

The House met at One of the Clock.
[Mgr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

O1L-SEED RESEARCH STATIONS

*941, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the number of Linseed or Oil-
seed Research Stations in India and the
places where these are located; and

(b) the amount of expenditure in-
curred on each and the proportion in
which it is met by the Centire and the
States?

The Minister of Agriculture (Dr.
P. §S. Deshmukh): (a) There is no
Linseed or Oilseed Research Station
either under the Central Government
or the Indian Central Oilseeds Com-
mittee. In States also, there are no
Rescarch Stations exclusively meant
for linseed or other oilseeds. Experi-
mental work on these crops is being
carried out at Stations which deal
with agricultural crops grown in rota-
tion with oilseed crops.

(b) Does not arise.

Shri N. Somana: Is there any re-
search station for cardamom?

Dr. P. 8. Deshmukh: Not to my
knowledge.

Shri S. C. Samanta; The hon. Minis-
ter stated that there is no research
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station In India, either under the
Centre or in the States. May I know
whether any development centres have
been established?

Dr. P. S. Deshmukh: Research s
being carried on in almost every
State which grows considerable
amounts of oil-seeds. There is a consi-
derable amount of expenditure also
incurred both by the States as well
as by us under the schemes which are
supported by the Oilseeds Committee.

Shri Raghavachari: May I know
whether ‘there is not an institution
called the Oil Technological Institute
meant for research in ollseeds, at
Anantapur in Andhra?

Dr. P, S. Deshmukf:: I do not have
much information at the moment about
this Institute, but I believe itis not en-
tirely a research institute.

Jaranese MetHoOD oF Rice CuLTtI-
VATION

*942. Th. Lakshman Singh Charak:
Will the Minister of Food and Agricul-
ture be pleased to state the names of
the States which have increased their
paddy production per acre by the
Japarregse method of rice cultivation?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The following States
have sp far reported increase in yleld
of paddy per acre in the area brought

under Japanese method of paddy
cultivation:—

1. Assam,

2. Madhya Pradesh.

3. Orissa.

4. Uttar Pradezh
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. West Bengal.

. Pepsu,

. Madhya Bharat.

. Travancore & Cochin,

W & -3 & en

. Mysore.
10. Tripura.

The required information from the
remaining States is still awaited.

Th. Lakshman Singh Charak: Was
there a uniform increase in all eli-
mates in the States?

Dr, P. S. Deshmukh; The increase
varies from flve maunds of additional
produce to thirty-eight maunds.

Th. Lakshman Singh Charak: Was
this experiment tried in Jammu and
Kashmir State also?

Dr. P. S. Deshmukh: I have no re-
port so far.

Shri Dabhl: May I know the pro-
duction per acre and the cost per
acre?

Mr. Speaker: This question was
asked about a week or a fortnight
ago.

Shri Dabhi: Here all the States have
been mentioned.

Mr. Speaker: We will go to the next
question,

W. H. O.

*943. Sardar Hukam Singh: Will the
Minister of Health be pleased to state:

(a) whether the 13th session of the
W.H.O. Executive Board and also a
meeting of all WH.O. Regional Direc-
tors were held In Geneva in January
1054;

(b) it sv, what problems of special
importance to India were discussed at
this session; and

(c) whether any increase in the

regular budget of WH.O. has been
made?

The Deputy Minister of Health
(Sbrimati Chandrasekhar): (a) Yes.

(b) The questions dealt with at the
Regional Directors’ meeting, which
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was an irnformal conference, did not
concern the health problems in India
in particular, A statement indicating
the important maiters discussed at the
Thirteenth Session of the World Health
Organisation Executive Board is laid
on the Table of the House. [See Appen-
dix IV, annexure No. 1].

(c) The Executive Board has recom-
mended an increase in the regular
‘budget ef World Health Organisa~
tion subject to approval by the World
Health Assembly in May next.

Sardar Hukam Singh: Why was this
increase in the budget necessitated,
and will this addition to the budget
affect our health schemes in India?

The Minister of Health (Rajkumari
Amrit Kaur): The fijgure has been
recommended on the basis of certain
facts. The World Health Organisation is
asked to iake up a number of pro-
grammes by the so-called under-deve-
loped countries. It is unable to do
so on the present basis of finances that
it gets from the United Nations. There-
fore. the Executive Board recommend-
ed that perhaps if Member-States subs-
cribed a little more, that extra money
could be made available. All schemes
will be affected in India, as in any
other country, if the budget is not
brought up to what the Executive
Board hag recommended.

Sardar Hukam Singh: May I know
what amount we shall have to contri-
bute for this increased budget?

Rajkumari Amrit EKaur: We would
certainly have to pay an Increased
amount, probably either of about six
lakhs or about eight lakhs according
to what decision is taken at the As-
sembly.

Sardar Hukam Singh: May I know
whether the World Health Assembly,
scheduled tn meet in May next, is
lUkely to accept any Iresh scheme of
ours so far as health is concerned?

Rajkumari Amrit kaur: I have not
got the agenda yet, but all schemes
that are put forward by the countries
concerned are considered, and consi-
dered very favourably



991 Oral Answers
fet & fasiamt «t afafa
*Q¥y, g3 nifay qw : T W

FfY ag TaF ¥ w0 FG fF w97
# 54T f5d o9 ar® s ofonfys
Tl & felt gufgarst e fafea
A & foq wré fadew wfafe fgwr
waEg?

The Deputy Minister of Railways
and Transport (Shri Alagesan); A
Committee was appointed early in
1952 who have examined quite a good
number of terms which have been
sent to the Ministry of Education for
final approval,

Fz Mt Tw : R4 F Y I
FHET qATE M€ oY, 39 7 |7 9 FH
Ty #7 foqr € R wg T a@ N
FRE T F1E TaTgTAr T8 & 7

Shri Alagesan: This Committee has
finalised Railway terms beginning
with letters A, B and C and they
have been sent to the Ministry of
Education where they are being vetted

by another Board of scientific termi-
nology.

a5 Mifae I IHE a1 F AW
w7 WgT T T ¢, I9* faqq F 4T
B @I E, T AR FIE FAY WY AT
Y E a1 ag FRI 3ndr It T FIH
wE qer g !

tox aq aferge Wt (st gmo
o wmrest) : T FAET T AT W
7€ g &7 faa w4 &, SfFa o
TTa e ¥ €, ag 9 g=nfe
T @TE AR I F AT AT AR T
TEHTS & &7 sy Y 2 fear €

Shri Veeraswamy: May I know
whether it is not a fact that the ex-
pert committee find it very difficult to
fix appropriate and proper Hindi
equivalents for English technical
terms?
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Shri L. B. Shastri: That is not
correct. They have already drawn up
a list of names and that list has been
submitted to the Education Ministry
for approval.

Shri T. S. A (hettiar;: Has the Gov-
ernment accepted the principle that
has been accepted generally that inter-
national terms will be adopted for
these purposes?

Shri L, B. Shastri: I am sorry I can-
not say anything on that. It jg per-
haps for the Education Ministry along
with others concerned to discuss it
and decide.

&5 ifex o @ 97 aF s=-
T TRTAfE T g &, ¥ AW
AT SY %, Y g 6 sy wrea-
afe oy #1% g A & AR AN
URTEfE qIET § qg FEOF AT A
F oM § 7

Mr. Speaker: I think we are enter-
ing into an argument over the ques-
tion, We will go to the next question
now.

&z mfex e & OF q1F FAAT
AT JEar ar fF Iy weanafe w7 %
darT g st ?

Mr. Speaker: Thig is raising a dis-
cussion over a question put by an hon.
Member in this House. In fact,
language will depend upon what the
people will adopt.

a5 mfex wrw: 77 78 o qer
a7 fif ITET Tex1afs w4 76 T AR,
IgIA wgr 91 fr T gerafe d9
g st ?

Mr. Speakerr We wil] go to the
next question.
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QuININE

*947, Shri 8. N, Das: Will the Minis-
ter of Health be pleased to state:

(a) the present requirement of In-
dia of quinine;

(b) what part of thig requirement
is met by indigenous production and
what part by imports, both in the
form of natural products and in the
form of synthetic anti-malarials; and

(c) whether, and if so, to what ex-
tent, the cultivation of cinchona has
been affectéd by competition from the
synthelic anti-malarials?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
present requirement of quinine in
India is estimated {o be about 300,000
1bs. per year,

(b) Of the total requirement indicat-
ed above, the average percentages of
quinine manufactured in the country,
imported quinine and synthetics are
as below:—

Indigenous quinine
Imported quinine

Imported Synthetics (in
terms of equivalent quinine
salts) 87 p.c.

At present there ig no commercial
production of synthetic anti-malarials
in the country.

12 pec.
21 p.c.

(¢) During the last World War
quinine held the fleld. Since the end
of the War synthetic anti-malarials
have been used in an increasing mea-
sure, because of their relatively lower
cost. There has however, so far been
no appreciable effect on the existing
cinchona plantations.

Shri S. N. Das: May I know whether
there is any plan to make India self-
sufficient in the matter of quinine?

Shrimati Chandrasekhar: Yes, Sir.
Shri S. N, Das: What is the time

fixed by which it is expected that Indla
will be self-sufficient?

Shrimati Chandrasekhar: There is
under consideration a factory at
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Anaimalai Hills to produce more
quinine. Then we will be producing
nearly 150 lakh lbs, of quinine and
we will be self-sufficient.

Shri 8. N. Das: May I know whether
there is any plan for the production
of synthetic anti-malarials in India,
and if so, what is the programme for
that?

Shrimati Chandrasekhar: There is
at present a plan to set up a factory
at Rishra in West Bengal by the Im-
perial Chemical Industries.

Sari M. D. Joshi: Is any research be-
ing ‘carried on to prepare anti-ma-
larial drugs from Indian drugs?

Shrimati Chandrasekhar: Besides
quinine, I do not know of anything.

.Dr. Rama Rao: What steps are Gov-
ernment taking to take up the manu-
facture of synthetic anti-malarials in
view of the hon. Minister’s statement
just now that there is increasing de-
mand for it?

Shrimati Chandrasekhar: Not that I
know of.

RICE AGREEMENT WITH BURMA

*949. Shri Dabhi: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that Gov-
ernment have entered into a three-
year agreement with Burma under
which the latter will supply 2.30,000
tons of rice on Government-to-Govern-
ment account basis and 1,20,000 tons
through trade; and

(b) if so, whether any rice is pro-
posed to be imported from Burma
during the year 19547

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Under the Indo-Burma Trade
Agreement of September, 1951, the
Government of India were assured of
a supply from Burma of 2,30,000 tons
of rice on Government-to-(Fovernment
basis and 1,20,000 tons through trade
during every year from 1952 to 1955.

(b) Yes.
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Shri Dabhi: In view of the fact that
Governmeni have stated that they are
in a position to supply as much rice
as is required by the Bombay State,
have Government thought of advising
that Government to deration rice as
well as to remove the ban on inter-
district movement in that State, and if
so, whether the Government of Bom-
bay are likely to accept that advice?

Mr. Speaker: He may put one ques-
tion. He has put three questions.
What is the reply of the hon. Minis-
ter.

Shri M, V. Krishnappa: As soon as
the Burma rice arrives at Indian ports,
we will consider this question. How-
ever, there is a proposal i Bonmibay
to relax within a fortnight all the res-
irictions on rice movement, quantity of
consumption etc.,, except in eleven
citieg which are under statutory ra-
tioning. So, after the arrival of
Burma rice, we will consider that
guestion also.

Shri N. M. Lingam: Is it a fact that
the Tamil Nad Chamber of Commerce
has represented to Government that
this deal of Government with the Gov-
ernment of Burma will affect them ad-
versely and that they will not be in
a position to import rice for which
permits have been given to them al-
ready?

Shri M. V. Krishnappa: That was not
the contention. The South Indian
Chamber of Commerce, ag a matter of
fact, have got a lot of hoarded rice
with them and they thought that if
we import rice from Burma they would
not be able to get more money during
the lean part of the year. That was
one main reason. The second objec-
tion was that we may not be able to
get good quality rice since Burma has
got last. year's stock, These were the
only two reasons why they objected
in their representation to the Central
Ministry

Dr. Rama Rao: Is Government aware

that the Burmese authorities are re-
polishing deteriorated rice for supply to

us ?
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Shri M. V. Krishnappa: We have laid
down certain specifications regarding
quality in the agreement, and we are
going to exercise the utmost care and
vigilance regarding the quality of this
rice that will be supplied to India, 1f
it is below specifications, we are going
to reject that rice. There need not be
any apprefiension in the minds of
hon. Members that we are going to
accept rice which will be below our
specifications.

Dr. Rama Rao; Excuse me, Sir. He
has not answered my question.

Mr. Speaker: 1 have allowed one
question. I am going to the next ques-
tion.

Siari Shivananjappa: In view of this
rice to be supplied from Burma, do
Government contemplate decontrolling
rice in the whole country?

Shri M. V. Krishnappa: That has
been answered a number of times.

Deck PAsSENGER COMMITTEE REPORT

*950. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased to
state:

(a) whether the committee set wup
in 1950 to investigate and report on
the hardships of people travelling as
deck passengers has submitted its
report; and

(b) if so, how far the recommenda-
tions made in that report have been
given effect to?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes.

(b) A sfatement showing the main
recommendations of the Committee and
the extent to which they have been
implemented, is laid on the Table of
the House. [See Appendix IV, annexure
No. 2.]

Dr. Ram Subhag Singh: One of the
main recommendationg of this Coms-
mittee was that ships on the India-
Africa run should be provided with
bunks for all deck passengers. But
the B. 1. S. N. Company, according
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to the statement laid on the Table of
the House, has successfully avoided
the acceptince of this recommenda-
tion. May I know why Government
have allowed them to avoid it?

Shri Alagesan: This Committee was
appointed in 1950, and it reported
some time later, and the order on the
recommendations of this Committee
was issued last October. The Com-
pany concerned is
fmplement that recommendation.

Dr. Ram Subhag Singh: From the
statement, it appears that the same
Company has asked for exemption
from the provision of 25 per cent.
bunks on the India-Persian Gulf run,
and that Government are considering
the question of granting exemption.
May I know whether Government
will ask this Company not to ask for
exemption?

Shri Alagesan: It is true that this
Company has asked for exemption
from this provision on the India-
Persian Gulf run. But that request
ts under consideration, and we have
not come to any final conclusions.

" Shri V. P. Nayar: May I know whe-
ther, in view of the terrible over-
crowding of deck passengers in
steamers going from Madras to Burma
and other places, Government have
taken any steps to requisition more
services in these lines?

S8hri Alagesan: There is no question
of requisitioning more services.

TAKING OVER OF DELHI HOSPITALS

*951. Shri K. P. Sinha: Will the
Minister of Health be pleased to state:

(a) whether the taking over of the
two Hospitals in Delhi will bring
about any change in the emoluments
of the present staff; and

(b) if so, to what extent?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) and
(b). The taking over of the Safdar-
jang Hospital by the Government of
India for direct administration has
not brought about any change in the
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emoluments of the present staff of
that hospital. In the case of the
Willingdon Hospital and Nursing Home,
New Delhi, however, the emoluments
of some of the medical officers who
act as the authorised medical attend-
ants of Central Government servants
and their families, have been revised
with eflect from the 1st February,
1954. A statement showing the pay
and allowances formerly drawn by them
and the emoluments, as now revised.
is placed on the Table of the House.
[See Appendix IV, annexure No. 3].

Shir K. P. Sinha: May 1 know the
main reasons that led the Central Gov-
ernment to take these Hospitals under
their direct control?

Shrimati Chandrasekhar: The Safdar-
jang Hospital has been taken over, to
establish the All-India Medical Insti-
tute there.

Shri K. P. Sinha;: May I know whe-
ther any compensation has got to be
paid to the Municipal Committee, and
if so, how much?

Shrimati Chandrasekhar: Safdar-
jung Hospital was under the Delhi
State.

Shri S. N. Das: May I know whe-
ther the terms and conditions of all
classes of servants working in the
Willingdon Hospital will be consider-
ed by Government?

Shrimati Chandrasekhar:
not follow the question.

Mr, Speaker: He wants to know
whether the conditions of service of all
classes of servantg in the Willingdon
Hospital will be taken up for consi-
deration now.

The Minister of Health (Rajknmari
Amrit Kagr): The question of what
services are rendered to Central Gov-
ernment servants comeg wunder the
Contributory Health Scheme, and
that ought to begin functioning very
early in the new financial year.

I could

Shri Nanadas: May I know the pro-
posals of Government, for providing
better conditions and for improving
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the facilities for the patients in these
two Hospitals?

Rajkumari Amrit Kaur: There are
programmeg for increasing the bed
strength and alsg the staff.

MOVEMENT OF FOODSTUFFS IN MADRAS

*952. Shri V. Muniswamy: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
thaty the restriction on the movement
of foodstuffs in Madras has been re-
moved;

(b) whether the railway authorities
are refusing to book foodstuffs from
one district to another in Madras
State; and

(c) if so, what are the reasons?

The Deputy Minister of Railways
and Trausport (Shri Alagesan): (a)
By ‘foodstuffs’, the hon. Member ap-
parently means ‘foodgrains’. ‘The res-
trictions on the movement of food-
grains within Madras State have been
considerably relaxed by the Madras
Government in recent months but
they have not been completely re-
moved by them.

(b) No, if the movements are not
banned by the State Government.

(c) The ‘Railways have to observe
bans on movementg imposed by the
State Governments.

Sbri Muniswamy: May I know whe-
ther any representations were received
from the Madural and Salem Districts
regarding these difficultjes?

Shri Alagesan: Not to my knowledge,
Does the hon. Member refer to some-
thing particular? There are certain
bang still imposed by the State Gov-
ernment on the movement of food-
grains from one district to another,
or from one zone to another, Barring
that, there is no other ban imposed by
the Railways as such.

Shri Venkataraman: May I know
whether the Government are aware
that the Madras Government have
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stated that even though they have re-
moved the restrictions on move-
ment of foodgrains from Tanjore to
Madras, the Railways have not re-
moved the restrictions?

Shri V. P. Nayar: Naturall

Shri Alagesan: As far as movement
ifs concerned, rice is moving to Madras,
Chingleput, North Arcot, South Arcot
Tiruchirapalli, Salem, Coimbatore,
Madurai, Ramanathapuram and
Tirunalvelli on railways on Govern-
ment account.

Shri Venkataraman: My question
was whether Government were aware
that even though the Government of
Madras had removed restrictions on
transport of rice from Tanjore to
Madras, the Railways had not remov-
ed the restrictions.

Shri M. V. Krishnappa: I may add,
Sir, that for a fortnight it was so.
Then the matter was brought to the
notice of the Railway Ministry and set
right. Now rice is freely moving from
Tanjore to Madras.

Shri Muniswamy: May I know, Sir,
whether the GoVernment are aware
that proper and adeguate information
was not given to the railway au-
thorities with the result that people
have suffered because of the non-re-
moval of these restrictions?

Mr. Speaker: That is covered by
the previous reply. He admitted that
for fifteen days there was incon-
venience,

SUPER-ANNUATED LOCOMOTIVES

*953. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) how many super-annuated loco-
motive engineg are utilised on the
Northern Railway; and

(b) what attempts are being made to
replace them?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): (a)
544 overage locomotives have had
to be kept in service on the Northern
Railway.
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(b) The rehabilitation programmes
of all Railways, including the Nor-
thern Railway, have been accelerated
as much as possible.

Shri D. C. Sharma: May I know, Sir,
what is the normal age of a loco-
motive in terms of years and in terms
of miles?

Shri Alagesan: It is 40 years.

Mr. Speaker: The next question is,
what is the age In terms of miles.

Bhri Alagesan: I think after every
13 lakh miles there is overhaul.

Shri D. C. SBharma: May 1 know,
Sir, how many of these locomotives
run on the main lineg and how many
on branch lines?

Shri Alagesan: I do not have the
figures.

RaiLwaAy THEFT

*954. Shri Bishwa Nath Roy: Will
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that there
was a hold up of the 333 Dn. train
coming from Pahleja Ghat to Sonepur
Railway station in the North-Eastern
Railway on the night of 30th Decem-
ber, 1953 and an iron safe containing
Railway cash was removed from the
brake-van of the train; and

(b) if so, what was the result of the
investigations?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
There was no hold up of this train,
but an iron Travelling Cash Safe
containing railway cash was removed
from its break-van during itg run.

(b) The Cash Safe was recovered
intact about § mile away from the
rallway track at telegraph post No.
2/4 between Palezaghat and Sonepore.

The final report from the police is
awaited.

Shri 8. N. Das: In view of the fact
that the safe was taken away when
the train Was running, may I know
at what speed the train was running
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at that time, and how it was possible
to remove it?

Shrl Alagesan: 1 do not have any
information about the speed.

The Minister of Rallways and Trans-
port (Shri L. B, Shastrl): Whatever

may be the speed, it can be thrown
out.

PAY SCALES ON RAILWAYS

*955. Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any difference
in the pay scale of one and the same
category of services in the different
zones of the Railways;

(b) if the answer to part (a) above
be in the affirmative, (i) the reasons
for the same and (ii) the amount of
differences In pay scale in each cate-
gory; and :

(c) whether there are cases of
difference in pay scale within a zone
itself?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) to
(c¢). Uniformity in this regard as bet-
ween zones and within a zone has been
sought to be achieved by implement-
ation of the recommendations of the
Central Pay Commission and the
Joint Advisory Committee, But if
the hon. Member would like to
bring any specific cases to our no-
tice the Railway Board would be ask-
ed to look into them.

Shri T. B. Vittal Rao: May I know,
Sir, if the proof readers on the Nizam's
State Rallway draw less salary than
their counterparts on the Eastern
Railway?

Shri Alagesan: We can look into it
But in these cases the dutles and res-
ponsibilities differ, though the desig=
nation may be the same. If the hon.
Member wants, we can certainly look
into them.

Shrl Veeraswamy: May I know whe=
ther it is not a fact that the pay-
scales of the same category of staff
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in the Golden Rock and Perambur
workshops are different and it has
created a lot of frustration among
the staff?

Shri Alagesan: I would like to know
to which category he is referring to.
He can furnish detailg later.

Some Hon. Members rose—

Mr. Speaker:
question.

Order, order, Next

INDIAN FOREST COLLEGE, DEHRA
Dun

*956. Shri Gidwani: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the recommendatlons
of the Estimates Committee regard-
ing reduction of the training fees of
ihe students of the Indian Forest
College, Dehra Dun and bringing the
same to the level of those in other
professional Colleges and selection of
the students by open competition have
been accepted by Government; and

(b) it not, the reasons therefor?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
recommendations of the Eastimates
Committee are under consideration.

Shri Gidwani: Is it a fact that stu-
dents are selected and nominated by
each State and their expenses are
borne by those States?

Dr. P. 8. Deshmukh: Yes; I do not
know if any portion of the expendi-
ture contributed by the State is taken
from the students.

Shri Gidwani: What is the differ-
ence between the fees charged from
the foreign students and those charg-
ed from the studentg from the States?

Dr. P. S. Deshhmukh: In one case it
iIs fees and in the other case it is a
contribution for meeting the expen-
diture. If there is any doubt about
our giving any extra concessiong to
the foreign students, I would like to
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point out fhat the only foreign stu-
dents that we have admitted here
came from Nepal and Ceylon. Five
came from Ceylon and 6 from Nepal.

Shri T. N. Singh: May I know, as
the Estimates Committee Reports are
made in time for the next Budget,
whether in preparing the Budget any
effort is made to see that the decisions
of the Committee are incorporated in
the Budget?

Dr. P. 8. Deshmukh: During the
course of the examination of the
recommendations of the Estimates
Commiftee, every effort is mdde to
try and accept the Committee’s recom-
mendation and wherever we are in a
position to accept them, the necessary
economies will certainly be made.

POSTMEN IN GORAKHPUR DIVISION

*957. Shrl Dhusiya: Will the Minis-
ter of Communicationg be pleased to
state:

(a) the total number of temporary
and permanent postmen separately in
the Gorakhpur Division; and

(b) the number of Scheduled caste
persons among them?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur):

(a) Temporary 12
Permanent 310
(b) Temporary 1
Permanent 4

ot qfem: @ T=E & TIfR
gt € fr fagges sz & S &
qIETX AFZT W E | W7 T A A
7 § a1 7g #rf Tz arRfaaer
¥ ARz et ¥ 7
TaRz #t godr & & faw #Y g7 fwar
or &FaT &, A IT F TAART ;T T
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oft v wgree: @@ F w1 aw Tt
fie O wferer 7EF *7 7Y, aor Fred
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Shri Nanadas: May I know whether
it is a fact that they are finding it
difficult to get candidates for the post
of postman even now?

Shri Raj Bahadur: Sir, in all cases
we are not finding it difficult, but,
sometimes, it happens that we do
not get the required number of candi-
dates for the seats reserved.

INnDIAN CeENTRAL JUTE COMMITTER

*962. Shri L. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to refer to the answer to
starred question No. 715 asked on the
8th December, 1853 and state:

(a) whether any steps have been
taken to give representation to the
jute-growers’ interest in the Indian
Central Jute Committee;

(b) whether any increase hag been
made by Government in the annual
grant to the Committee; and

(c) if so, the reasons therefor?

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) The Jute growers’
interests are already adequately re-
presented on the Indian Central Jute
Committee.

(b) The annual grant of the Com-
mittee is Rs. 10 lakhs. For 1954-85.
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it has- been increased to Rs. 25 lakhs.
But this is without any commitment
for future,

(c) The enhanced grant of Rs. 25
lakhs has been given to the Committee
to enable it to complete the construc-
tion of the Jute Agricultural Research
Institutes Building, its staff quarters
and to finance some of the schemes
which were held up for want of funds.

Shri L. N. Mishra: May I know the
principle followed in giving represent-
ation to the jute- growers' interests
and ‘the persons who represent the
jute-growers' interest?

Dr. P. S, Deshmukh: Sir, I have got
the analysis of the representatives
here. There are ex-officio 2, Govern=-
ment of India nominees 4, representa-
tives of the State Governments 5, Co-
operative Movement of West Bengal
1, Jute Mills Association 2, Chamber
of Commerce 4, Shipping and Jute
Associations 1, Jute Trade, Bihar 1.
Growers' representatives: West Ben-
gal 3, Assam 2 and Bihar 2, in all 7.

Shri L. N, Mishra: What is the pro-
cedure followed in giving representa-
tion?

Dr. P. 8. Deshmukh: For the time
being, the procedure is selection out
of the State Government’s nominees.

Shri L. N. Mishra: May I know whe-
ther the Expert Committee has sug-
gested the reorganisation of the body?

Dr, P. 8. Deshmukh: I would like to
have notice.

Shri Amjad All: In answer to ques-
tion No. 715 on 8.12.53 the hon. Minis-
ter gave an undertaking for the recon-
stitution of this Committee. Has it
been effected?

Dr, P. 8, Deshmukh: No, Sir; I may
say that a good many of the other
Committees are also being looked into
and this will also be borne in mind
when the recommendations are receiv-
ed.
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TICKETLESS TRAVEL

*963. Shri Bibhuti Mishra: Will the
Minister of Railways be pleased to
state:

(a) the number of special drives
carried out to prevent ticketless
travel on the North East Railway in

1953:

(b) the amount realiseq in this
connection; and

(c) the number of persons sent so
far to jail?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
5,755 checks against ticketless travel
were carried out by Special Rallway
Magistrates.

Such checks were also conducted by
the Flying Squads and Sectional Sup-
ervisors and Inspectors of Travelling
Ticket Examiners but their number is
not tabulated and is not, therefore,
readily available.

(b) Rs. 5,28,358/-/-.
(c) 1,400.

off frgfr forr @ T ag ol A
gff aga 8@ A i W ang ¥
fere 7dY fd o € o s wa-
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Mr. Speaker: Is it a fact that tickets
are not issued in time at certain rail-
way stations?
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Mr. Speaker: It is wrongon the part

of hon. Members to address tue Minis-

ter direct. They Lave to await their
turn.

sy qw femic fag : a1 ag
g fF........

Mr. Speaker: Order, order. I-am go-
ing to the next Question.
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The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The hon. Mem-
ber has not mentioned the year
or years in respect of which the infor
mation is desired, During the 3 years
of the first Five Year Plan, the Gov-
ernment of Uttar Pradesh have receiv-
ed Central assistance in loans and
grant up to a total of Rs. 802-828 lakhg
for their minor irrigation schemes.

(b) In both.
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(c) 79 schemes in al! have been aid-
<d.

st TgaTe TR @ I AT AT @A
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Dr. P. S. Deshmukh: I am not in a
position to state.

Shri T. N. Singh: May 1 know whe-
ther the proportion of the grant paid
for minor irrigation in Uttar Pradesh
is very much in accordance with the
.area covered by this State?

Dr. P, S. Deshmukh; This is not one
of the considerations we take into ac-
count. We give priority to those
States which send schemes that meet
with our approval ‘First come, first
serve' Is the principle and we do not
go by the population or the area.

The .Deputy Minister of Fooq and
Agriculture (Shri M. V. Krishnappa):
We do not have the Ganges and the
Jumna flowing in our area.

Mr. Speaker: Let there be no side-
talk.

FRUIT AND VEGETABLE DEVELOPMENT
BoarD

*966. Shri S. C. Samanta: Wil]l the
Minister of Food and Agriculture be
pleased to state:

(a) whether a Fruit and Vegetable
Development Board, as proposed by
the Planning Commission, has been
set up; and

(b) if not, at what stage is the
proposal?

The Minister of Agriculture (Dr.
‘P. S, Deshmukh): (a) No.

(b) The proposal ig still under con-
slderation.

Shri 5. C. Samanta: May I know
whether any sum has been set apart
from the Vegetahle Developmert
Board?
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Dr. P, S. Deshniukh: To my know-
ledge, not so far.

Shri 8. C. Samanta: May I know
how the works that are to be cxecuted
by the Board are al present bDeing
done? May 1 know the medium?

Dr. P. S. Deshmukh: The Board is
not there. Part of the work is being
attended to by the Indian Council -t
Agriculfural Research,

Shri 8, C. Samanta: I wanted to
know whether any organisations such
as vegetable centres, etc., are in exist-
ence, and if so, how they are work-
ed.

Dr. P. S. Deshmukh: There are
vegetable seeds production centres and
I am sure the hon. Member has full
information about them.

Shri 8. N. Das: May I krow whelher
the proposal is under active consi-
deration or under ordinary considera-
tion?

Dr. P. S, Deshmukh: T am glad to
say that it is under very active consi-
deration.

TRANSFER OF CLERKS

*967. Shri T, B, Vittal Rao: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
powers of the Senior Superintendent
and the Head of the Circle in the
P. & T. Department are not inter-
changeable in the matter of transfers;

(b) whether transfers of clerks from
one division to another is taking
place in Hyderabad Sub-Circle with-
out the concurrence of the Post-Master
General, Madras or D.P.S. Hyderabad
Circle; and

(c) it so, the reasons therefor?

The Deputy Mimser of Communica-
tions (Shri Raj Bahadur): (a) The
question is not very clear. The powers
of the Senior Superintendent and the
Head of the Circle in matters of trans-
fers are different and the question of
inter-changeability does not arise.

(b) Transfer of clerks from one
Division to another in the interest of
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service is carried out only under or-
ders of the Director of Postal Services.
Mutual exchanges, however can be
permitted by Divisional Authorities
direct.

(c) Does not arise in view of replies
to (a) & (b) above.

Shri T. B. Vitta] Rao: May I know
if .any cases have come to the notice
of Government where the Senior Sup-
erintendent transferred certain clerks
from one Division to another without
the concurrence of the Director of Pos-
tal Services, Hyderabad?

Shri Raj Bahadur: As I said, the
Senior Superintendent can transfer
from one Division to another, subject
to the concurrence of the Supermten-
dent in charge of the other Division.

Census OF LAND HOLDINGS

*968. Shrl R. S. Lal: (a) Will the
Minister of Food and Agriculture be
pleased to state whether any directions
have been given to State Govern-
ments for census of land holdings?

(b) If so, do Government propose
to place a copy of the same on the
Table of the House?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(b) A copy of the Government of
India’s letter No, F.5-27/53-PC.II, dated
January 8, 1954 addressed to State
Governments is placed on the Table of
the House. [Placed in the Library. See
Library Index No. S—78/54.]

Shri N. M. Lingam: How do Gov-
ernment reconcile their anxiety to
solve the land problem and thereby
the unemployment problem, with the
tardy fashion In which State Govern-
ments move in the matter, as seen by
their failure even to take a census of
land?

Mr. Speaker: I do not think I can
allow that question. It is full of so
many insinuations.

Shri Thimmaiah: May I know, Sir,
whether any proposal has been sent
by the State Governments regarding
the ceiling to be fixed on the holding
of land?

12 MARCH 1954

Oral Answers 1012

Dr. P. 8. Deshmukh: Some States
are considering this question.

RAILWAY PAYMENT To GENERAL REVENUES

*969. Shri K. C. Sodhia: Will the
Minister of Railways be pleased to.
state :

(a) the total amount of interest
due from the Indian Railways to the
General Revenues during 1952-53;

(b) the amount that was actually
paid; and

(c) the reasons of non-payment of
the full amount?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a).
and (b). No interest was due to Gene-
ral Revenues ‘from Indian Railways
during 1952-53. But, the dividend at
the rate of 4 per cent. on the Capital-
at-Charge due and paid to General
Revenuesg for 1952-53 was Rs. 33-99:
crores.

(c) Does not arise.

Shri K. C. Bodhia: On what capilal
is this dividend due?

Shri Alagesan: About Rs. 8574
crores.

Shri K. C. Sodhia: Does it Include
all the capital of the Railways?

Shri Alagesan: Yes, Sir, except [or:
the late Bengal-Assam and North Wes-
tern Rallways whose accounts have
not yet been settled.

Mr. Speaker: Order, order. I haveto
request hon. Members not to carry on-
talks, because under the sound arran-
gement, it interferes with my hearing.
On the left as well as on the right
benches I find that talks are continu-
ously going on. I am not able tn near
what the question is and what the
answer to it is. Talks, even in low
tone, are reproduced in loud {one.
Hon. Members would do well to help
the Chair in maintaining silence. If
they have to talk anything, they may
go out and dp so.

Shri K. C. Bodhia: What is the length-
of those Railways?

Shri Alagesan: About 34.000 miies.
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Shri K. C, Sodhia: What is the
.amount of capital invested in them?

Mr. Speaker: He perhaps means
those railways in respect of which he
did not show any return or dividend—
"the length of those railways.

Shri Alagesan: I do not have those
figures with me.

Shri T. B. Vittal] Rao: May T know
if dividend is paid on Rs. 60 crores for
which there are no tangible assets, as
reported by the Indian Railways En-
quiry Committee?

Shri Alagesan: Yes, Sir, that is a
matter of record.

INDIAN TELEPHONE INDUSTRIES

*970. Shri V., P, Nayar: Will the
Minister of Communications be pleas-
ed to state whether Government are
aware that the medical facilities given
to the workers of the Indian Tele-
phone Industries Bangalore are inade-
guate?

The Dcputy Minister of Communica-
tions (Shri Rai Bahadur): No, the
medical facilities are not cinsidered
inadequate. It is, however prowosed
to provide further facilities by estab-
lishing a hospital in the residentinl
area of the Factory, The woik on
this is expected to be taken up during
the current year. It is also proposed
to provide a creche for childien of the
women employees as the deinand for
it arises.

Shri V. P. Nayar: Are Government
aware, Sir, that in this Faclory waere
hundreds of women are working there
is no lady doctor?

Shri Raj Bahadur: The nurnber of
women is 167 and we have got one
nurse, a midwife and one medical
officer, who are looking after and ren-
dering them adequate medical facili-
ties. So far the rule was that only
unmarried women and widows were
.allowed to be employed.

Shri V. P. Nayar: Is It on account
wof lack of proper medical facilities
that the management has placed res-
trictions on the marriage of working
~women there?
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Shri Raj Bahadur: There is no res-
triction on marriage as such. As a
matter of fact, till now only unmarri-
ed women were allowed. Now we
have changed the rules and married
women also will be allowed to be em-
ployed, and consequently whatever
medical facilities are requi.ed will be
provided.

ToBACCO RE-DRYING MACHINE AT GUNTUR

*971. Shri C. R. Chowdary: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Guntur District
Tobacco Marketing Committee re-
quested that the Tobacco Re-drying
Plant purchased by the Central
Tobacco Marketing Committee be given
to it;

(b) the reply that was given by
Government ; and

(c) what decision has been taken
by Government for disposal of the
Plant?

The Minister of Agriculture (Dr. P.
B. Deshmukh): (a) Yes.

(b) and (c). The matter is under
consideration.

Shri C. R. Chowdary: How long will
it take to take a decision on this mat-
ter?

Dr, P. S. Deshmukh: I believe it will
be finalised within the course of the
next few weeks.

Shri C. R. Chowdary: Is it not a fact
that many parts of this plant are
missing already?

Dr. P. 8. Deshmukh: I have no infor-
mation.

Shri Nanadas: May I know when
this plant was purchased and how long
was it lying idle there?

Dr. P. S. Deshmukh: It was purchas-
ed a few years ago and it is a fact that
it has been lying idle because in the
meantime there were adequate arran-
gements for curing made by private
agencies and therefore, this plant could
not be used,
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OvBRAGED LOCOMOTIVES

*972. Shri H. S. Prasad: Will the
Minister of Rallways be pleased to
state :

(a) the number of overaged loco-
motives running on line in the
North Eastern Railway that require
replacement; and

(b) the time within which these
are expected to be replaced?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
At present there are 204 overaged lo-
comotives running on line.

(b) Replacement is being planned
over a period of about five years.

Shri H. S. Prasad: May I know whe-
ther the replacement of locomotives
will be made by those manufactured
in India or by those purchased from
outside?

Shri Alagesan: It is both.

Pandit D. N. Tiwary: Is Government
aware that due to the troubles given by
these engines, passengers often miss
their connections and are put to incon-
venience?

Shri Alagesan:
been such cases.

Shri Muniswamy: May I know which
kind of locomotive—whether it is the
indigenous manufactured or that im-
ported from foreign countries—that
gives better service?

Shri Alagesan: They are equally
good, both.

Shri T. B. Viital Rao: May I know if
the average life—average age of loco-
motives utilised on these Rallways is
twenty years?

Shri Alagesan:
figure.

There might have

I do not have the

AIR-CONDITIONED COACHES

*973. Bhri M. D. Joshi: Will the
Minister of Railways be pleased to
state the number of air-conditioned
coaches that are af present runningon
the different zones of the Indian
Rallways?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): Cen-
tral 11, Eastern 12, Northern 5, Sout-
hern 7, Western 17.

S8hri M. D. Joshi: Is the number go-
ing to be augmented?

Shri Alagesan: Yes, we have got a
programme of construction.

Shri M. D. Joshi: How much expen-
diture will it involve?

Shri Alagesan: I cannot give the
figure off-hand.

Shri S. V. Ramaswamy: Are air-con-
ditioned coaches introduced in all
trains where first class has been abo-
lished?

Shri Alagesan: Not in all trains but
in most of the trains where first class
has been abolished we have got these
coaches.

Shri 8. V. Ramaswamy: How many
air-conditioned coaches do the Rail-
way Administration propose to put in
every year?

Shri Alagesan: We propose to con-
struct about 228 broad gauge and 126
metre gauge coaches.

Shri K. K. Basu: What proportion of
these air-conditioned coaches are
manufactured or assembled in India
and what proportion imported from
outside?

Shri Alagesan: All the coaches are
made here.
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The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Four.

(b) Actual mileage of these railway
lines is as follows:—

Miles.
Hardwar-Dehra Dun. 32.25
Gwalior-Shivpuri. 74.45
Gwalior-Sheopur-Kalan. 124.15
Ujjain-Agra. 41.50

(c) Higher tares are charged on ac-
count of special factors, such as, higher
cost of construction, maintenance and
working,

Shri R. C. Sharma: May I know whe-
ther on Gwalior-Sheopur line there is
no such condition as to charge enhanc-
ed rate of fare?

Shri Alagesan: It is because the con-
ditions that I just mentioned obtain
that the enhanced fare is being charg-
ed.

Shri R. C. Sharma: May I know how
many miles long there is hilly track in
this on account of which there is this
enhanced charge?

Mr. Speaker: He wants to know for
what length of any track this enhanced
charge is made—is there any standard
rule, that is what he means—and if
there is so much of mileage of Hhilly
track to justify the additional charge.

The Minister of Rajlways and Trans-
port (Shri L. B. Shastri): It does not
depend upon the mileage.

Shri U. M. Trivedi: Is it a fact that
this enhanced fare has been abolished
on other railways recently?

Shri Alagesan: On sixteen sections
they were abolished. Now they are
being retained on fourteen sections on
the whole.

“AsHA” CARGO SHIP

*976. Shri L. Jogeswar Singh: Will

the Minister of Transport be pleased
to state:

(a) whether it is a fact that fifty-
three Indian crew of the Cargo Ship
“Asha"” with 5,000 tons of scrap iron
for Japan, owned by the Jhajaria
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Trading Company of Calcutta, refused
to continue their voyage to Japan
beyond Singapore and demanded re-
turn to India;

(b) whether it js a fact that the
ship was old and unseaworthy;

(c) whether it is a fact that the ship
will now be towed to Japan and sold
there as scrap; and

(d) what steps Government have
so far taken or propose to take
against this Company for using un-
seaworthy ship?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes.
Fifty-four members of the crew (8
officers and 46 men) and the Master of
the ship refused to continue their voy-
age to Japan beyond Singapore and
asked for repatriation to India.

(b) Though old, the ship was in pos-
session of all Certificates in respect of
seaworthiness when she sailed from
Bombay on 24th December, 1953.

(c) Yes.

(d) Does not arise in view of the re-
ply to part (b) above.

Shri L. Jogeswar Singh: May I know
whether the crew have arrived in
India?

Shrl Alagesan: Perhaps they will be
arriving tomorrow.

Shri Amjad Ali: Before the ship left
Indian waters was there a cerlificate
of its seaworthiness? -

Shri Alagesan: Yes, it was in posses-
sion of all the certificates.

BaRrst LiGHT RAILWAY

*978. Shri H. G. Vaishnay: Will the
Minister of Rallways be pleased to
state the value of the rolling stock on
the date of taking .over the -Barsi
Light Railway?

The Deputy Minlster of Rallways
and Transport (Shri Alagesan): The
book value is Rs. 47,70,745/-.

Shri H G. Vaishnav: May I know
the number of the locomotives?
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Shri Alagesan: I do not have figures
as to the rolling-stock.

Shri H. G. Valshnav: What was the
amount of compensation paid to the
company for these rolling-stock?

Shri Alagesan: It is not a question
of paying compensation. The com-
pany has been taken over, and as
per the agreement we have paid the
price.

Shri H. G. Vaishnav: Was not the
rolling-stock separately valued?

Shri Alagesan: No.

shri K. K. Basu;: May I know whe-
ther the value shown in the books of
the company were scrutinised by
physical assessment of the stock left
when the Government took it over?

Shri Alagesan: It was only as re-
gards the deficiency of the stock that
there was inspection.

TELEPHONE EXCHANGES IN RAY
SEEMA

*979, Shri Lakshmayya: Wil the
Minister of Communications be
pleased to state:

(a) whether any new telephone e:!(-
changes are proposed to be opened in
Rayalaseema; and

(b) how many such exchanges are
working in that area at present?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur):(a) Yes.

(b) 10.

Shri Lakshmayya: What are the
factors that will be taken into consi-
deration in opening these new tele-
phone exchanges at different places?

Shri Raj Bahadur: To begin with,
we propose to provide telephone ex-
changes for all district headquarters
and towns with a population of over
30,000 and over.

Shri Lakshmayya: May 1 know
whether representations are being
made by the people of Uravkonda for
the opening of a telephone exchange
in that commercial town?

769 PSD
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Shri Raj Bahadur: Representation
was received and the opening of a
public call office was sanctioned. It
will be opened as soon as the re-
quisite stores are available.

R  PURCHASE OF FERTILIZERS

*“980. Shri S§. N. Das: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the total amount of short-term
loans sanctioned to the various States,
for the purchase and distribution of
ammonium sulphate, during the year
1953-54;, and

(b) to what extent the various
State Governments were able to utilise
these loans?

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) Rs. 586 81 lakhs
upto 6-3-54.

(b) It is expected that a sub-
stantial portion of these loans
have been utilised by the State
Governments. The actual amount
utilised will be known only some-
time after the close of the financial
year.

Shri 8. N. Das: May I know whe-
ther any efforts were made during
this period when loans were granted
to the various States, to see whether
they were utilised and if so, to what
extent?

Dr. P. S. Deshmukh: These are not,
in fact, cash loans. We give them
quantities of fertilizers. There is no
possibility of any money being uti-
lised for any other purpose. Why I
say we are not in a position to state
whether the whole sum Is utilised or
not is because we do not know whe-
ther the quantity of fertilizers have
been actually consumed,

Shri S. N. Das: May I know whe-
ther the various States have put for-
ward their demands for the coming
year and if so, what is the total
quantity that they have required?

Dr. P. 8. Deshmukh: We have pro-
vided a sum of Rs. 10 crores for the
current year. We have had a confe-
rence of the officers concerned with
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the distribution and they have given
their requirements.

Shri K, K, Basu: May we know
whether the fertilizers loaned out to
the various States were distribuled
to the actual cultivators on a cash
basis or as a loan?

Dr, P. S. Deshmukh: It was merely
fertilizer that was given as a loan.
The actual cost will be recovered in
the month of June or some time be-
fore,

Shri K. K. Basu: My question was
whether the States on their part also
loaned out the fertilizer to the
cultivators or sold it on a cash basis?

Dr. P. 8. Deshmukh: We expect
them to give by way of loans,

SENIORITY OF RAILWAY OFFICERS

*981, Shri Muniswamy: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
seniority of Class I Officers of Rail-
ways is borne on an all-Railway
basis;

(b) how often these Class I Officers
are transferred from one Railway to
another;

(c) what is the policy that is pur-
sued by the Railway in transferring
these Officers;

(d) whether it is a fact that Class
III staff are transferred once in five
years to maintain efficiency; and

(e) whether the same policy is
pursued for Clasg I and II Officers?

The Deputy Minister of Rallways

and Transport (Shri Alagesan):
(a) No Sir.

(b) and (c). Apart from mutual
transfers at the request of particu-
lar officers, transfers of officers from
one Railway to another are arranged
to suit the public interest.

(d) Though such instructions were
issued sometime back in respect of
staff coming in contact with the
general public, they have not been
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strictly enforced on account of cer-
tain difficultles under existing condi-
tions. Transfers are generally made,
however, for administrative reasons.

(e) These officers are liable to be
transferred for administrative rea-
rons and when it is in the public in-
terest to do so.

Shri Muniswamy: May I know whe-
ther individual representations or re-
presentations through the Union have
been made from the Southern Rail-
way that the policy framed and the
instructions issued by the Govern-
ment to the Southern Railway are
not being followed by the authorities
there?

Shri Alagesan: Is the hon. Member
referring to the five-year rule?

Mr. Speaker: What are the instruc-
tions that are not being followed?

Shri Muniswamy: Insiructions re-
garding transfers, promotions, etc,
have not been followed.

Shri Alagesan: They do not go to-
gether.

Tourist PuBLICITY

*982. Shri D. C, Sharma: Will the
Minister of Transport be pleased to
state:

(a) how many booklets in pictures
have been published by the Tourist
Traffic Branch of the Ministry of
Transport in the current financial
year; and

(b) to what uses these are put?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Eight.

(b) The publicity material is de-
signed to promote tourist traffic.
These are distributed free to different
agencies connected with the travel
trade. Copies of the priced publica-
tions are also put on Sale in India.

Shri D. C. Sharma: May I know
it they are produced departmentally
or whether outsiders are commilssion-
ed 1o do that?
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Shri Alagesan: They are
departmentally,

Shri D. C. Sharma: May I know
the subject matter of these eight
booklets?

produced

Shrl Alagesan: It is a long list
and.........
Mr. Speaker: The hon. Member

may refer to the book list.

Shri N. M. Lingam: If documenta-
ries have been prepared of some
Himalayan hill stations in furtheran-
ce of tourist publicity, may I know
why no hill station in South India
has been selected for this purpose? -

Shri Alagesan: If the hon, Member
is particular about his hill station, I
can promise to consider it.

Shri D. C. Sharma: In what lan-
guages all these booklets are pro-
duced?

The Minister of Rallways and
Transport (Shri L. B, Shastri): Hindi
and English.

SENIORITY IN RaiLwAY SERVICES

*983. Pandit D. N. Tiwary: Will
the Minister of Railways be pleased
to state:

(a) whether seniority in Railway
services is considered zone-wise, or
on the basis of old divisions of Rail-
ways, viz.,, O.T.R.,, EILR, etc,; and

(b) whether services in regions or
zones are interchangeable and trans-
ferable?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Seniority in respect of higher grade
posts is determined on an ull-railway
basis.

(b) Inter regional transfers are
made ordinarily in posts which are
filled on a zonal basis; inter-zonal

transfers are not ordinarily made.

Pandit D. N. Tiwary: May I know
in how many cases the seniority in
one zone was affected by transfer from
another zone?
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Shri Alagesan: As I said, generally
inter-zonal transfers are not made.

Pandit D. N. Tiwary: When trans-
fers were made, may I know whether
the seniority in the other zone was
affected?

Shri Alagesan: When made at the
request of the person concerned, he
goes at the bottom.

Shri Venkataraman: May I know
what is the rule followed by the Rail-
way Administration where there is
a question of seniority to be decided
between a confirmed employee and
an employee with larger service?
Supposing there are two persons, one
is a confirmed employee and the other
has a larger service., which of the
two will be considered senior for the
purpose of classification of seniority?

The Minister of Railways and
Transport (Shri L. B. Shastri): Of
course. the conflrmed employee.

Shri Venkataraman rose—

Mr, Speaker: I do nol want any
argument on this question.

RAILWAY ACCIDENT

*984. Shri Gidwani: Will the Min-
ister of Rallways be pleased to state:

(a) whether there was any acci-
dent to a goods train on the Gun-
takal to Hubli section of the South-
ern Railway on the 17th January.
1854;

(b) what was the number of peo-
ple killed and what was the number
of people injured;

(¢) what was the other damage
sustained;

(d) whether any enquiry has been
made; and

(e) if so, what is the result of the
enquiry?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes. At about 1-50 hours on the night
of the 17th/18th January, 1954, while
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No. 5111 Up Goods train was running
beiween Bantanahal and Virapur
stations on the Gantakal-Hubli sec-
tion, the four rearmost vehicles cap-
sized and fell into the river bed over
a bridge and the next three capsized
beyond the bridge.

(b) Four railway servants died and
two others, also railway servants,
were injured.

(c¢) The approximate cost of damage
{o railway property was Rs. 60,650.

(d) An enquiry was held by a Com-
mittee of Regional Officers of the Rall-
way,

(¢ Prima tacie the derailment was
caused due to the excessive speed of
the train and the brakes of a wvehicle
on it being ‘ON",
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). Yes.
This work which is expected to cost
nearly 23 crores is already proceeding
in the States of UP., Bihar, Punjab
and PEPSU.

(¢) The names of the firms who
have been given contracts are:—

(i) M/s. Associated Tubewells
Ltd.

(ii) M/s. Harold T. Smith Inc.

(iii) M/s. German Water Develop-
ment Corporation.
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(iv) M/s. French Group of Dril-
ling Cos.

Dr. Ram Subhag Singh: By what
time do Government expect the tube-
well construction operation to be
completed, and will the States in
which this work has been undertaken
also bear any portion of this expen~
diture?

Dr. P. 8. Deshmukh: Most of these
are loans to the States, and a part of
them comes from T.C.M. funds. The
contract states every time the period
that is to be taken for the completion
of the work. It is not more than
two years from the start.

Dr. Rami Subhay Singh: May I kuow
whether the Government of India
have any say in the matter of deter-
mining the water rates of these tube-
wells which are going to be construc-
ted from the loan advanced by the
Government of India?

Dr, P. S. Deshmukh: Yes. It is en-
tirely in our power to determine the
rates and the contracts.

Dr. Ram Subhag Singh: May I
know whether the States in which
the existing water rate is going on
will allow the Government of India
to have another water rate?

Dr. P. S. Deshmukh: These tube-
wells are going to be constructed at a
specifled rate which is given in the
contract. If there are any tubewells
outside this, there is no binding that
this rate should be followed.

Shri V. P. Nayar: May I know the
number of tubewells for which con-
tracts have been given to the Ameri-
car firm, Messrs. Harold T. Smith
Inc., and. may I also know how their
rates compare with the rates of other
l\irmh?

Dr. P. S. Deshmukh: I would like
to have notice. The details are not
available, and I would have to give a
somewhat lengthy reply.

Shri Lakshmayya: Do Government
propose to construct any tubewells in
Rayalaseema?
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Dr. P. 8. Deshmukh: It will depend
upon the exploratory work we are
trying to do. If as a result of the
same, any portion of Rayalaseema is
considered suitable for sinking tube-
wells. then alone we will be able to
venture on it
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The Minister of Food and Agricul-

ture (Shri Kidwai): (a) The students

admitted to the Forest College are
probationers to the State Forest Ser-
vices. They are selected on the basis
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of competitions held by the State au-
thorities in consultation with  the
State Public Service Commissions.

(b) The College is more in the
nature of or analogous to the LA.S.
and IP.S. Training Colleges. The
question of affiliating it with any Uni-
versity does not, therefore, arise.

(c) Candidales holding at least a
Second Class Bachelor’s or Master's
degree in natural Science, mathema-
tics or agriculture arc eligible.

RarLwAy Users’ CONSULTATIVE Con-
MITTER

*946. Shri A. K. Gopalan: (a) Will
the Minister of Railways be pleased
to state whether any representations
or memoranda have been received by
Governmen{ about the necessity for
associating fish merchants on the West
Coast of Madras, in the Railway
Train Users’ Consultative Committee?

(b) If so, what action do Govern-
ment propose to take in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)
Yes.

(b) The Southern Railway have
been asked to consider this represen-
tation along with others in consulta-
tion with the State Government when
a vacancy arises.

RAILWAY WORKSHOP AT MYSORE

*948, Shri Keshavalengar: (a) Will
the Minister of Railways be pleased
to state how many bogies are being
produced every year in the Railway
Workshop, Mysore?

(b) Whay is the life of a
bogie?

(c) What is the difference in price
between a wooden bogie with third
class compartments and a metallic en#
imported from abroad?

The Deputy Minister of Railways

and Transport (Shri Alagesan) : (a)
12 bogie vehicles. -

wooden

(b) Approximately 30 years.
(¢) An imported all metal Metre
Gauge Bogie Shell after it has been
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furnished in Railway Workshops costs
about Rs, 13,000/- more than timber
podied third class coach.

SUGAR-CANE CULTIVATION

*958. Shri S. C. Singhal: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the average percentage of the
recovery of sugar from sugar-cane
and the yield of sugar-cane per acre;
and

(b) what was the area under sugar-

cane cultivation during each year, for
the last five years?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The All India
percentage of recovery of sugar from
cane during the season 1952-53 was
9:97. The average yield of sugar-cane

per acre during that year was 2,693
Lbs.

(b) The area under rugar-cane dur-
ing the years 1948-49 to 1952-53 was
as under:

( flgures in '000 acres)

1948-49 1949-50 1950-51 195I1-52 1952-53

3,752 3,624

4.217 4,792 4.376

INDIAN LABOUR CONFERENCE

*959. Shri B. S. Murthy: Will the
Minister of Labour be pleased to
state the important subjectg discussed
and conclusions arrived at the 13th
session of the Indian Labour Confer-
ence held at Mysore from the 7th to
9th January, 19547

The Deputy Minister of Labour

(Shri Abid All): The subjects discus-
sed were:—

(1) Review of IL.O. Conferences
and Committees held recent-
ly;

(2) Technical Assistance:

(3) Problems of women labour;

(4) Wagefixing machinery;

(5) Implementation of the Indus-

trial Statistics (Labour)
Rules;
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(6) Gorakhpur Labour Scheme;

(7) Uniformity in legislation re-

lating to Maternity Benefits;
and

(8) Payment of Provident Fund
dues to a subscriber before
retirement.

The two resolutions which were
adopted at this conference have al-
ready been placed on the Table of
the House. The Conference made
several suggestions with regard to
the other items.

RAILWAY CLEARING ACCOUNTS STAFF

*960. Shrl T. K. Chaudhuri: Will
the Minister of Rallways be pleased
to state:

(a) whether it ig a fact that about
240 repatriated staff of the Railway
Clearing Accounts Officer, Delhi who
were sheltered in one-roomed accom-
modation in June, 1948 as a tem-
porary arrangement. have not been
provided with any alternative accom-
modation up till now;

(b) whether these persong forfeit
their full-house rent allowance over
and above half of the standard rent.

or 10 per cent. of the pay, whichever
is less:

{c) the reasons therefor; and

(d) whether Government have any
plans in the near future t, provide
them with suitable accommodation?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. Sir. 10 employees have. how-
ever, since been provided with sepa-
rate accommodation.

(b) Yes, Sir.

(¢) The House rent allowance 1is
paid to the staff who are not provid-
ed with any Government accommo-
dation and Is not admissible to those
who occupy accommodation provided
by Government.

(d) Yes. Sir. Shortage of quarters
is being made up every year, on a
programmed basis. Independent
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accommodation would be allotted as
and when opportunity occurs keeping,
of course, in view the demand of
other staff as well

Deep-SEA FISHING

»

*961. Shri Gopala Rao: Will the
Minister of Food“and Agriculture be
pleased to state:

(a) whether the experiments in
deep-sea fishing have proved profit-
able; and

(b) if the reply to part (a) above
be in the negative, what steps Gov-
ernment propose to take in the
matter?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, in pro-
viding information about fishing
grounds, fishing gears and training of
personnel.

(b) Does not arise.

RENT OF RAILWAY QUARTERS

+964, Shri Raghavaiah: Will the
Minister of Railways be pleased to
state:

(a) whether the railway workers at
Hubli have protested against the in-
crease in house rent:

(b) if so, the reasons for the same;
and

(c) the stepg Government have
taken to redress their grievances?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) The increase in the rents was
due to the introduction of a uniform
system for the whole of the Southern
Railway on the same basis as exists
on other Government Railways.

(c) It has been decided to give
effect to the increase in rent in four
half yearly instalments commencing
from 1-10-53. In no case is rent re-
coverable in excess of 10 per cent. of
the emoluments of an employee.
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PaLArR BRIDGE
*977. Shri Kachiroyar: Will the

Minister of Transport be pleased to
state:
(a) whether it is a fact that the

construction of an overbridge on the
river Palar (Madras State) between
Ranipet and Arcot has been included
in the Five Year Plan:

(b) if so, the estimated expendi-
ture that is proposed to be incurred
in this connection; _and

(c) when the work is to be started
and when it will be completed?

The Deputy Minister of Raillways

and Transport (Shri Alagesan): (&)
Yes.

(b) Rs. 21.00 lakhs roughly.

(c) The work is expected to be
started during 1954-55 and completer
within two to three years.
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The Deputy Minister of Communica-

tions (Shri Raj Bahadur): (a)
Quantity 257,738 1bs.
Value Rs, 8,41,203

(b) Detected 3.689
Challaned 80 cases.

OVERTIME ALLOWANGCE FOR POSTAL STAEF

*987. Shri Raghavaiah: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that some
categories of postal employees are
obliged to work on postal holidays;
and
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(b) if so, are they paid any over-
time allowance?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
only those connected with the receipt,
despaich and delivery of mails.

(b) No. but Postmen and Packers
are paid a fixed allowance of Re. 1/-
for each holiday on which they. work.

VEGETABLE SEED BREEDING STATION,
KuLu

*988. Shri Hem Raj: Will the Min-
ister of Food and Agriculiure be
pleased to state:

(a) the area of land under the
Vegetable Seed Breeding Station,
Kulu (Punjab); and

(b) the annual expenditure incur-
red on it?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) and (b). The
information in so far as the Central

Vegetable Breeding Station at Kulu
is concerned, is:—

(i) Area of land 23 acres (ap-
prox.)

(ii) Annual expenditure:—

1950-51  1951-52 1952-53
Rs. Rs. Rs.
49,064 58.334 60.805

WAR INJURIES (b:\irmsanon INSURANCE
CT

*989. Shri K. C. Sodhia: (a) Will the
Minister of Labour be pleased to state
the total amount spent so far towards
labour welfare under the War Injuries
Compensation Insurance Act?

(b) What is the nature of these
measures and at how many centres is
this work being carried on?

(c) What is the total number of
persons benefiting thereby?

The Deputy Minister of Labour
(Shri Abid AlD): (a) A sum of about
Rs. 2,34,000/- has been sanctioned so
{ar; the amount actually spent is not
known at present.
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(b) Copies of the two schemes
under which grants are made are
placed on the Table of the House.
[Placed in the Library. See Library
Index No. §—79/54.])

(c)" 42 workmen in the case of the
scheme for the award of scholarship
and about 6,500 %workmen in the
Central sphere in the case of the other
scheme. In the State sphere, the
number will be large but the exact
figures are not known.

VANAMAHOTSAVA

*990. Shrimati Kamlendu Mati Shah:
Will the Minister of Food and Agrl-
culture be pleased to state:

(a) the number of trees planted so
far under the Vanamahotsava Scheme;

(b) the number of trees that have
survived so far; and

(c) the amount of money spent on
the Scheme?

The Minister of Food and Agri-
culture (Shri Kidwal): (a) and (b).
Attention is invited to the reply
given to parts (a) and (b) of Ques-

tion No. 55 on the 17th February,
1954.

(c) Rs. 49,708/- since its start over
four years ago.

CoLLisION oF “JaLamoTI”

Shri Bishwa Nath Roy:
*991. Shri H. 8. Prasad:
| Sardar A. 8. Saigal:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Indian Freighter “Jalamoti” was in-
volved in a collision in February, 1954
in the Elbestuary; and

(b) the amount of loss due to the
collision?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
Yes.

(b) This has not yet been assessad.
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INTERNATIONAL WHEAT CCUNCIL

*992. Shri C. R. Chowdary: Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that the International Wheat Council
has been informed by the Govern-
ment of India that they are not taking
the guota of one million tons of wheat
under the International Wheat Agree-
ment for the year from July 1953 to
June 19547

The Minister of Food and Agricul-
ture (Shri Kidwai): Yes, Sir. The first
.crop year under the revised and re-
newed International Wheat Agreement
is from lst August, 1953 to 31st July,
1954 and not from July, 1953 to June,
1954 as stated by the hon. Member.
It is correct that the International
Wheat Council hag been informed by
the Government of India that they
.are not taking the quota for the I1st
year of the International Wheat
Agreement which is from 1st August,
1953 to 31lst July, 1954.

RaADIO LICENCES

#9093, Shri L. Jogeswar Singh: Will
the Minister of Communications be
pleased to state:

(a) how many cases of possession
and working of radio receiving sets
without a proper licemce have so far
been detected since January 1953;

(b) how many persons were pro-
secuted in this connection; and

(c) the steps taken to ensure regis-
tration of radio sets?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
12,436 from 1st January, 1953 to 3lst
December, 1953.

(b 1,575.

(¢) The antipiracy staff employed
by the Department arranged anti-
piracy drives throughout the year for
checking and licensing radio sets.

ELECTION CONTEST BY EXTRA-DEPARTMENTAL
STAFF

*994, Pandit D. N. Tiwary: Will the
Minister of Communications be
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pleased to refer to starred question
No. 413 asked on the 30th November,
1953 and state:

(a) whether any decision has been
taken about allowing the extra-
departmental postal staff to contest
panchayat and other local elections;
and

(b) the categories of other Govern-
ment employees who will be given this
latitude?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.
They can contest the elections refer-
red to.

(b) Any person who is not a whole
time Government servant and does
not belong to any regular civil service
will be eligible.

SUBSTITUTE FOR PETROL

*995. Shrl Gidwani: Will the Minis-
ter of Transport be pleased to refer to
reply to starred question No. 714
asked on the 8th December, 1953
regarding an apparatus running on
water and kerosene instead of petrol,
and state:

(a) whether it has been tested; and
(b) if so, the results thereof?

Tae Deputy Minister of Railways
and Transport (Shri Alagesamn): (a)
No.

(b) Dcoes not arise.

EqQuipMENT FOR PostT OFPICES

*996, Shri Raghavalah: Will the
Minister of Communications be pleased
to state:

(a) whether Government are aware
of the absence of clocks, record boxes
and such other minimum necessities
in branch post-offices, permanent as
well as experimental; and

(b) it so, the steps Government pro-
pose to take in the matter?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Clocks
or Time pieces are supplied only to
important branch offices which are in
direct communication with the R.M.S.
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or exchange mails with mail buseg and
such other offices where the supply of
a Time piece is considered to be neces-
sary by the Inspecting officers, All
Branch offices are supplied either with
record boxes or iron chests. Branch
offices, both permanent as well as
experimental have been supplied with
such items of furniture and accessorieg
as are absolutely necessary, except
that in the case of a few newly open-
ed offices. record boxes have yet to
be supplied.

(b) Instructions have already been
fssued to the officers of the department
that any equipment necessary for
running a branch office should be sup-
plied without any delay and that no
new offlce should be opened unless the
furniture and accessories necessary are
available.

R. M. S. MAIL VANS

175. Shri Ramananda Das: Will the
Minister of Communications be pleased
to state:

-

(a) whether it is a fact that in
many R.M.S. Sections 3rd Class Com-
partments having no safety devices
are being utilized as mall vans;

(h) if so, the reasons therefor; and

(c) when such compartments are
expected to be replaced by proper
mail vans?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes, in
some Cases.

(b) Shortage of equipped vans. Al-
so exisling mail vans are at times
withdrawn for repairs and overhaul.

(¢) The question is already re-
ceiving earnest attention. Every
effort is being made to construct addi-
tional mail vans as early as possible.

TELEPHONE EXCHANGE AT AMROHA
176, Shri Ram Saran: Will the

Minister of Communications be pleased
to state:

(a) whether it is a fact that a tele-
phone exchange was sanctioned for
Amrohn in the district of Moradabad
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several months ago and it has not yet
been installed; and

(b) when it is likely to start work-
ing?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
The scheme sanctioned earlier for
a 50 line Exchange has been cancel-
led due to poor demand for telephone
connections. A modifled scheme for
a 20 line Exchange is under examina-
tion.

STOoP AT MOKAMEH GHAT

177. Shri S, N. Das: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that out of
a number of mail and express trains
passing between Patna and Howrah,
only one express train passes through
and halts at Mokameh Ghat on the
Eastern Railway;

(b) whether representations have
been received or requests have been
made to allow all the mail and express
trains to pass through and halt at
Mokameh Ghat, for the convenience of
the passengers of North Bihar and
Eastern U.P.; and

(c¢) if so. whether this matter has
been considered and a decision taken
thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No. out of a total of six mail and ex-
press trains touching Patna on their
run from and to Howrah and Sealdah,
three Down and four Up trains are
scheduled to halt at Mokameh Ghat.

(b) Yes, when during the period
9th November, 1953 to 16th November,
1953 and 6th December, 1953 to 27th
January 1954 the ghat station at
Mokameh Ghat had to be shifted to
Hathda Ghat.

(c) With the shifting of ghat sta-
tion back to Mokameh Ghat, the nor-
mal routing of train services as indi-
cated in reply to part (a), was resum-
ed from 28th January 1554.
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SELF-SUFFICIENCY IN FOODGRAINS

178. Shri A, N. Vidyalankar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the foodgrains in the supply of

which India has already attained self-

. sufficiency, giving latest figures of
their production;

(b) the foodgrains in respect of
which India expects to be self-
sufficient during the current year, the
quantity of thelr production last year,
and the estimated quantity of their
production this year; and

(¢) how long it will take to attain
complete self-sufficiency in wheat and
rice?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) and (b). In
view of the good crop prospects for
1953-54, we hope to be self-sufficient
during the current year in rice and
coarse foodgrains. Production esti-
mates for 1953-54 are not yet avail-
able, The production of these cereals
according to the final estimate of
1952-53, which is subject to revision,
is given below:—

(Thousand tons)

Rice 23,424
Jowar 6.038
Bajra 2,922
Maize 2,807
Ragi 1,235
Small Millets 1,932
Barley 2,664

(¢) The position regarding rice and
coarse foodgrains has already been
stated above, As regards wheat, our
internal production is not yet consider-
ed to be sufficient to meet all our re-
quirements, Much will, however,
depend on the coming rabi crop,
which will be harvested in about 2
months’ time.

NATIONAL HIGHWAYS
179. Shri Dabhi; Will the Minister
of Transport be pleased to state:

(a) whether it is a fact that during
the Five Year Plan period Govern-
ment are going to spend Rs. 27 crores
on National Highways;
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(b) if the answer to part (a) above
be in the affirmative, how much of
this amount will be spent in each
State;

(c) how much would be spent on
the construction of (i) new tfoads, (ii)
missing links, and (iil) new major
bridges, and on the improvement of
existing roads in Bombay State; and

(d) in which areas of the State?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes.

(b) and (c). A statement giving the
required information is attached [See
Appendix IV, annexure No. 4]. The
amounts shown against each State
are however, tentative and the actual
allotments will depend on the pro-
gress of the sanctioned works.

(d) The works lie mainly on the
Bombay - Ahmedabad-Udaipur-Ajmer-
Delhi and the Bombay-Poona-Belgaum-
Bangalore-Madras National Highways
in Bombay State.

CeNTRAL TRACTOR ORGANISATION

180. Shri K. P. Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total area reclajmed, State-
wise by the Central Tractor Organisa-
tion in the years 1951, 1952 and 1953;

(b) the total area under cultivation
State-wise and year-wise; and

(c) the total quantity of wheat and
paddy grown during the above period?

The Minister of Food and -Agricul-

ture (Shri Kidwai): (a) The required
information is given below:—

State Acrcagce reclaimed during  Total
the reclamation scasons
of

T050-51 1951-52 1952-53

U.P. 42,175 57,496 50,648 1,50,319
Madhya
Pradesh 99,624 72,004 63,030 2,34,658
Madhya
Bharat 39,090 44,526 88,712 1,72,328

Bhopal 1,03,713 79,420 60,663 2,44,096

ToTAL 2.84,602 2,53,446 2,63,353 8,01,401

" Nores: (1) The above figures in-
clude 36,251 acres of jungle clearance
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in U.P. The rest of the acreage re-
presents the area of land from which
kans weeds have been eradicated.

(2) Operations have been confin-
ed 10 the Slate mentioned above as
only in these States large contiguous
biockg of land, which admit of
economical reclamation operations, are
ovailable.

{b) A statement giving the latest
available State-wise information re-
garding ‘nct area sown' and ‘gross
arca sown' for 1950-51 is laid on the
Tahle of the House. [See Appendix
1V, annexure No. 5].

(c)—
All India production of Wheat and
Rice:—
(’000 tons)

Year Wheat Rice
1950-51 6.360 20,251
1951-52+* 6,039 20,741
1952-53* 6,762 23,424

I. C. A, O.

181, Shri 8. C. Samanta: Will the
Minister of Communications be pleased
to state:

(a) what have been the beneflis
derived from International Civil Avia-
tion Organisation by India since the
nationalisation of Air Transport
Services in India;

(b) how many persons and in what
subjects have been trained abroad
since nationalisation;

(¢) whether services of foreign ex-
perts have been availed of; and

(d) if so, from what sources?

The eputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
benefits derived from the International
Civil Aviation Organisation are of a
continuing nature and it is therefore
difficult to specify the benefits which
India received since the nationaliza-
tion of her air services. The im-
portant benefits derived from the
Organlsation include the laying down
of technical standardg and procedures

*Subject to revision.
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for adoption uniformly by the Contract-
ing States, facilitation of operation
of international air transport services,
deputation of experts on Aviation mat-
ters from the Organisation tothe Con-
tracting States and the training of their
nationals under the Organisation’s
Technical Assistance Programme,

(b) Five officials of the Indian Air-
lines Corporation have been deputed
for training abroad under the Inter-
national Civil Aviation Organisation
Technical Assistance Schemes. Their
subjects of training are as follows;—

(1) Air Transport Economics and
Management;

{2) Repair, overhaul and mainte-
nance of aircraft engines;

(3) Overhaul and repair of air-
craft instruments;

(4) Flight operations; and
(5) Airline statistics and analysis.

(c) and (d). The services of three
foreign experts were made available to
the Civil Aviation Department by the
International Civil Aviation Organisa-
tion. One of these expertg was an
official of the Civil Aeronautics Board,
United States of America to advise on
the introduction of a common system
of operational and financial statistics
by airlines and on air transport cost-
ing, the second a national of Belgium
to advise on the organisation and
equipment in the fleld of aeronautical
communications and the third one an
official of the Civil Aeronautics Ad-
ministration. United States of America
to advise on the organisation of Aero-
nautical Inspection, Research and
Development. The services of another
expert on training of flying and ground
personnel. which were offered by the
Organisation, were not availed of by
the Civil Aviation Department.

ASSISTANT STATION MASTERS

182. Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) whether the seniority of Assis-
tant Station Masters on the O.T.
Section of the North East Railway Is
counted from the date of passing of
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all examinations or from the date of
recruitment; and

(b) whether the seniority of those
who came from other Railways is
counted from the date of their work-
ing as Assistant Station Masters while
that of the Assistant Station Masters
of this Railway is counted from the
date of their appointment as perma-
nent Assistant Station Masters?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The seniority of Assistant Station
Masters appointed before 1st March.
1945 has been determined on the basis
of rate of pay as on 1st March, 1945
and those appointed after 1st March,
1945 on the basis of date of appoint-
men{ o the grade.

(b) Assistant Station Masters com-
ing on transfer from other Railways
on administrative grounds are given
seniority in accordance with the length
of service as Assistant Station Masters
and those coming on transfer at their
own reaquest or orn mutual exchange
are normally placed at the bottom of
the seniority list. On the N, E. Railway
Seniorily is now counted ag explained
in the reply to part (a) from the date
of appointment to the grade and not
date of confirmation therein.

EASTERN SHIPPING CORPORATION

183. Shri Gidwani: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether Government have con-
sidered the recommendation of the
Estimates Committee that the work
relating to the chartering of steamers
for the carriage of food grains should
be entrusted to the Eastern Shipping
Corporation which is a joint under-
taking of Government and private
enterprise, instead of entrusting the
same to foreign agencies; and

{b) if so, what is their decisiun?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) and (b). The
recommendation is stfll under the
consideration of the Government of
India.
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Mica Mines LaBourR WELFARE COMMITTEK
NELLORE .

184. Shri Raghavaiah: Will ‘he
Minister of Labour be pleased to state:

(a) whether the Chairman of the
Welfare Committee asked Labour
Unions to send their representatives
to the Mica Mines Labour Welfare
Fund Advisory Committee, Nellore;

(b) if the answer to part (a) ahove
be in the affirmative, the names of
those Unions and their reply thereto;
and

(c) whether the nominations of the
Labour Unions were accepted by the
Chairman?

The Deputy Minister of« Labour
(Shri Abid Ali): (a) The Chairman
invited suggestions from the Unions
for the appointment of two persons to
represent the interests of workers.

(b) The Andhra Rashtra Mica
Mazdoor Panchayat, forwarded a panel
of three names. The Nellore District
Mining Labour Union, declined to sub-
mit a panel unless 51 per cent. of the
seats were given to the nominees of
the Union.

\

(c) One of the members {rom the
panel submitted by the Andhra KRash-
tra Mica Mazdoor Panchyat wag ap-
pointed by Government, The ques-
tion of accepting the recommendation
of the Nellore District Mining Labour
Union did not arise as that union
declined to forward any names.

Aars gre wA § o feerat
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The Deputy Minister of Communi-
cations. (Shri Raj Bahadur): (a) The



1045 Written Answers

number of appointments made dur-
ing 1952-53 in the ex-Princely State
of Bhopal (which presumably is what
is meant by Bhopal Postal Zone) is
4 in Class III and 3 in Class IV,

(b) One in Class III and none in
Class 1V.

PRICES OF WHEAT

185. Shri Barman: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the market price of wheat in
different States after decontrnl and in
Delhi; and
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(b) the off-take of wheat in West
Bengal prior to control and after the
imposition of control during 1944 to
1953 in each year?

The Minister of Food and Agricul-
ture (Shiri Kidwal): (a) and (b). Two
statements showing (i) the market
prices of wheat in different States and
in Delhi after decontrol from Novem-
ber, 1853 to February, 1954, and (ii)
the off-take of wheat in West Bengal
prior to control and on imposition of
control during 1944 to 1953 are laid
on the Table of the House. [See Ap-
pendix IV, annexure No. 6.]
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1953
HOUSE OF THE PECPLE
Friday, 12th March, 1954

The House met at One of the Clock
[Mr. SPZAKER in the Chairl

QUESTIONS AND ANSWERS

(See Part I).
[—
2 PM
CONVICTION OF SHRI BHAJAHALIJ
MAHATA

Mr. Speaker: I have to inform the
Houge that I have received the fol-
lowing communication from the
Magistrate 1st Class, Purulia. This
is the second communication which
1 have received in respect ofa gecond
convictlon.

“In continuation of my letter
No. 98 dated the 22nd January.
1954, I am to inform you that 1
have convicted Sri Bhajahari
Mahata, M.F. and sentenced him
to undergo simple imprisonment
for one year and to pay a fine
of Rs. 1000 in default to undergo
simple imprisonment for three
months under section 9(5) of the
Bihar Maintenance of Public
Order Act, 1949, today. He has
been placed in class 1.

———

3 PS.D.

1954

PAPER LAID ON THE TABLE

Revised BupGer ESTIMATES FOR 1953-54

AND BUDGET ESTIMATES FOR 1954-55 FOR

THE EMPLOYEES STATE INSURANCE Cor-
PORATION.

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg to lay on
the Table a copy of the revised
Budget Estimates for the year 1953-
54 and Budget Estimates for the year
1954-55 of the Employees State In-
surance Corporation, under  section
36 of the Employees State Insurance
Act, 1948. [Placed in Library. See
No. S—69/54.]

PRESS (OBJECTIONABLE MATTER)
AMENDMENT BILL—contd.

Mr. Speaker: The House will now
proceed with further consideration
of the following Motion moved by
Dr. Katju on the 10th March, 1954,
namely, “That the Bill to amend the
Press (Objectionable Matter) Act, 1951
be taken into consideration.” Out
of the total allotted time of twelve
hours. the House has taken till now
nine hours, or to be exact, eight
hours and fifty-nine _ minutes. The
time available now is therefore only
three hours, of course, for all the
stages. Out of that we will get two
and a half hours teday, from now
{0 half past four, and half an hour
tomorrow. Dr. Katju will now con-
tinue his reply.

Shri Veeraswamy (Mayuram—Re-
served—Sch, Castes): I want to raise
a point of order. Sir. Yesterday,
during the course of the speech, the
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[Shri Veeraswamy]

hon. Minister casually mentioned
some paper in the South which con-
tained an article to incite the people
to commit murder. He did not
mention the name of the paper, but
he mentioned “Dravidian” and one
hon. Member on the other side said
“Dravida Kazhagam”. I want to
know the name of the paper and also
I insist that thre hon. Minister place
it on the Table of the House.

Mr. Speaker: This is hardly a point
of order. I do not think I will deal
with it any more.

Shri Veeraswamy: I want to know
from the.........

Mr. Speaker: Order, order. Will
the hon. Member resume his seat?
He may want to know many things,
but it is not necessary for me to
give him the facilities of knowing
them. It is not a point of order but
he wants to have some other infor-
mation. I do not want to encourage
that.

The Minister of Home Affairs and
States (Dr. Eatju): Mr. Speaker, when
the House rose yesterday, I was deal-
ing with one particular aspect of
this Bill. namnely, that it was all
through a judicial process. This is
an important matter, because time
and again reference was made to
me and to my conduct in relation to
the Preventive Detention Act. The
slogan raised was that that was de-
tention without trial, something ex-
tremely obnoxious.

[Mgr. DeruTY-SPEARER in the Chair.]

But, here is a demand of security,
or action being taken after trial.
And yet the House is not satisfied.
I do not want to detain the House
more on this—what I may call the
judicial aspect—but it is desirable to
emphasize that all the Acts which are
referred to in section 3 of this Press
Act deal with criminal offences—not
mere matters of expression of opi-
rion or political comments or any-
thing like that. They are matters
of criminal offences whick are al-
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ready punishable under various sec-
tions of the Indian Penal Code—
section 202 relating to obscene
matters; section 153(a) relating 1o
causing enmity ~ between different
classes of the community; section 131
trying to seduce the loyalty of the
Armed Forces of the State; section
505 trying to create an atmosphere
of violence and all that. I say with
confidence that every one of the six
clauses which you find in section 3
deals with criminal offences and has
nothing to do with political parties,
nothing to do with expressions of
political opinion, and does not in any
way curtail the opinion of the citizen
or the freedom of the Press to com-
ment in as strong a language as they
like upon political activities and other
matters of political importance. But
1 think you will agree with me that
there can never be any freedom ei-
ther in a citizen or freedom in the
Press to advocate crimes—commis-
sion of erimes—or to encourage con-
duct which is criminal. 1 leave this
matter there.

My hon. friend from Calcutta said
about forfeitures of books or other
printed matter which contains ob-
jectionable matter, and he said:
“Where is the judicial procedure about
this? Look at it" Now, that is
dealt with by section 11, and, Mr.
Deputy-Speaker, you will remember
that in the previous legislation on
this point, executive discretion was
supposed to be good enough for
initiating proceedings. Here in section
11 Parliament said in 1951 thrat would
not be enough, you must have a sort
of certificate from your Law Officer
—the Attorney-General, so far as the
Central Government is concerned, or
the Advocate-General so far as the
Stale Governments are concerned.
There must be a certificate from them,
an expression of their opinion—they
are not Government servants—that
prima facie these books and leaflets
and newspapers do contain objection-
able matter. It is only after lawyers
of eminence, (who are appointed At-
torney-General and Advocate-General,
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who are supposed to give their opi-
nion after due circumspection and
very careful consideration,) have
given their opinion that action can
be taken. Well, you take action.
The judicial process is not necessary
there berause the very object will be
defeated. The action may be demand-
ed urgently. But the House will re-
member that under section 24 of the
_Act there is liberty given to the per-
son, whose literature or whose books
have been forfeited, to move the High
Court—and I remind the House of the
language in this Act and in the pre-
vious Acts. In the previous Acts it
was said that the burden was upon
the man whose books had been for-
feited to show that from cover to
cover there was not one wurd which
could be considered to be objection-
able matter. That particular clause
has now been removed, and as soon
as an application is made, complete
discretion is given to the High Court
to do whatever it thinks fit—cancel
the order, confirm the order, modify
the order, do whatever it likes. There-
fore, 1 suggest to you that it is patent
on the face of the Act that it is not
abnormal action. It is very care-
fully considered judicial process.

1 shall come to the amendments
and the jury trial a little later on.

A good deal has been said on the
fact that I have not quoted instances
to show how the Act has worked
I did give instances, and perhaps hon.
Members did not attach  sufficient
weight to that. I shall mention the
figures now.

Section 3 of the Act has been divid-
ed into two compartments. Sub-
clause (vi) deals with what we may
call pbscene matters. while sub-clauses
(i) to (v) deal with incitement to
violence, murder, seducing the loyalty
of the armed forces eic.

I have got with me here the figures
for the period beginning from the
1st February 1952 when the Act
came into force, right up to 3lst
October 1953. Under Section 3(vi),
proceedings were launched suggest-
ing the taking of security, in 53 cases,
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covering a period of eighteen months.
Out of these, security was demand-
ed by the sessions judge, viz. the
action was confirmed in 13 cases,
The complaint of the State Govern-
ment was dismissed in 4 cases. Gov-
ernment themselves dropped the ac-
tion and withdrew the complaint in 2
cases, and tlrere are undecided cases
still pending, which number 34.

One after another, the State Gov-
ernments have said that the proce-
dure is exceedingly dilatory, and
that this judicial process takes an
enormous length of time. I shall deal
now with what I had intended to do,
but what I had refrained from doing
earlier. But the House will remem-
ber that out of these 53 cases, only
17 have been decided. while 34 are
still pending.

Under sub-clauses (i) to (v) of
section 3, there were altogether 33
cases. Out of these, one was dis-
posed of by the sessions judge, after
administering a warning. In the
case of 3, security was demanded. In
16 cases, the court held there was no
sufficient cause for demanding a se-
curity—I am not in a position to say
whether the matter was considered
objectionable or not, but security was
not demanded. 13 cases are still
pending. This means, out of a total
of 86 cases, 47 are still pending in
the court.

Then comes action under section 11
relating to forfeiture of documents
containing objectionable matter. In
pursuance of the action under sub-
clauses (i) to (v) of section 3. 15
documents were forfeited—news-
papers or periodicals, In pursuance
of the action under section 3 (vi),
33 were forfeited. So, out of 86
cases in which action was taken by
launching prosecutions, in 48 cases
the books or newspapers were con-
fiscated.

I would say that the action taken
was very cautions. The State Gov.
ments have complained that they
would rather do away with this thing,
and that they would rather not take
any action, except in most urgent and



]

1959 Press 12 MARCH 1954 (Objectionable Matier) 1960
Amendment Bill
[Dr. Katjul
emergent cases. They have said that Members like it? Is it suggested

even though the matter is urgent, and
security should be taken, nothing is
done, and simply time elapses, be-
cause these judicial proceedings are
dilatory.

1 do submit, Sir, that when my
hon. friends asked me ‘What is the
material’, 1 gave the figures. I have
given you the details. Now, we have
86 plus 48. You cannot expect me
to lay all those papers on the Table
of the House. These are judicial
cases. One of my hon. friends rose
just now and said something about
Dravidian newspapers. He asked:
what is the material? Now, it so hap-
pens, Sir, that as I was coming here
today, just now, 1 got from my office
a sheet—I do not know Tamil but I
will send it to you.

Shri Veeraswamy: I will read it

out, Sir.

Dr. Katju: This is for the purpose
of being laid on the Table of the
House.

Mr. Deputy-Speaker: He may hand
it over.

Dr. Katju: I have got the transla-
tion. This is a cutting from a Tamil
newspaper—if I can pronounce the
name rightly—Dina Tanti......

Mr. Deputy-Speaker: Dina Tanti.
‘Dina’ means daily and ‘Tanti’ means
telegraph, i.e. ‘Daily Telegraph'.

Shri Veeraswamy: It is mot a
Dravida Kazhagam newspaper.

Dr. Katju: It does not matter. This
is dated the 25th February 1954,
and the gist, according to my com-
prehension, is that “if the demand for
Dravidistan is not granted, a certain
individual”"—whose speech is report-

—*would invade North India from
the South at a time when India is
embroiled in a struggle with Pakis-
tan. Pandit Nehru should send an
individual to negotiate for the for-
mation of Dravidistan immediately”
and something of that sort running
to one big column. Now, do hon.

that the freedom of the Press should
be allowed to reach this extent?

Shri Velayudhan *(Quilon cum Mave-
likkara—Reserved—Sch. Castes):

What are the contents of it? We
cannot understand.
Mr, Deputy-Speaker; It reads like

this.
.

“Vada Indla meedu padai eduppom”

“We are going to invade Northern

India......"

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): That has al-
ready happened.

Dr. Katju: Now. that is one thing.

An Hon. Member: They have al-
ready invaded the Delhi Secretariat.

Dr. Katju: There is another paper.
I shall lay it on the Table if I can
get it, but I have got the transla-
tion. Here again, the name is ‘Vidu-
thatai’,

Mr. Deputy-Speaker: Viduthalat
means ‘release’!

Dr. EKatju: It says:

“Is there any heroism in break-
ing these brass gods".
There is a movement, I am told, of
breaking images—a very non-violent,
patriotic thing! Then the speaker
says:

“What should we raid? Shall
we not raid the Government at
Delhi?"

Shri S. 8. More (Sholapur): Yes.

Dr. Katju: “Shall we
Government at Delhi?”

Babu Ramnarayan Singh (Hazari-
bagh West): Very nice.

break the

Dr. Katju: “How can G. D. Naidu
expect that this thoughtless demons-
tration of breaking images will have
any effect on the authorities? Instead
of breaking these images with ham-
mers, would it not be better for every
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one of us to take a pair of scissors
and cut the tufts of Brahmins?”
(Interruptions). This is preaching
non-violence, a patriotic  endeavour
outside Parliament !

Pandit Balkrishna Sharma (Kanpur
Distt. South cum Etawah Distt.—
East): Beware, Dr. Khare.

Dr. N. B. Ehare (Gwalior): My
tuft is not there. (Interruptions).

Dr. Katju: My hon. friend Dr.
Khare is taking advantage of his
baldness!

“Why should we not arise again-
st our oppressors, namely, the
Government of the Northerners?
What is the Northerner’s busi-
ness here; why should we permit
iim here; why should we permit
his Banks here; and, similarly,
why should we permit a single
Brahmin here"?

And so on.

This is the sovereign Parliament; I
think there are many Tamil Mem-
bers. 1 do not know what they say
about it.

‘Then, here is another choice sen-
tence—] do not want to take up the
time of the House—which says:

“If in Burma it was possible
to shoot to death ten Ministers,
would it not be possible here, in
South India, to shoot Ministers?
What injustice! The Government
has been seized by Brahmins
through wickedness, evil design,
and dishonesty and the rulers
behave without restraint. This
rule has, however, been called
Democracy and ‘people’s rule’ by
our Hanuman."”

Then comes another choice senten-
ce at the end. This is not a matter
for laughter. You are taking it very
lightly. I think my hon. friends
share these sentiments.

Shri §. 8. More: The Congress peo-
ple are laughing more than we.
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Dr. Katju: “We would not mind
however great the pain is; we shall
fight with daring and see that heads
roll” EEORE

I would ask every hon. Member
with a sense of proper perspective
and a little seriousness for the inte-
grity of this country as to what action
should be taken in cases like this.

Several Hon. Members: Ignore

them.

Dr. Katju: Can it be said that if
Government takes action to demand
security it is wrong? I submit, it
is the most merciful or lenient ac-
tion.

Mr, Deputy-Speaker: Has any action
been taken against these papers?

Dr. Katju: This is dated 31st
January, 1954.

Therefore, 1 say all this is happen-
ing and we have to guard against them.
I am rather sorry, I do not see Mrs.
Sucheta Kripalani here; I imagine
there are several members of the
Praja Socialist Party present in this
House. I should like to read a sen-
tence or two. If I were to use that
language, probably it would not ap-
peal to them, but, it does come
ifrom one of their leaders—a most
respected leader—and what does he
say?

Shri 8. §. More: What is his name?

Dr. Katju: Let me read him first
and let me see what re-action there
is first; then, I will give the name,
This leader says:

“Today the world was passing
through a crisis. There was all
round discord and disorder, chaos
and conflict in human affairs.
Great upheavals were shaking
the foundrlions of the preseut
order, wrecking old values and
faghioning new.” .

An Hon. Member; Very progres_sive.

Dr. Katju: Who has used this lane-
guage? Acharya Narendra Deva.
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Shri M. S. @Gurupadaswamy (My-
gore): On a point of order. May I
know whether speeches delivered re-
garding certain other issues may be
made a justification for this Bill?

The Deputy Minister of Communi-
wations (Shri Raj Bahadur): It is an
expression of the state of affairs.

Mr. Deputy-Speaker: It is a matter
on all fours in this Parliament on
this 12th day of March. They can
only quote something which is re-
levant and this seems to be relevant.

Dr. N. B. Ehare: This is the same
Acharya Narendra Deva who has been
elected to the Council of States by
the Congress.

Shri T. N. Singh (Banayas Distt.—
East): Is it permissible to make any
insinuation like this against a person
who is not present here?

Mr. Deputy-Speaker: Let the House
come to the point; let the Minister
proceed.

Dr. Katju: There are s0 many
points of order, or points of inter-
ruption mis-named points of order.
I ventured to submit to the House
yesterday and also the day before
when I opened the debate that today
the condition is very grave. I do not
want to go over the same ground
again and again, internationally, na-
tionally and patriotically and all that
sort of thing. We have to protect
ourselves. When I read this last
night 1 came across this. I have
been trying to put in my own infirm
language what has been beautifully
put by a great orator and I think I
better read it.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): If Acharya Narendra
Deva is quoted in this context, does
he advocate the passing of this Bill?

Dr. Katju: You had better ask him.
Mr. Deputy-Speaker: Order, order.

Will the hon. Minister kindly address
the Chair?

Dr. Katju: That is the posifion on
this BilL I have got instances of
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cases that have been lodged, and one
is rather relevant on the point of the
modification which is sought to be
made for the jury trial. Onme hon.
friend became wvery eloguent and
said that the power from the jury
is being taken away. What is the
general law of the land?. The general
law is that, while the trial is pro-
ceeding, the jury is the judge of
facts, and the judge is the judge of
law. He directs the trial as to what
evidence is admissible or not admis-
sible and so on, but the jury’s fun-
ction is to pronounce as to whether
the accused is guilty or not guilty
and then the jury walk out—they
becone functus officio. The guestion
as to what should be the punish-
ment, whether the accused should be
discharged with a warning. or whe-
ther the imprisonment should be till
the rising of the court or whether
there should be a farthing fine or
whether the punishment should be 20
years and Rs. 20.000 fine, is the fun-
ction of the judge. In this Act what
we find is something extraordinary.
When the then Home Minister in-
serted that provision, he probably
did not realise what might happen
and he said that the jury was to
become not only the judge of facts,
namely. whether the matter was
objectionable or not, but the jury
was also to see as to what should be
the punishment. I submit that, of
course, Parliament has done so and
Parliament 1s entitled to do whatever
it likes, but it is opposed to all pre-
cedents; it is opposed to the system
followed in countries where jury
system prevails. I have now inserted
in the Bill a provision clearly de-
marcating the functions of the jury
and the functions of the judge, and
1 have been led to make this proposal
before the House because of the ex-
perience gained. My hon. friend,
Shri Chatterjee, who is here, spoke
about Delhi cases. There was one
case which caused me the greatest
pain, but I would not name the news-
paper and would not give it undue
publicity. There was a short pera-
graph in it which stated that an
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Indian Ambassador, accredited to a
countiry. was a man whose conduct
required investigation—I am using
the words in that paragraph—that he
had raped a woman, had abducted
her and afterwards had undergone a
due process of marriage. The para
ended by saying “this requires in-
vestigation.” Is it correct? It is a
most abominable stuff, wholly false,
and not a word of it is true. The
people had been happily married for
about twelve years. A complaint was
lodged and the jury after investiga-
tion said that it was an objectionable
matter and being judge of law also,
it said that no action need be taken.
Can we imagine a thing like this?

Shri Sadhan Gupta (Calcutta South-
East): I rise on a point of order. The
hon. Minjster is casting a reflection
on the jury who gave their wverdict
in a case. The jury had the right to de-
cide not only asto whether it was an
objectionable matter, but also whether
there was sufficient ground for tak-
ing action against the party concern-
ed. We cannot reflect on the cha-
racter of the judges, and so in this
case, could the hon. Home Minister
reflect on the way the jury had dealt
with it?

Pandit Balkrishna Sharma: The
jury had behaved shamelessly.

Mr. Deputy-Speaker: Let there be
no reflection on anybody. The jury
is part of the judicial system. I have
heard the point of order. There is a
small difference which the hon. Mem-
ber who raised it has not noticed.
There is absolutely no reflection on
the jury or their impartiality—noth-
ing whatever. This is what has hap-
pened. The procedure of clothing the
dury with dual functions—which is
not quite natural in all the other
courts—of deciding on facts as also
pronouncing judgment is novel to
this Act. The experiment has been
tried for a couple of years. The hon.
the Home Minister now says that this
has not worked properly and there-
fore there is need to separate and
take away that function from the
jury and give it to the judge as Is
the case in all oter criminal trials.
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We are entitled to observe from
time to time as to how courts inter-
pret; and according to the best lights,
in the interest of the community, it
is for Parliament to decide whether
we should continue a law which was
enacted, or modify that law. In try-
ing to persuade Parliament to modify
a law, the manner in which the law
has worked is quite relevant.

Dr, Katju: When the measure was
before Parliament on the last oc-
casion, some hon. Members at least
said they did not want any profes-
sional juries at all, and that they
wanted common jurists. If that is
the intention, they might be appoint-
ed. But whether you get a common
jury, or a professional jury, I sub-
mit that proceedings like this are not
to be put on a pedestal of their own.
Either you have the jury system or
you do not have the jury system. A
Bill, I think, is now before the House
seeking to abolish the jury system.
But if you have the jury system, then
I ask, why should there be any dis-
crimination between a jury sitting
upon this matter which is not of very
vital importance—as to whether a man
should give a security of Rs. 2,000 or
more—and a jury which sits on a
murder trial, where a question of life
and death is involved. Everybody
knows that in a criminal trial the
life of a jury comes to an end when
it pronounces its verdict-guilty or not
guilty. The question of sentence is
always left to the judge. I think
it would be really imposing an un-
due burden upon the professional jury
of this kind to leave to them the
responsibility of saying what the
sentence should be. It is not a reflec-
tion on any jury at all. I only say
that the procedure must be brought
in conformity with the existing pro-
cedure in relation to all eriminal
cases. I am certain that the House
would not share the view that crimi-
nal proceedings under the Press (Ob-
jectionable Matter) Act stands on a
footing of exceptional importance and
therefore Sessions Judges and High
Courts cannot be trusted to pronounce
the sentence. What is the sentpnee—
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if it is an objectionable matter whe-
ther it should be Rs. 1,000 security,
whether it should be a -warning or
whether there should be Rs. 2,000
security? It was from that point of
view that this amendment has been
proposed; there is no sinister motive
behind it at all. That is one thing.

Then comes the right of appeal. I
do not know what my hon. friends
have discovered in it. I come back
to it again. Do you want to treat this
proceeding as a class apart? Under
the Criminal Procedure Code, rightly
or wrongly, for the last hundred
years the practice has been that in
the case of a jury ftrial there is an
appeal—appeal on facts. The High
Courts have said over and over again
that unless and until it is proved to their
satisfaction that the verdict is per-
verse, that no sane man could arr.ve
at that verdict, they would uphold
it. Not only for every citizen who
goes into the dock but also for the
Government the right of appeal is
there. Are you going to say that the
so-called freedom of the Press is such
a sacred right that while in cases of
persons who are being tried for thelr
life Governmeni{ may have an appeal
against them, against acquittal—the
Press people should not have it? I
say this is again an example of dis-
crimination; quite contrary to the
spirit underlying the Constitution.
As 1 spid it is rather curious. This
paper—I am referring to the Leader
paper from Allahabad which I gener-
ally fead at night—I read it yester-
day night...... S

Mr. Deputy-Speaker: What is the
hon. Minister's suggestion? Shall
we adjourn to the night?

Dr. Katju: I got that admirable
passage from Acharya Narendra Deva.
And then see these banner headlines
—Government appeal against ao
gquittal allowed"—quite a coinciden-
ce. Then referring two Judges
of the High Court setting aside the
order of acquittal passed by the Ses-
sions Judge of Gorakhpur and so on...
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sentencing the accused respondent to
death. They said that the Sessions
Judge's judgment was entirely wrong.
Remember it. Then, another column
—ijt is really perverse—'"Verdict of
jurv set aside—that is another case.
As 1 said either you have the Crimi-
nal Procedure Code amended......

Pandit Thakur Das Bhargava (Gur-
gaon): The hon. Minister is looking
towards me; may I submit for his
consideration......

Dr. Katju: You do not submit any-
thing now; let me finish.

Mr. Deputy-Speaker: 1 would only
suggest to hon. Members not to take
that merely because the hon. Minis-
ter turns to one side, that hon. Mem-
ber is being addressed; he turns to
all sides.

Pandit Thakur Das Bhargava: He
is replying to what I said. This Cri-
minal Procedure Code does not coun-
tenance any appeal in prevention
cases: it is impossible to cite any in-
stance of provision for appeal by
Government from anywhere in the
world in preventive cases.

Dr. Katju: My hon, friend, I am
very sorry to say this, sometimes
goes quite off the track. Here is a
case uncer this Act. The proceed-
ings are started on a complaint. They
are tried under certain—what is
called—summons process. A right of
appeal is given. Is the right of
appeal given against security cases?
1 do not know, probably there may
be a revision or something. But it
is a judgment and the judgment is
Rs. 2000 security, or release. My hon.
friends said; appeal against acquittal
is barbarous, is inhuman and should
be done away with.

Some hon. Members there were blown
off their feet by anger against appeals -
against acquittal: it is an uncommon
teature; get rid of it. But why make
a distinction in this particular case,
in this small matter? I say this
again, that experience has shown that
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sometimes very mild views are taken.
I do not blame anybody, neither the
judge nor the jury. But I do say
that there should be no distinction
recognised between this type of case
and millions of other cases. That is
the justification for approving  this.
There is no sinister object at all. The
object is that justice might be domne.
While there is the interest of the
accused to be protected, there is also
the interest of the Government to be
protected. I do not want to take any
further time. I shall......

Shri U. M. Trivedi (Chittor): On a
point of information......

Some Hon. Members: No
tion.

Mr. Deputy-Speaker: The hon.
Member does not give in. (Inter-
ruption). He nodded his head again-
st. We have spent sufficient time
over this. If the hon. Member has
not been enlightened so far he will not
be enlightened now.

Shri U. M. Trivedi: It is not that he
has not enlightened me because
there is nothing for him to enlighten
me. I can enlighten him on many
matters.

Mr. Deputy-Speaker: In either case
this interruption is useless.

Dr. Katju: Sir, there is an old
saying—I do not apply it to my
Jearned friend—which says: I can give
only reasons, I cannot give wunder
standing.

1 want to conclude this speech of
mine by saying that we have got a
good Press, we are most anxious to
preserve the freedom of the Press. I
want to protect it from its own pro-
ducers. (Shri Frank Anthony: God
save us from our protectors). And
1 want to see that the Indian Press
does not become in any Wway the
vehicle- for advocating violence,
murder, overthrow of the govern-
ment, sabotage, seducing the loyalty
of the armed forces, creating discontent
amongst people, creating a sense of
enmity between different classes. I
am doing something for their benefit.

informa-
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I say to you, Sir, with a sense of
great responsibility that this is the
mildest Act imaginable. Of course
my hon. friends may hold other opi-
nions. Who are the people? The
writer, the publisher, the printer,
All the three of them, collectively or
individually, can be prosecuted in a
court of law for publishing matter
which is enumerated in section 3. T
make a fair offer. Do you want pro-
secution or this? It is not a quustion
of suppression of any political opi-
nion. That is my submission before
you.

Then my hon. friend said eloquent-
ly that journalists are being treated
like a criminal tribe. I think this
assertion was made in a spirit of
levity. It should never have been
made. If security is demanded from
a publisher, I have not been able to
understand how the working journa-
lists suffer; if security is demanded
from the keeper of a press, how people-
who make their bread by writing in
the newspaper suffer at all.

'Ijhere are many other amendments
which have been tabled. I resvect-
fully submit that the House ma;'r go’
irto them. I have read them and
considered them. But really, it will

be very difficult to accept a i
e v pt any one of

anl::r,d Dep;:ty—Snelker: I will put the
ndment to the vote of the Ho
The question is: ' e

“That the Bill be circulated
rm_- ) the purpose of eliciting
opinion thereon by the 30th
March, 1954."

The motion was negatived,

Mr. Del!ut;.'-spenker: I will now
put the motion for consideration to

!.he vote of®the House. The guesticn
15:

“That the Bill to amend the
Press (Objectionable  Matter)
Act, 1951, be taken into consi-
deration". ’

The House divided; Ayes, 226:
Noes, 67. ' T



1971 Press

‘Division No. 4 ]

. Achal Singh, Seth
Achint Ram, Lala
. Achuthan, Shri -
Agarwal, Shri 5. N.
Agrawsl, Shri M L.
Ajit Singh, Shri
Akarpuri, Sardar
Alagesan, Shri
Altekar, Shri
Asthana, Shri
Azad, Shri Bhagwat Jha
- Balasubramaniam, Shri
Balmiki, Shri
_Bansal, Shri
Barupal, Shri P. L.
Basappa, Shri
_Phakt Darshan, Shri
‘Bhargava, Pandit M. B.
Bhargava, Pandit Thakur Dass
PBhatt, Shri C.
- Bhawanii, Shri
Bhonsle, Shri J. K.
Pidari, Shri
Bizbal Singb, Shri
-Bose, Shri P. C.
Brajeshwar Prasad, Shri
Chanda, Shri Anil K.
-Chandak, Shrl
-Chandrasekhar, Shrimati
. Charsk, Th. Lakshman Singh
Chatterjee, Dr. Susilranjan
- Chaturvedi, Shri
- Chaudhary, Shri G. L.
Chaudhuri, Shri R. K.
«Chavda, Shri
Chettiar, Shri T. S. A.
.Choudhuri, Shri M.Shaffes
.Diabhi, Shri
Damar, Shri
“Das, Dr. M. M.
Dus, Shri B. K.
«Das, Shri Beli Ram
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Ganpati Ram, Shri
Garg, Shri R. P.
Gautam, Shri C. D.
Ghulam Quder, Shri
Gopi Ram, Shri
Gounder, Shri K. P,
Govind Das, Seth
Gupta, Shri Badshah
Hari Mohan, Dr.
Heda, Shri
Hem Raj, Shri
Hembrom, Shri
Hyder Husein, Ch.
Ibrahim, Shri
Iyyani, Shri B.
Iyyunni, Shri C. R.
Jain, Shri A. P.
TJajware, Shri
Jangde, Shri
Jatav- vir, Dr.
Jayashri, Shrimati
Jena, Shri Niranjan
Jhunjhunwala, Shri
Joshi, Shri Jethalal
Joahi, Shri Krishaacharys
Joshi, Shri Liladher
Joshi Shri, M. D.
Joshi, Shri M. L.
Joshi, Shrimati Subhadra
Kakkan, Shri
Wasliwal, Shri
Katham, Shri
Katju, Dr.
Keskar, Dr.
Khongmen, Shrimati
Khuda Baksh, Shri M.
Kirolikar, Shri
Krishna Chandra, Shri
Krishnamachari, Shri T, T.
Krithnapps, Shri M. V.
Rureel, Shri B. N.
Lal, Shri R. S.
Lallanji, Shri
Laakar, Shri
Lingam, Shri N. M.
Lotan Ram, Shri
Madish Gowda, Shri
Mahtsb, Shri
Majhi, ShriR. C,
wMaiithia, Sardar
Mallish, Shri U. S.
Malvia, Skri B. N.
Mandal, Dr. P.
Masuodi, Maulana
Mathew, Shri
Matthen, Shei
Mehta, Shri Balwant Sinhs
Mehta, Shri B. G,
Miishrs, Shri 5, N.1
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Mishra, Shri Bibbuti
Mishra, Shri L. N.
Mishra, Shri M. P,
Misra, ShriR. D.

Mohd. Akbar, Sofi
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.
Mudaliar, Shri C, R.
Mukne, Shri ¥. M.
Muthukrishnan, Shri
Narasimhan, Shri C. R.
Naskar, Shri P. S.
Natawadkar, Shri
Mathwani, Shri N. P,
Nehru, Shrimati

Neswi, Shri

Nevatia, Shri
Palchoudhury, Shrimati [la
Pande, Shri C. D.
Pannalal, Shri

Paragi Lal, Ch.

Parikh, Shri 8. G.
Pataskar, Shri

Patel, Shri B. K.

Patel], Shrimati Maniben
Patil, Shri Kanavade
Patil, Shri Shankargauda
Prabhakar, Shri Naval
Prasad, Shri H. 8,
Radha Raman, Shri
Raghubir Sahai, Shri
Raghunath Singh, Shri
Rahman, Shri M. H.

Raj Bahadur, Shri

Ram Dass, Shri

Ram Saran, Shri
Ramanand Shastri, Swami
Ramanends Tirtha, Swami
Ramaswamy, Shri S, V.
Ranbir Singh, Ch.

Rane, Shri

Rao, Diwan Raghavendrs
Roy, Dr. Sstyaban

Roy, Shri Bishwa Nath
Roy, Shri Patiram

Rup Narsin, Shri

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Sanganna, Shri
Satyawadi, Dr.

Sen, Shri P. G.

Sewal, Shri A. R.

Shah Shri, R. N.
Sharma, Pandit Balkrishos
Sharma, Pandit K. C.
Sharma, Shri D. C.
Sharma, Shri K. R.
Sharma, Shei R. C.
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‘Shivananjappe, Shri
Shobha Ram, Shri
-Shukls, Pandit B.
‘Siddananjappa, Shri
Singh, Shri D. N
Singh, Shri Babunath
‘Singh, Shri H. P.
Singh, Shri L. Jogeswar
‘Singh, Shri M. N.
Singh, Shri T. M.
‘Singhal, Shri 5. €.
Sinha, Dr. S, N.
Sinha, Shri A. P.
Sinha, Shri B. P,
‘Sinha, Shri G. P.
Sinhs, Shri Jhulan
Sinha, Shri K. P.

Achalu, Shri

Amijad Ali, Shri
Anthony, Shri Frank
‘Bahadur Singh, Shri
‘Banerjee, Shril
‘Barrow, Shri

Basu, Shri K. K.

Biren Dutt, Shri
Boovaraghasamy, Shri
-Chatterjes, Shri ‘Tushar
Chatterjee, Shri N. C.
Chowdary, Shri C. R.
Chowdbogy jShri N. B.

Das, Shri B. C.

Das, Shri Sarangadhar
:Deogam, Shri

Deshpande, Shri V. G.

Gadilingana Gowd, Shri
. Gam Malludora, Shri
Gidwani, Shril

Giridhari Bhoi, Shri
~Gopalan, Shri A. K.
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Sinhs, Shri Nageshwar Prasad
Sinhe, Shri 5.
Sinha, Shri Sstys Narayan
Sinhs, Shrimati Tarkeshwari
Sinhasen Singh, Shri
Soatak, Shri
Sodhia, Shri K. C.
Somana, Shri N.
Subrahmanyam, Shri T.
Sunder Lal, Shri
Suresh Chandra, Dr.
Suria, Prashad, Shri
Swamipadhan, Shrimati Ammu
Syed Ahmed, Shri
Telkikar, Shei
Tewari, Sardar R. B. 5.
‘Thomas, Shri A, M.

NOES

Gupta, Shri Sadban
Gurupadaswamy, Shri M. 5.
Huksm Singh, Sardar
Juipal Singh, Shri
Jayaraman, Shrij¥

Jena, Shri Lakshmidbar
Kachiroyar, Shri
Khardekar, Shri s
Khare, Dr. N. B.
Krishnaswami, Dr.
Maijhi, Shri Chaitan
Mishra, Pandit §. C.
Missir, Shri V.

More Shri 5. 5.
Mukerjee, Shri H, N.
Murthy, Shri B, S.
Nambiar, Shri

Nayar, Shri V. P.
Pandey, Dr. Natabar
Pyataaik, Shri U. C
Raghavachari, Shri
Ramaseshaiah, Shri

The motion was adopted.
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Tivary, Shri V. N.
Tiwari, Shri R. 5.
Tiwary, Pandit D. N.
Tripathi, Shri K. P.
Tripathi, Shri V. D.
Uikey, Shri

Upadhyay, Shri Shiva Dayal
Upadhyay, Shri 5. D.
Vaishnav, Shri H. G.
Vaishys, Shri M. B.
Varma, Shri B. B.
Varma, Shri B. R.
Venkstaraman, Shrij
Vishwansth Prasad,Shri
Wilson, Shri J. N.
Wodeysr, Shri

Ramnarayan Singh, Babu
Rao, Dr. Rama

Rao, Shri P, Subba
Rao, Shri Mohtna

Rao, Shri Seshagiri
Rao, Shri T. B. Vittal
Reddi , Shri Eswara
Reddy, Shri R. N.
Rishang Keishing, Shri
Saha, Shri Meghnad
Shastri, Shri B. D.
Singh, Shri R. N.
Sinha, Th. Jugal Kishore
Someni, Shri G. D.
Subrshmanysm, Shri K,
Sundaram, Dr. Lanka
Swami, Shri Sivamurthi
Trivedi, Shri U. M.
Tulsidas, Sbri
Vallatharas, Shri
Veersswamy, Shri §
Velayudhan, Sheri
Verma, Shri Ramji

Mr. Deputy-Speaker: The House
will now take up the clause by clause

.consideration.

Shrii Raghavachari (Penukonda):
Is the recommendation of the Busi-
ness Advisory Committee hinding
only on the House or on the Chair
also? In fact, we have exhausted
much of our time and very little
time is left for other stages of this
‘Bill,

Mr. Deputy-Speaker; True. Each
thon. Member belongs to one party

or the other. The hon. Member be-

longs to the PSP, party. I call
Shrimati  Sucheta Kripalani, Shri
Gurupadaswamy, Shri Vallatharas
and so on. Again and again I have
to remind hon. Members that they
are exceeding their time. Shri
Vallatharag goes on speaking for
forty minutes and still I have to say
that I will hear him for twelve hours.
Therefore the entire burden -lies on
hon. Members and their leaders. The
leaders must put pressure on their
followers. The question is now
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being put to me whether the recom-
mendation of the Business Advisory
Committee is bhinding on the Chair
also. I am naturally bound hand and
foot by what the hon. Members do in
the House. Let us proceed. It is not
ag if the hon. Members and leaders
have no responsibility over their
followers, can allow them to go on
speaking, and it is up to me to goon
pulling up hon, Members. and get all
sorts of odium.

3p M

Shri Raghavachari: With great
respect I have to submit that the
point that T mentioned was that the
Government was Egiven three-guar-
ters of an hour for reply, and they
have taken more than an hour, and
a hailf.

Mr. Deputy-Speaker: Every hon.
Member exceeded the time, Govern-
ment also exceeded it.

Clause 2—(Amendment of section 1).

Mr. Deputy-Speaker: Amendment
No. 21 of Mr. K. K. Basu is not in
order because it says “It shall come
into force on such date, as Parlia-
ment by  resolution appoint...”
whereas it has already come into
force. It further says: " ...and shall
remain in force for a period of one
year from the date of its commence-
ment.” The Act commenced long
ago. This is only an extending Act.

Amendment No. 10 Mr. Vallatharas.

Shri Vallatharas -(Pudukkottai): I
am not moving.

Mr. Deputy-Speaker: As I under=
stand it, -his amendment is that he
wants this Aet to become perpetual.
What is the object of the hon. Mem-
ber?

Shri Vallatharas: No, Sir.
all. I am not moving the
ment.

Mr. Deputy-Speaker: All right. He
does not move.

Not at
amend-
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Shri N. L. Joshi (Indore): I beg to

move:

In page 1-

(i) in line 6,—for “two years”
substitute “a period of two
years”; and

(i) in line 7,—for “four years™

substitute “such period as
Government think fit".

Shri N. C. Chatterjee (Hooghly):
1 beg to move:

In page 1, line 7—for “four
years” gubstitute “three
wears”.

Mp: Deputy-Speaker: Amendments

moved:

In page 1,

(i) in line 6—for “two years"
substitute “a period of two
year”; and

(ii) in line 7,—for “four years"”
substitute “such period as
Government think fit”.

In page 1, lne T7—for
years” substitute
years".

“four
“three

q\'qwnqwoﬁlﬁ JATEET
woEg, AT FEET AT 98 FT G
& e 4, sfod & gawt @ w4 &
ar 93 T g @ g | A -
g7 78 & fr o o frdas = fmear
@ v, 39 gy A faa o 5
T3, Y qg AT facge e g JEr
¢ fr oo faaa &7 6T T AT
L@y FEFA ) ST F & 9
T g & i ooy qwa I FT gHTE
i F o ard T adr @l &
37 ¥ qg ara faege wee § f F aar=T
wwTer & a7 oY fEET #1 TR F & ar
¥ 7 AR gw § oF Wiy w1 q@d
anfy & faeg WewA & | 99 39 WFR
¥ UM WHEE @R & a1 98 919
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& e a1 AT o 99 ae sfqa
s A | s IAET faAr e
Sty ¥ @z fear ot & &7 IaFT
afcorm ag gtar & fr 23 #y afr
FeATEAT FY T ALY WA GIAATE |
ot ga e+ o 5 weT
ag wf St 7 A q@E ¥ fod w@TE,
zg fadas A fRarE 1 @@ w1 A
STeTT T &, 98 AN A, @t
ST =fgd

o 7S A8 § 7 faw Fradt
g7 uF g N FE A E AW AT
e ag mga 47 W € fv s samr
#arg 59 fadgaw # 43S S
T ' E 5 4 e 59 SR
g Ay Ay A 4 e o
ot smmare §, forad o s 97 €,
Iz frma s S fEgmad i am
T ST FT AE e faay fFw A
feam &1 w=re @Y, ar forad fF o wnfe
& favg g srrfa #1 wew™ =7 Gt
T FT I FFg F @ AW gAT TZ §
frasddz sefTdagseafa gw
frarr 5t v 7 o #23 # sEzaAo
T R & ATt frsmE &Y age S
g1 W f w7 AT F T |, I
o1 g fream w1 A s S g off
ara ¥ 7Y arda &t F= £ e 7w )
T w gaar £ fir o fam 3 +f srfers
T I AR ST WEAT ATa@F g aT
el

fed, 3Trsge wgre, a7 fEeT
#gd fd T A o &Y 1o Y fiyers TEt
T §, I BT T @S g4 % AT Fy
wRAFfd yam aFA @, WR
o awg oF % fod v oy fw o
ug oF & fod  qwaw gu1 7 &
qT IILFT GAR | TF A F I ATET
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ag a1 o T T 5 Y AR Tg
Fe0 T &, 4 T a@ F FrAL A
sraHar ALY §, av AT awa 3 fraT
& ag @i FT &Far g1 -
fod @' og AT T TG FT qAraA
@ g

Bhri N. C. Chatterjee: 1 want to
say only one thing. The Statement
of Objects and Reasons says that it
is not desirable that the Act should
lapse. I take it that it is the decision
of the House that the Act should not
lapse. The only question before the
House is bow long it should be ex-
tended, The only ground put for<
ward in the Statement of Objects
and Reasong is that it is only fair
that Parliament should wait till the
Press Commission’s report is avail-
able. That report will be available
in the month of May or June 1954.
Government can easily make up
their minds and formulate their
final decision op their recommen-
dations in the month of September
or October or November 1954.
I am  therefore suggesting that
there is absclutely no justifica-
tion for extending the operation of
the Act, till 31st January 1956. jid
you want to have the Act in force at
all. if you want to extend the opera-
tion of the Aect at all, extend it till
31st January 1955, for you will bave
ample time for the purpose of con-
sidering the recommendations, de-
liberating upon them fully, and final-
ly coming to a conclusion on them.
1f the Statement of Objects and
Reasons is bona fide, and if you
believe that this is the only  good
ground for extending this Act, there
is no justification for postponing the
examination of the issues involved
in the light of the recommendations
of the Press Commission till the end
of 1955 or 31st January 1956. Finalise
the whole thing by the end of this
year or early in January next year.
There is ample time for Government,
for this Parliament and for the
public at large to make wup their
minds on the important issues in-
volved.
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Pandit Thakur Das Bhargava: So
far ag the question of extension is
concerned, my humble suggestion is
that it ought to be extended to the
minimum possible time. So far as
this Act is concerned, if you look to
the background and the circum-
stances under which it wag enacted,
it would be absolutely clear that it
was not meant to meet any emergency.
Even now, no case has
been made out that there
is an emergency and therefore this
Bill is required. The life of the Act
was restricted to two years, and this
period was fixed under the special
circumstances of the case. I shall
refer you to column 4539 of the
Parliamentary Debates, dated 6th
October 1951, where the then Home
Minister, Shri Rajagopalachari said:

“Let me now answer the ques-
tion with reference to how long
the Bill should be in force. I am
quite prepared to accept the two
years proposed by Pandit Kunzru
and Mr. Shiva Rao, for this
reason: it is because that I have
made a positive suggestion that
they should form  their own
Council for discipline and they
should put it in order, shape it,
and ask Government to get
statutory powers for that body,
and Ggvernment will have to et
through a Bill to that end.”

A new Bill was contemplated then,
and he said further:

“The two years’ period will be
the time given for all this. Then
probably there will be the Press
Commission alse. So, 1 quite
agree to the two years' period,
and no discussion is necessary.”

On that occasiom, I submitted as
follows:

“There is no question of
encomiums—I am only submitt-
ing why I am not moving my
amendment. Because, according
to me this Bill was unnecessary
even for one year—when we pass
a Bill it could not be for less
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than one year—but I accept the
reasoning given by the hon. Min-
ister and support the amend-
ment.”

1 did not move my amendment
then, though I wanted the Bill only
for a year, if at all. 1 did not move
my amendment then, because I
thought the hon. Minister agreed to
the period of two years. During
those two years, no emergency Was
to be met, no new things were to
come into existence, but only an
experiment was going to be tried;
and that experiment hasfailed. How
has this experiment succeeded? The
hon. Minister told us that the States
have acted wvery moderately. I
understand that it was the desire of
the hon. Minister that the States
should have acted with more
alacrity, more readily and with
greater consequences. And what
was the reason that he gave to ex-
plain why the States have not been
so ready to take action under tihis
Act? He said the States regarded
this Act as something dilatory cum-
bersome and disgusting, and there-
fore they did not want to take any
action. If that is the opinion of the
State Governments, then it is quite
clear that it is something which the
States do not want to touch with a
pair of tongs, and it is not useful fer
the States. The States wanted that
they should have a more effective
measure. But the then Home Minis-
ter was legalistic, and he wanted to
carry the whole country with him,
by giving something by way of
gilded toy—the  jury. which was
something unknown to the Indian
Press. He thought that he would be
able to carry the country with him,
but he was quite wrong. Our present
Home Minister who wants good
consequences should be very ready
to enforce a weapon Wwhich will be
effective. There ig a proverb in
Bihar:

woqrrer WY EY @ WO o Agr A’
fod oY F FEd @ TATg IS
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Now we have got an Act. We
cannot show our face to the whole
world. we have got something which
no other country has got (interrup-
tion). There is no question of
shame here. If the country's re-
quirements are that we should have
more drastic measures, we will have
them. We should look to the circum-
stances in our country also, but I
do not like a measure which s
absolutely ineffective. What has it
done? In the whole of India with
its twenty-eight States, only eighty
six cases were there, out of which
a large number was in respect
of obsecurity. Thig shows that this
Bill is not necessury at all. It is
not reguired. That is one factor to
be borne in mind. Secondly, if we
accept the reasons given by our hon.
friend, thig Bill is ineffective. Whe-
ther it is ineffective or useless. both
ways there is no reason why we
should continue this Act which has
given us a bad name. and hag also
not given us any good results. There
is one other cogent reason. I sub-
mitted it yesterday, but I do not
know how many hon. Members of
this House appreciated it then, and
how many are going to appreciate it
today, but I shall place it for what
it is worth.

Shri N. C. Chatterjee: All sensible
Members appreciated it.

Pandit Thakur Das Bhargava: The
position of law in our country is in
a fluid state, and I made an appeal
to the hon. Minister yesterday, that
he being a jurist of an eminent
order, could give ug a good and a
new law. Efforts have been made
for a very long time to give us a
good law. but we have nod# got ihat
good law so far. Now what is the
position of law today? As ] sub-
mitted yesterday, there is no authori-
tative pronouncement or law on the
subject of sedition now. After the

12 MARCH 1954

(Objectionable Matter) 1982:
- Amendment Bill

Federal Court gave ug that ruling.
in Mazumdar’s case, the matter
went to the Privy Council, and they
confirmed the previous ruling given
in Bala Gangadhar Tilak, and there--
after, when the matter came up-
before the High Court of Simla, in
Master Tara Singh's case, they said
sections 124B and 153 of the IP.C.
were ultra wvires. Then, we passed.
legislation here, according to which
those pronouncements are ineffec-
tive, and those cases should be 1e-
garded as having lapsed, unless ihose
pronouncements are repugnant to-
the Constitution, as amended. This
we passed under section 3 (2) of the
Constitution (First Amendment)
Act, 1951, My humble submission is-
that we do not know where we stand:
after that. 1 submitted it several
times in this House, to the Law
Minister Dr. Ambedkar and to Gov-
ernment, kindly find out what the-
basis of the law of sedition is in this
country. The word ‘sedition’ has
been taken away from the Constitu-
tion, and now the only words that
exist are ‘public order’, accor‘ding to
the Constitution (First Amendment)-
Act. The entire law of Americd and
Great Britain i also based only cn
these words ‘public order’. If there-
is present danger to public order,-
then only it is considered as sedition,.
and not otherwise.

So, my humble submission is that’
we must have a definition of the
word ‘sedition’. What is this talk"
gbout the Press Act and the people
in the press etc? It is only in regard
to sedition. In regard to other
matters, such as incitement to-
murder, sabotage etc. or obscene
publications, nobody in this House
is saying that there should not be a
law to check all that. The only
question on which there is a differ-
ence is about the political situation.
Unless and until Government adopt
a law giving a definition of ‘sedition””
as they understand it, somewhere im
the realm of law, and in substitution-
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of sectiong 124A and 153A of the
Indian Penal Code, we do not know
where we stand. Until some case is
jaken to the High Court or the
Supreme Court, and there is an
authoritative pronouncement by
them, we do not know where we
stand. So, we are in a fluid state
now, and therefore this law cannot
be made here. I would say that we
cannot have any law, so far ag the
.guestion of sedition is conceraed,
unless the word ‘sedition' is defined
as such. You are not doing it in
this Bill. The result is that we are
in a fluid state in regard to our law
at present.

So far as the Act of 1931 is cun-
cerned, it stands cancelled by virtue
of this Act, and 1 congratulated the
then Home Minister that he bad
{aken away a bad law. I shall be
very happy if this “Act also goes
away, and then our law would be
quite safe and quite good, and we
shall be in a very blessed condition.
At the same time, if the situation in
the country requires, according to
the hon. Home Minister, according to
the views of Government, that we
should have a law, let ug have it
either according to the report of the
Press Commission—it the Govern-
ment accepts the report of the Press
‘Commission—or if it does not—
because it is not that Government is
bound by the report of the Press
‘Commission, Government has to form
its own opinion—then Government
may bring in a new law. But 1
‘humbly request the hon. Minister
that it should be a good law regard-
ing sedition by adaptation of 124A and
153A under article 372 of the Uon-
stitution. Unless that is done, we
will never be able to meet the situa-
tion. We have had this for two
years as an experiment. I am sub-
mitting to the Government that they
should not insist on their pound of
flesh. Now another two years are
not necessary: they are absolutely
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unnecessary and the country will not
gain by it. I do not think the hon.
Minister had anything to say when
he made this recommendation as re-
gards two years. He only wantead
time. He said the Press Commission
was there and unless the report of
the Press Commission was with Gov-
ernment, they could not make up
their mind. It ig perfectly right. He
was wrong in thinking that I asked
him to withdraw the Bill. I sub-
mitted yesterday that I am not will-
ing to see this Act extended a  day
longer than is absolutely necessary.
I do not want to go any further than
that, because, according to me, this
Bill is opposed to the fundamental
rights in the Constitution, 194(1),
19(2) and many other articles—I do
not want to go into these questions
now. If the hon. Minister will give
me the honour of reading all those
debates he will then realise how our
minds are working. He was V/rong
in suggesting by way of taunt that 1
would not get sleep and that my con-
science would be pricked gnd  all
that. I can just tell him that in the
Constituent Assembly, as a matter of
fact, we passed sleepless nights over
thig question. I for one fought for
this word ‘reasonable’ which 1is put
in article 19(1) and (2) cf the
chapter on Fundamental Rights. 1
am the authcr of that word. Without
that word, your fundamental rights
in the constitution would be barren
and infructuous. And it was reallyina
sleepless night for solving the enigma
of the constitution that I got something
in my brain—something was injected
into the cranium of this humble self,
as the hon. Member, Shri Mukerjee
said—an inspiration which really
saved the core of the Constitution. Then
I went to Dr. Ambedkar and asked
him, because he was with us in the
House. My hon. friend is not aware
of all that. It is nc use taunting wus
that we pass sleepless nights ond

that our consclence_ls pricked. There
jg a great difference between the
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Home Minister and humble Member
of this House. I look at this from
the standpoint of a citizen; I c¢nly
want that the law of the country
should not be disfigured. But the
hon. the Home Minister is more like-
ly to care for good government, for
law and order and all those things.
I look at it only from one stand-
point, that the law of my country
will be consistent with the funda-
mental rights to which we czre
pledged. As all of us put our signa-
tures to that document, the Con-
stitution is sacred to me, in the
words of Dr. Syama Prasad Mooker-
jee—words which he quoted last
time when the Bill amending the
Constitution was being passed. 1 will
present that gquotation to the hon.
Minister. It is in that light that we
look at this. It is perfectly true that
we will have to pass sleepless nights
if Bills of this kind are brought for-
ward. Our conscience is pricked.
But it is entirely wrong to say that
we are saying all this in order to get
reported in the Press. ' The FPress
people never report us correctly as
many of them do pot fully appreciate
what is being said and I never care
how and what they report. Therefore,
let the hon. Minister not proceed on
this assumption that every Member of
this House speaks here because he wants
to get reported. It is entirely a mis-
interpretation on his part. I numbly
suggest that we look at this ~aeasure
as citizens and we are only guided
by one purpose: that the liberties of
our country may be safeguarded. So
1 protest against the insinuations
which the hon. Minister rade
against me yesterday and against us
all when he stated that we were only
looking to the gallery and that we
were not looking to the facts. In-
terruptions). So far as our laws are
soncerned, there is only one purpose
with us, that we should have good
Jaws that our country may thereby
be prosperous, the Press may be
quite independent. I think these are
the ideals to which the hon. Minister
also subscribes. There is no differ-

8 PS.D.
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ence. It is only a difference i1 out-
look. He administers law. He ig so
much worried that a criminal may
not be acquitted. I also do not want
that if he is a real criminal he
may not be acquitted. But if legally he
should not be convicted he must be
acquitted. That is a point of outlook.
I do not attribute any motives to the
hon. Minister. I respect him very
highly. He is an esteemed friend. I
almost worship him, as I worship
and lcve all of my friends
here in this House who have-made
sacrifices for the country. They are
all my countrymen, At the same time.
do not attribute motives to Members
of Parliament who are really sincere.
You should not for a moment think-
that we are out for some position
here. that we gain something—either
pecuniary or by way of reputation—
by speaking there. This is an «sper-
sion which should mnot have keen
cast against us.

I humbly submit that the Bill
should not be there on the statute-
book a minute longer than it is
absolutely necessary.

Some Hon. Members rose—

Mr. Deputy-Speaker: I will allow
five minutes to each hon. Memuber.
We must finish thig early.

Shri M.D. Joshi (Ratnagiri South):
Sir, 1 thank you very much for
giving me sometime to express my
support to this clause. Hon. Mem-
bers opposite may deride me r may
go on in their wusual disorderly
fashion. But I deeri it my duty te
express my approbation and bhearty
support to this clause.

Sir, Mr. Mukerjee said vesterday
that he was an editor for {hree
generations. I have not got that
privilege. I have got the privilege
of being an editor for only cne
generation—the generation that is
my own. | have been an editor for
the last 23 years. I have suffered at
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the hands of the British bureaucracy.
I was called upon to pay security io
the extent of Rs. 2000 for one single
sentence and yet, I find it my duly,
my bounden duty, to give support to
this clause if we value the integrity
and the security of this country to-
day. I have the highest regard for
Pandit Thakur Das Bhargava. He is
one of our veteran leaders. Yet I
disagree with him very strongly
when he says that there is no neces-
sity for this Bill. I very respectfully
urge for his consideration the fact
that scurrilous writings are appear-
ing in papers in season and out of
season, writings which are calcuiated
to promote communal enmity, writ-
ings which are calculated....

Pandit Thakur Das BhOargava: DMay
I correct him? 1 never said that no
measure is necessary. 1 said that
this Bill is wunnecessary. The
measures that we have already got,
if put into effect, will stop all this,
e.g. sections 99A to 99G of the
Criminal Procedure Code, section 108
of the Criminal Procedure Code,
sections 292 to 295 of the Indian
Penal Code and other provisions of
law.

Shri N. C. Chatterjee: Why don't
they use them?

Shri M. D. Joshi: I thank ‘he hecn.
Member for ccrrecting me. He at
least partially agrees that there is a
certain necessity, though he -loes rot
say that there is necessity for thls
Bill. 1 submit there is necessity, nct
only of section 292 which is inade-
quate to meet the needs of the situa-
tion. I do not think that section 499
or section 500 is adequate. I o not
think that the Contempt of Court
Act is adequate to meet the situation.
1 think that a special legislation cf
this kind was called for and rot only
was it necessary in the year 195l
but circumstances and the partienlar
explosive conditions in which we are
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living today make it absotely
necessary that the life of the Act be
extended for a longer perivd tasn is
mentioned in the clause. 1 therefore
beg to support the amen:iment
moved by my friend, Mr. Nandlal
Joshi, that the life of the Act be
extended to such period as Govern-
ment deem necessary.

Sir, yesterday much wind was
blown in venting their anger against
the Bill. I submit that it was all
pure doctrinaire politics; or it was
complete blindness to the situation.
The present state of things demands
some action at the hands of Govern-
ment. 1 do agree with my {riend,
Mr. Deshpande who said yesterday
that Government have been too
lenient. They should have cdealt
with the Press—the objectionable
Press, | mean—very severely. But it
is their leniency which is coming in
the way and. therefore, the aquestion
is flung in. the face of the Govern-
ment: how many prosecutions and
how many convictions? But Sir, I
think if Government do not want
this situation to develop, they ought
to take note of the conditions and
they ought to adopt a stern attitude
towards the delinquents of (he Press.
1 am as proud of the Press .s any
other Member of the House. In fact,
1 have the privilege of belonging to
that class and, therefore, I shall fight
for the liberty of the Press if it is
being attacked. It is not the liberty of
the Press that is being attacked. It is
the licence or the extra liberty or
“ibertinism’, if I may use that word,
that is objectionable.

I have got hers the particular mat-
ters which were mentioned by the Press
Enquiry Committee. What do they
say? They say that the right to free-
dom of speech carries with it duties,
liabilities and cbligations; restrictlons
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limiting this right, therefore, be impo-
sed for causes clearly defined but only
with regard to the following:

“(a) Matters which must re-
main secret in the vital interests
of the State;

(b) Expressions which incite per- -
sons to alter by violence the system
of Government;

(c) Expressions which directly
incite persons to commit criminal
acts;

(d) Expressions which are ob-
=cene ;

(e) Expressions injurious to the
fair conduct of legal proceedings;

(f) Expressions which infringe
rights of literary and artistic pro-
priety;

(g) Expressions about other per-
sons which defame their reputa-
tions or are otherwise injuriousto
them without benefiting the pub-
lie”

I submit that the necessity to check
all these kinds of activities and expre-
ssions doesg still exist. In fact, the
situation in the political fleld and other
fields has deteriorated considerably
since 1951. I am sorry to note the ob-
Jjections to the Bill voiced by the Lon.
lady Member, Mrs. Sucheta Kripalani,
who was herself a signatory to this re-
port. She has signed this report with-
out a minute of dissent: Perhaps be-
vause she has changed sides, because
she has crossed the floor, well, her
views seem to have changed. 1 do not
want to comment in her absence, but,
I was sorry to hear those remarks from
her,

What is sought to be checked is not
the liberty of the Press it is not the
freedom of the Press, but it is that
tendency to create mischief, the ten-
dency to break up the solidarity and
integrity of this country that is sought
to be punished.

Dr. Rama Rao (Kakinada): The
British also said the same thing,
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Shri M, D. Joshi: You will say some
different thingg if at all you are in
power. I know what to expect if you
ever come into pcwer.

Mr. Deputy-Speaker: Let the hon.
Member address the Chair,

Shri M. D. Joshi: I am sorry. Sir,
I submit this Bill should have been
harsher. After all, what has the Gov-
ernment done? Government has sur-
rendered all its rights or authority. The
executive formerly used to demand se-
curity as soon as they were satisfied
that there was ground for doing so.
Now, the executive does not do it; the
executive approaches the court like an
ordinary complainant and makes a re-
quest that the particular newspaper
may be proceeded against for a parti-
cular lapse or for a particular success-
ion of lapses. Then there is the jury
to protect the interests of the person
proceeded against; not only ordinary
lay people but people with experience
of journalism are there. Is there any-
thing more that is required for the
protection of the liberty of the Press?
I submit that this is a very innocuous
Bill. This does not attack anybody's
rights and the great hubbub, the great
row that is made is made not on the
merits of the case but from political
motives. 1 therefore support this
clause,

Dr. 8. N. Sinha (Saran East): Sir, I
would like to speak just a few words
about the point which our hon. friend
Pandit Bhargavg  has dewvelop-
ed in his speech; that is—, there is
no emergency in the country today,
and that is why there is no neces-
sity for this Bill. With all due res-
pect to him and also to our Home
Department, I must say that they are
unaware of what is happening in the
country today. They do not see a
growing tendency in a section of the

Press which indulges in meanness.
Perhaps, they are over-gentlemanly
and never look at such papers. 1

cannot help reading, if I just bump
against them I do not mind when I
read something against myself or
against our leaders; but, when I read
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slgnders about the Armed Forces of
our country and the mud thrown
against them, I cannot imagine how

such things are tolerated in this
et . R
country. This growing tendency of

slander indicates to what extent this
Hill is necessary. I am very reluct-
ant to quote or to say anything about
the Communists, but, I feel helpless
in this rmatter, because they are the
only people who are indulging in this
mischief. I am just reading from
Crossroads.. Here they write:

- “INDIAN TROOPS IN NEPAL
'MISBEHAVE

The behaviour of the Indian
troops and air pilots in Nepal
who accompanied the Indian Mili-
tary Mission are being compared
by’ the people here to the atro-
cities of the American GIs in
Indian cities during war days.

One incident occurred in the
woods near the aerodrome” here
when a Nepali girl collecting fire-
wood was reported to have been
assaulted by some Indian pilots.
When some Nepali soldiers who
were on duty mnearby protested,
twenty of them were arrested.

Another similar incident hap-
pened in the main thoroughfare
in the capital when Indian soldiers
made obscene remarks at every
girl passing by. This led to
strong Tesentment among the
public who assembled in large
numbers but a clash was averted
by the retreat made by the
soldiers.

The presence of the Indian
Military Mission in the country
has aroused the indignation of
the Mepali people who see it as an
open intervention by the GOI in
their affairs. Action Committees
are being formed with the repre-
sentatives of different political
pqﬁes."
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It is a slander on our Armed Forces.
Every one knows—and I have the
honour of studying thei armed forces
of a number of countries—1 dare
say—the moral standard of the
Armed Forces of our country is
much higher than of any country in
the world. Our soldiers who went to
Korea have also been held in very
high esteem internationally—by
Sweden, Switzerland and several
other civilised countries of the world.
But, here are the people who sit
in this House, belong to our country,
and they are throwing this rotten
mud on the Armed Forces of our own
country. We have to depend a lot—
in the growing international situa-
tion today—on the morale of our
Forces. If someone slanders them,
if he pulls their legs or puts a slur on
their character, it is wrong. Such slur
they do not deserve.

But this is not the end of the story.
These repcrts are written from here
for consumption behind the Iron
Curtain countries. If you happen
to read the Russian, Czech or Polish
papers, you will see that they quote
this Crossroads, or some other gut-
ter Press of the Communists here in
India, and that is considered to be
gospel truth in those countries about
matters relating to our country. I
am aware of what international com-
plication it creates. Many of us do
not read foreign papers; few read
papers published in foreign langua-
ges. That is why, we do not realise
how shameful it is when we hear such
things about our Armed Forces and
read them in the foreign papers.

Here is something from another
paper Blitz. It says something about
America; and it is quoted as gospel
truth. I will not read it. but I men-
tion 1his because I have to connect
the story. This quoation from Blitz
is published in an organ of the
Communist cominform of which the
Communist Party of India isa branch.
They have never denied that they
are a branch of the Cominform. They
are their agents and send news to
iron-curtaln countries. They are pala
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for it. The remuneration they get
from other countries goes to the
party pockets. Such slanders and
siurs emerge from their Press for this
very reason. So far they say some-
thing about me or our leaders, I do
not mind, though we feel it very
much.

I have myself been a journalist, I
have earned my livelihood as a jour-
nalist for a number of years in
the foreign countries as well as in
India, and I know, the standard of
our Press in general, is very praise-
worthy, no doubt. But -it is the
cection of the Communist Press which
ic very sinister. The way it functions
in our country—which everybody
cverlooks, needs to be checked.
There is no necessity to check a paper
like the Hindustan Times. We have
rothing to say against it. Its stan-
ard is high indeed. but in compa-
rison a paper like Crossroads is
thoroughly bad. I just took it up
at random, and found that in every
page it contains matter which shows
that they are master slanders in
their vocabulary. Their lie factory
is being financed by Moscow and
tons of material comes from there
free. Not a penny is being sent out-
side India on that account.

Dr. Rama Rao
the Llynds Bank.

(Kakinada): Ask

Dr, 8§ N. Sinha: They want to de-
moralise us when a grave situation
iz developing wvery fast. If you
Lave read today's paper, you will
see what Marshal Bulganin has
stated. The international situation
i ncw very tense, and in this inter-
national situation it is not proper
to allow such a paper to function,
Lecause it is a disgrace to the coun-
iry. For this very reason I suppert
this amendment,—that the life of
this Bill should be prolonged for
another two years. )

These Comniunists have called
themselves men of high principles.
1 say—these are the people who
zre principally against any princi-
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ple. Knowingly and most responsi-
bly I use these words against them.
They call themselves patriots but the
extracts which I read to you will
chow what thev really are.

We have today a delicate situation
on our frontiers, and so we must
maintain good-neighbourly relations
with Nepai in order o safeguard cur
frontiers. But when our armed forces
are there at the invitation of the Napa-
lese Government, ihese people cast a
slur upor. our soldiers. They say
that the Indian troops are there just
for molesting girls. If such a .publi-
cation appears anywhere in the world,
it will not go unpunished. I have
not come across a country tolerating
such a dirty paper. In Germany or
Russia, such people who slander. their
army are hanged perhaps even for
much lesser offences of this kind
they will be handged. No country
will tolerate a slur to be cast upon
their armed forces.

Mr. Deputy-Speaker: The object of
the Bill, in extending its life, is to
punish such people as commit the
offences mentioned now, but if you
have not inflicted any punishment in
those cases, what is the purpose of
continuing this Bill?

Dr. §. N. Sinha: I am just telling
yvou that something stronger is re-
quired than the ordinary punish-

ment. The point that I am develop-
ing is on what Shri Thakur Das Bhar-
gava said, namely, that there is no
emergency now in the country, and
therefore, there is no . necessity for
prolonging this Bill.

Pandit Thakur Das Bhargava: By
all means, take more vigorous action
if there is an emergency.

Dr. 8. N. Sinha: Whatever it is, on~
Home Ministry is aware of the fact?
Why should not the Government
ask for security from such news-
papers? Every time when they'put a
caricature, T was happy to ° see that
it was very similar to ‘themselves and
it was the voice of Moscow. It is
proved 9y their paper i‘tself. So, L
suggest t‘hat there shmﬂd be some
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systematic method of studying the
procedure which they are following
in our country for publishing most
rotten news in their newspapers—the
most stinky gutter newspapers that I
have ever come across or the world
has ever seen. You cannot read even
four lines in that paper together with-
out bumping into hypocrisy and de-
generate substance.

There is another paper which most
people here do not know or do not
read, and that is Swadhinata of Cal-
cutta, which is also a Communist
paper. Last July when the tram
strike was going on in Calcutta—I
myself was there, and read the Ben-
gali paper Swadhinata. The paper
published accounts in such a way that
one’s blood boiled when one read
them. It lost no opportunity to create
chaos and anarchy, because then only
it could fourish. Extracts from this
paper were published in  Moscow
papers. There are a number of papers
in this country, but Moscow does not
publish extraets from the other
papers of India.

The hon. Members have come to
know about Swadhinate amnd Cress-
_roads. There is another paper, Blike
allied to them. It is most disgrace-
ful to see that whatever news is pub-
lished in the Iron Curtain countries
is only taken from these papers and
from no other papers in India. About
the Calcutta incident also, these
papers displayed the news in such a
way that it created the impeession
outside, that Indians are very degrad-
ed, and their soldiers are anything
but brave and noble. Here lies the
danger to the ceuntry, and so I sup-
port the Bill with all the force at my
command.

Sardar Hukam Singh (Kapurthala-
Bhatinda): We heard the hon. Home
Minister remarking against the hon.
Members that the whole debate had
been unreal and the real issues had
been set aside, and I have the same
complaint to make about the Home
Minister himself that he had been
wandering in things that had no re-
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levancy to this matter. The original
objection was that a special measure
is not required when we have got a
law to punish these offences. Nobody
disputes that obscene publications.
should be suppressed and must not
be allowed to continue writing in such
a way as to incite one to violence,
ete., and we must have measures for
this purpose. My point is whether
the law that we have already can
punish these offences or not. The
Home Minister asks “Would you like
to punish the Pressmen or editors.
with death sentences? If you do not
want us to do that, would you like
to punish them with imprisonment
for two years?” ‘That is the question
that confronts us, that is, would you
like to have opium or strychnine?

Mr. Deputy-Speaker: The hon.
Member will discuss the clauses as
the House has accepted the principle
of the Bill. The only point in clause
2 is the time-limit.

Sardar Hukam Singh: I am making
a suggestion in regard to Shri Chat-
terjee’s amendment, and that is, if
at all we do require this Bill to be
continued, it shall not be beyond a
period of one year. We have been
told that the States have been very
caustious in dealing with this mea-
sure, but at the same time all of them
complain that it is very onerous and
cubersome to proceed with it. They
do not want to proceed. I say that
out of disgust they have not used it
because it was cubersome, or they
were cautious and so they did not
use it. We have been told that it
has not served its purpose. If it has
served its purpose, certainly there is
no need for the Bill to be kept for a
longer period, and if it has not served
its purpose, then certainly it should
go and the ordinary law must re-
main. Certain extracts which were
baing read from the papers show that
such and such things, objectionable
things, are being published even now.
That means that this Bill has not
been able to check that tendency
which it was required to do. If that
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is the case, there is no necessity at
all for the Bill and it cannot serve
the purpose. Why then should we
have it extended for two years?
There is no justification for extending
jt. As in the previous Bill regard-
ing preventive detention, our hon.
Home Minister is astonished to find
moderation with which this Bill has
been used. This is not moderation.
The States say that because it is cum-
bersome, they do not want to use it.
If that be the case then they cannot
rely upon this measure for a very
long time. If the ordinary law is not
able to cope with this evil, we should
be definitely told to that effect, so
that it may be made more stringent.
We are not in a position to make out
whether this is in substitution of the
erdinary law or iu addition to it. Qur
main objection is that the choice in
this respect is left to the States—
whether they want to use the ordinary
law or this stringent law.

We have more than once been asked
this question: what do . you want?
Do you want to have this or that.
It is not a matter of choice for the
editor or the publisher who is brought
in the dock to exercise his choice.
It is for the Government to decide.
If the Governmenti feel that a prose-
cution under the ordinary law would
succeed they proceed under it; if they
find that guilt cannot be proved under
the ordinary law they resort to this
convenient measure.

The other objection that was made
to this extension is that the whole
question is before the Press Commis-
sion and this the most inopportune
time to give an extension to this Act.
But if it is contended that Govern-
ment must have this power for some
time, till they get the report of the
Commissien, then we feel that it
should not be allowed to be on the
Statute Book for more than  six
months. Since the amendment puts
it at one year, we support it

Shri U. M. Trivedi (Chittor): Sir, I
rise to support the amendment of
Mr. Chatterjee and support all the
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views that have been expressed by
my friend Pandit Thakur Das Bhar-
gava on this point. The unfortunate
position in this case is that our Home
Minister, the hon. Dr. Katju, always
gels away with his forensic ability
and does not care a farthing for the
views of the people here. He has
reminded me of a small couplet in
Sanskrit, of which he is fond. I might
repeat it for his benefit and enlighten-
ment.

Dr. Katju: 1 do not Kknow Sans-
krit: you will have to translate it.

Shri U. M. Trivedi: I know you
do not know it.
It is like this:

T TG MARHET AT WE
Taw frogaEm TRl )
sy fafeday, fud freww
afg o fraror Fsfr Fed: g=rfa o

Nobody can give the horns of a
hare to anybody, because they do
not exist. If he wants us to give us
reasons he can do it; but he cannot
give us understanding. Unfortunate-
ly that happened is this. Reasons
we are all trying to find out. What
are the reasons for extending the life
of this measure for another two
yvears? We have searched carefully
the Statement of Objects and Rea-
sons. This is the only thing which
indicates to us why the life of this
measure should be extended. But
ihere we draw a blank. He has not
given any reasons: understanding he
has none. I submit that he must,
whenever he wants extension of life

ef any measure, give us adequate
TEASONS.
Now, Mr. Deputy-Speaker, it is

quite true that there are scurrilous
writers all over. We all know that.
We do not deny their existence. If
your object is to curb such scurri-
lous writers by all means, have a
stringent measure. You do mot wamt
to purish such people under the or-
dinary law. You have a soft cerner
for them, and so you do net want
thg they should be punished heavily.
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Heavy punishments are provided for
under the ordinary law. But you are
the choosers.

There are certain matters which
are sub judice and it is difficult to
bring them before the House. A
certain paper wrote certain things—
a very small affair it was. But the
whole machinery of the Uttar Pra-
desh Government was directed again-
st that paper; it was not prosecuted
for publication of this objectionable
matter under this Act. Section 153A
was resorted to. They can pick and
choose. This liberty should not be
glven to them. If there is a different
type of Press, they say: “All right,
we will excuse you; but let us make
a show of it” If that is your ob-
Jective, it is worthwhile having this
measure. But if there is honesty
behind all those things you do there
and you ftreat everybody  alike, 1
see no reason to proceed with this
Bill. As I have already said, there
are adequate provisions in the or-
dinary law of the land.

I do not wish to take a long time.
but I am unable to see any reason
why an extension of two years is
asked for, unless it is patterned on
tire lines of the Preventive Detention
Act. Is there any magic behind it:
is there any magic in having two
years? If there is no such thing,
why not have it for two months?
Why have it for two years?

Mr. Deputy-Speaker: The hon.
Member himself is not able 1o get
out of “two"”,

Shri U. M. Trivedi: If there is no
magic in it why have it for two years?
Have it for two months, two weeks.
twe days—if you like—but why two
years?

Dr. Eatju: Have it for two cen-
turies !

Shri U. M. Trivedi: There is a1
sanctity bebind the suggestion that it
should be for two yenras,

Therefore, I say that even one year
is more than enough. ‘I would say
that it should not go beyond the
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81st of March. But if you want to have
it, have it for one year. We do mnot
want to have suchk measures on our
Statute Book which bring a bad name
to the whole country. We are now
trying to live in a demo-
cratic country. We are preach-
ing to the world at large that we are
great democrats. We are inter-
nationally believed to be great de-
mocrats. It is in this great demo-
cratic country that this undemocratic
measure is being enacted. Dr. Katju
may not like to swallow any sug-
gestion that comes from me. But
when it comes from a sane and sober
legislator like my hon. friend Pandit
Thakur Das Bhargava, he should be
in a position to accept the sugges-
tion and extend the life of this mea-
sure only by one year.

4 p.M.

=Y Yo Wito FAAF (A7) ¢ I
= wEed, = fada o Fr A
FE SR EsTgng |l A arsE
FHT F1 9214 ¥ (94 § =4 fod fag
g fed A Yan g fr fpa e Fagsr
fas® &t 7d ar g fegmm oA
T AT E | T AT A OIEA &
oA HH TH & fod geTaTT A8 gar
&1 @ ga & A¢ awn @ g |
as qar 7gi € fr rHa e 1 faen
1 §, fadivaar qraare F fadm &
A FEfaow ¥ falm & w7 Fdr
T AT gE A A AL g A
I & fod a9y gy A ST g | T
wrew 7 £ fF Fregfrsw 1 farde @7
# T T TE W E | ag A S
g fr srmrefegia s o gt T At
R Tw waT F Aa1 Frgfel & w19
£ 1 gt A e A s w719
s w § 1 o g agt I
FRY IR FIAS
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faors = €1 1 A w© ¥ qE
TEH TG AT & vvvneinnnnn

Shri P. C. Bose (Manblum North):
On a point of Order, Sir, the speaker
from this side was speaking against
Indian Communists, not International

communism and the speaker now
raises the question. (Interruptions).

Mr. Deputy-Speaker: Evidently, he
wants to say when we are concerned
with Indian Communists, why not with
international communism? (Inter-
Tuptions.)

ot qlo sto ImATE: TG T F
F ATAs s w1 o
@ 4, feaw wqfrey w1 @
FLWRET | agh aga aTr ard W,
7 oft Wi g e 2 9 afkfefy a9
TAF G W & AW F wAd w9 &,
Tl FE1 A AFTE, Ag ° FEA1 TG A
g, ofF 39 3w ¥ arx o7 999 Wk
w¥e Y feafy gurk g w7 A q@rs,
I @ ST A1 AU ot g3g wAr £
L wrrg A St w0 fav Aa E,
IAFT FEAT & F AR WA WA
Tora a1 € ofed au 30 & ad
TEIAF AU T A I TF
e & faam o g9 fraradi €
9T AT A A I a1 afefoafa v
2T § faaiw gt wrd, sk oifeerm #
AR ¥ ¥ " gard W F fod e @
€, 7% 99 q g TS war & S
0§ o4 9 g Y aow ¥ S
A IR I @, WEAF
T FEAT geaT § f5 g sUw wR
g w@FT A feafa B zred sk
FHF THIfaer 737 & fod qd4r sme-
AWE, WHwmIFe AR SOy
T & o T A w @ & Ofew
T A & T Frerwy sxfrrat o
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g fr o fora off & ar § 9= =a-
ST, 39 % faers Ao w2 feav g ?
fora 9 qr aafg FY Y agswadr &
7R A gafew gk 4, Sfea & gw A
TS ARAE 5 F @k T ¥ 05y
W I A ArE o) FE = drwar
.9 sam Fw@ard avaraw dFad
aT GO | QH A AT fEemr
g, A gE I A a7 Fod v arew
wIfed a8 aFa FAT HT 7A@
g | feft 3T #1 9 w33 9 awa
T TFRA TE(E | AT &) O qE
# & frerore S Y S 39 wE &
@ AR yrRred T8 79, S
a9 FT IIIAT AT AT £ | They
have neither the  strength to

suppress the lawlessness nor the gen-
erosity to spare the innocent people.

7 21 & art 7 @ R frey
31 a9t g 3 foar € fF odva amy
freaae @i & faeg Fae yadfrs
feeral & #1201 37 90 G F17 77
TEHTE GHT § A AT SAFTSAT AT
frefm g | R & s aw &1 arfaw
FE& fod oo 9099 o ¥ 99
TeTE | gt et ¥ o Wk 3w
TIT | Wt agT 7w s e fear war g
A g o war § 6wt 5o
aferat ¢at € st s orfesart
feedt g0 €, @i ¥ feeg o w2
T@ FaT AR AgT AT A g
R 9w W A 7 fosm qgsr
IR 7 = faew & goEs ¥ qry a5t
#Y grom & a7 | fyer ¥ g9 4
gq & faors @ adfae fad @k
IR AW yma 7 fouT fv U
FTR I A Fq@ qEewEl ¥ ok
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¥ & g g wort AT E, SHE AW
B aFET STSEAT A AT TR Tel
ga ) @, s e g € e ww s
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T, Fite T FH A fd T
g AEA T AT §, g 3 A -
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a7 T § A dR RS g
frreelt & | EWI 4@ grar § f At
& fogors @R w52 fafred §
fawTs 20 qIE F AT foe) A § )
grot b & e g i fore o st
¥ § @ A o fafied ¥ oo
forarm O SOTET W% | AU WEA §
fs oz 1E fafeet & faor® amdq
A at 9w & fed e, @,
FFAAE | 9T e va faers
AT ST FTGFIE | B T AR
f§ ¥ T8 q@ FT ATHT [ YA
wrhte TR oW, g T A SR HY
@ g 1 e I w1 Awlee 79
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% fed gt @<t Wl dardy F7 IEE
AT gWA AT 4, WX AR T
g Y AATQ FAT, FEFEA I,
i ST IR AW F A A ®
AU EWT AT T AL § qew AT
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AT F&0 f& T W1 #7 U T &
gu w7y Oy fadar @ed faw ¥ fF
1T 2o 7 7917 ¥ g3 A foad fre-
779 F F AT A A |

Dr. Katju: Mr. Deputy Speaker, I
am indebted to the hon. Member
who spoke last. He has in a way
given a very effective reply to the
observations made by my hon. {friend
Mr. Bhargava. He has—the last
speaker—indicated in a very graphic
language the emergency which he
thinks we are all living in.

I do not want to travel over all the
ground again. The only question
today, at this moment, is the period.
My hon. friend, Mr. Joshi, says ‘you
better have it as long as you like'.
I think there is great force in this
point of view because—let me be
quite frank about it—I am not quite
satisfied with the various provisions
of this Bill—of the Act—and we have
been considering for some time as to
how it could be improved and al-
tered in order to make it more effec-
tive and more compulsory.

The fact is that the Press Commis-
sion was appointed some time last
vear and it struck us that the Act
was going to remain in force upto
31st January 1954 and the House may
not like to consider a new Act alto-
gether suitably altered pending the
deliberations and recommendations
of the Press Commission. But there has
been some delay and their report has
not been forthcoming. Over and
uver again, hon. friends have said in
a mild or in a sarcastic way or in an
angry tone: ‘Look at the Statement of
Objects .and Reasons’. I really do not
know—I am a lawyer—what is ex-
pected of the Statement of Objects
and Reasons. Is it going to be a
thesis—a sort of a communist thesis
that you have—or what do you want
in the Statement of Objects and
Reasons? It states that the Press
Commission is deliberating over it;
it may take some time; it would no#
be desirable to let this Act completely
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lapse; therefore, we will extend it for
two years. What more do you re-
guire? Do you want some sort of
a thesis or a vague narrative? What
more do you require? The Statement
of Objects and Reasons gives some
sort of a key-note with which the-
lawyers are very familiar. Key-note,
just three lines—finished; you get a.
gist of it.

What is the situation? The Gov-
ernment is determined and has pro-
posed to bring in a comprehensive:
Press legislation, by no means in-
tending to curb the freedom of the-
Press at all

My hon. friend Pandit Thakur Das
Bhargava has pointed out that sedi-
tion should be defined. It may be
necessary, as 1 suggested, to add some
sections in the Indian Penal Code,
and so on and so forth. I do not
know when the Press Commission’s-
report  would be available. It
might take three months. It might:
take a little longer. When the re-
port comes, as of course, it will have
to be sent to the State Governments.
We will ask them to ascertain public
opinion and to be expeditious. But.
please remember, Mr. Deputy-Speaker,
that there are about twenty-three or
twenty-four States, A, B and C. All
threse take time. Months elapse be-
fore opinions are received. Then the
Government takes its decision, and
the matter comes before Parliament.
The Bill may have to be circulated
for public opinion. There is bound
te be a Joint Select Committee, and
so on and so forth. I do not know
how long all this will take. If some-
astrologer were to tell me definitely
that it will all be over within twelve:
months I will have no objection
whatsoever. But as I do not know
it I have taken these two . years so
that I may not have to come to this
House again. I repeat what I wven-
tured to say on the Preventive.Deten-
tion Bill discussions. When we had
that discussion whether it should be
one year or two years I said that the
Government will give the House a
chance of discussing the merits af

tothis
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the Act by presenting a report upon
it, thereby saving an e€normous,
lengthy - discussion. Parliamentary
discussion, Mr. Deputy-Speaker, is
very precious. Somebody said that
every minute of Parliament costs
‘the taxpayer somethihg like eighty
or hundred rupees. Suppose I ac-
<ept this time-limit of one year and
suppose the new Bill does not come
into existence, there is some delay or
something like that. Well, I will
‘have to bring this again for re-exten-
-sion by another year. My hon. friend
wil! say that there should be twelve
‘hours’ solid discussion on that. What
is the good of wasting all this time?

The understanding is this. namely
that as spon as the Press Commis
‘sion submits its report and it is duly
«considered by the country at large,
by the State Governments, by the
Press itself—the Editors’ Conference,
the Working Journalists’ Conference,
everyboay interested—Government
will bring in a Bill. And that Bill
-will be a comprehensive Bill. It
-will be in supersession of this Act.
If it is enacted within one year, this
Act goes. If it is enacted within
fourteen months, this Act will go. 1
only want that we may not have pro-
longed discussions again, pending the
passage of that Bill. The House may
take this as an assurance, that there
will be no delay in the preparation
of that Bill, in the submission of that
Bill to Parliament, and in the Gow-
-ernment saying that the whole ground
should be covered. That is the posi-
-tfon as it stands.

I do not want to go into the wva-
rious points that have been raised
in the course of this debate. I am
conscious of the existing situation.
The Act has to be enforced by the
State Governments. They have been
very cautious. They have had some
legal opinion given to them that “you
cannot move in this direction.- wyou
cannot move in that direction”. I
ghall do one thing. I am taking you
into confidence. I .shall send a copy
-of the whole debate here to thke
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State Governments and say, “Thase
are the opinions that have been ex-
pressed, there have been very strong,
vigorous opinions that you have been
very slow, much {oo slow, and you
must go ahead, take greater advan-
tage of the provisions of this Bill.”
That is what is wanted. because they
cannot possibly tolerate the passages,
the sort of virulent press.

I do not want any impression to go
abroad that anv particular party or
any particular kind of opinion is, so
to say, above the law, that nobody
can touch them. Nobody is above the
law. This Act, as it stands, merely
refers to. what 1 have been saying
over and over again, criminal offen-
ces, something which was read just
now from the Crossroads. I did not
read it. I only ventured to mention
the mnames yesterday—Crossroads,
Spotlight, New Age. I read them for
the sake of instruction—good Eng-
lish, very well written, and so on and
so forth. They cannot run away
with the idea that they cannot be
touched. My friend Shri V. G. Desh-
pande spoke wvery vigorously. He
has his own papers. My friend Sardar
Hukam Singh has his own papers, he
knows very well Prabhat. What is
published there? It is not as if we
are ignorant of what is happening.
The State Governments have been
rather careful, as I said, rather
lenient about this maiter. When 1
send them a copy of the debates here,
probably they will wake up and say
that their leniency has been mis-
placed and they should be a little
more strict in these matters in order
to preserve the country from dis-
union. I would like to say to my
friend Pandit Thakur Das Bhargava
that the times have changed. The
situation as it prevailed in the coun-
try in October or November 1951
when the Bijll was passed, that situa-
tion has gone. We are in more ecri-
tical times now, in 1054, You know
it.

I do not want to dilate upon these
features of the case, and I do not
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want to take your time. I hope
what I have said will satisfy my
friend Mr. Chatterjee and that they
will be pleased to accept four years.

Mr, Deputy-Speaker: Need I put
the amendments to vote?

Shri N. L. Joshi: Sir, I beg leave
of the House to withdraw my amend-
ment.

The amendment was, by leave,
withdrawn.

Mr. Depuiy-Speaker: I shall now
put Shri Chatterjee’s amendment.
The question is:

“In page 1, line 7—for ‘four
years” subsh‘tul:e_ “three years".

The motion was negatived.

Mr. Deputy-Spcaker: The question
is:

That clause 2 stand part of the Bill:
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Amendment of séction 2)

Mr. Deputy-Speaker: I find that
all the amendments to clause 3 are
out of order.

shri K. K. Basu (Diamond Har-
bour): Why, Sir?

“Mr. Deputy-Speaker: I am only
giving my reaction, and if there are
any points to make me change my
view I will certainly hear them.

The peint is that clause 3 refers to
the definition section and only to one
portion of it. That is, the section
contains  varisus  definitions Not
one definition is associated with an-
other. Instead of being contained in
separate sections they have all been
strung together as clauses (a), (b).

(c) etc. of section 2. And ‘unautho- .

rised news-sheet' is defined under
clause (k) of section 2. There are
provisions for forfeiture, ete. Clause
(k) says: “‘unauthorised news-sheet’
means any news-sheet in respect of

(Objectionable Matter), 2010-
Amendment Bill.
which security has been required

under this Act but has not been fur-
nished as required.”” That is one
kind of unauthorisation. This Bill, in
clause 3, says:

“in clause (k), the following.
words shall be inserted at the end,.
namely:—

‘or any news-sheet which does
not contain the name of the prin-

ter and the publisher’.

That is, not only the person from
whom security has been demanded
or who has refused to furnish secu-
rity, but also any news-sheet which
does not contain the name of the
printer and publisher—that is sought
to be included. Therefore, this.
amendment in clause 3 of the Bill re--
lates only to a small matter. To re-
open the whole thing and say, we
shall start from the beginiing, is
not correct. You say “book”™ Book
is not referred to here. “Code”,
“competent authority”, etc., these are-
not matters of clause 3. Therefore,
I do not know how the hon. Member
will justify it. Let me see.

Shri K. K. Basu: Whenever we-
have tried to amend a particular
section of the parent Act, it is wuen
to us to move amendments to that
particular section.  Therefore, when
the Government try to extend the-
scope of a particular section. it is
open to us to give our definitions
which should be embodied in the
parent Act, concerning that particu-
lar section. We have not gone be-
vond that. We have suggested an
amendment to the section which this.
particular enactment seeks to amend.
We cannot go beyond the amendment.
When this particular section is sought
to be amended, we are entitled to
move amendments.

Mr. Deputy-Speaker: 1 agree. But,.
there is this difference which the
hon. Member has not noted. If a
particular section of an Act is touch-
ed and it is so inter-related with the
other portions of that section that
one cannot be affected or ought not
to be allowed to be alfecied because-
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it affects other portions also, and
there is such an integral connection
.between one portion and another, he
is correct. The mere fact that a
number of clauses relating to va-
rious different matters are brought
aunder the definition section does not
entitle the hon. Member to move
.amendments to the other sub-clauses
whep there is an amendment to any
.of the sub-clauses. Otherwise, we
will have 20 definition sections. The
hon. Member Shri K. K. Basu knows
that in the Indian Penal Code, every
.definition is a separate section. Like
that they could have as well put it
here, in which case advantage can-
not be taken by the hon. Member.
In cases where, notwithstanding the
fact that a number of matters come
-under a particular section, one por-
tion which has po relation to the
«other portions, which has no integral
<connection with the other portions,
is touched or affected by a Bill, that
would not authorise any hon. Mem-
ber to touch any other portions. It
.cannot mean that because one portion
which has no bearing on the other
sub-clauses is touched, the whole
«lause is thrown open for amend-
ment. I rule it beyond the scope of
the Bill

Shri K. K. Basu: There is an amend-
ment to that particular sub-clause.

Mr. Deputy-Speaker: Of course 1
:allow it. The amendment reads:

“‘ynauthorised news-sheet’
means any news-sheet in respect
of which security has been re-
quired under this Act but has
not been furnished or no appeal
has been preferred against such
order for security;”

1 do not know. I have no objection.
But, even this according to me seems
to be beyond the scope of the Bill
Anyhow, let him say what he wants
4o say. 1 will allow that portion:
(k) in amendment No. 22, standing
in the name of Shri K. K. Basu.

Shri Sadhan Gupta: I have an
amendment No. 26.
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Mr, Deputy-Speaker: ‘Likewise
smendment No. 26. This is not a
were definition. This is a substan-
tive provision as to what has to
happen regarding an unauthorised
news-sheet. It wants to say that an
unauthorised news-sheet.  notwith-
standing the fact that it comes under
the definition, shall not be touched.
This ameridment is out of order. As
to what should happen to an un-
authorised news-sheet would really
come within the operation portion.
That other portion is not touched.
The hon. Member wants to modify
this and also to include the operative
portion in the definition. This ought
nol to be allowed.

Shri K. K, Basu: It is really a defi-
nition.

Mr. Deputy-Speaker: It is really,
worded as a definition. But, it is an
operative provision: it is not a defini-
tion. What happens to an unautho-
rised news-sheet has been put into
this as & definition. Therefore by
merely calling it a definition, it would
not become a definition.

Shri Sadhan Gupta: May I make a
submission, Sir, regarding unautho-
rised news-sheets? An attempt has
been made to define unauthorised
news-sheet.

Mr. Deputy-Speaker: True. You
know it is only adding something
more to it. They are bringing in
some other categories also under the
category unauthorised news-sheet.
We will assume that instead of put-
{ing this as an amendment to sub-
clause (k) it was said, this will be
added as sub-clause (k-1): “unautho-
rised news-sheet includes any news-
sheet which does not contain the
name of the printer and the pub-
lisher”, what will be hon. Member do?
Can he add all the other things?

Shri K. K. Basu: The whole point
is this. The orginal Act defined
what should be called an unauthorised
news-shreet. The definition was that
it was a news-sheet in respect of
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which security has been required
under this Act but has not been fur-
nished as required. Government
now wants to add that if the names
of Lhe printer and publisher are not
found, it will be an unauthorised
news-sheet. Instead of that amend-
ment, we want the definition of un-
authorised rews-sheet to be. even if
security is not furnished, if he pre-
fers an appeal, whatever the period
‘may be, that should not be considered.
:as as unauthorised news-sheet.
We feel that by defining we can say,
whatever ha the position so far as
the appeal is concerned, if a news-
sheet which has been asked by the
Government to furnish security, does
not furnish security but prefers an
appeal. it shpuld not be considered to
be uanauthorised news-sheet. ' That
is the short point that we want to
make by this amendment.

Mr, Deputy-Speaker: That is a sub-
stantive portion. You say that it
shouid not be considered an unautho-
rised news-sheet so long as the ap-
peal is pending. Suppose there is
no appeal. Or, what happens if
the =ppeal is rejected?

Shri K. K. Basu: Immediately after
ihe cecision, it will become unautho-
rised.

Mr. Deputy-Speaker: There is no
such thing here in the definition.

Shri K. K. Basu: During the pen-
dency of the appeal, it should not be
considered unauthorised news-sheet.
If the appeal is rejected, we are
bound to pay the security.

Mr. Deputy-Speaker: But, there is
no such provision here. I am afraid,
an operative portion 8s to what
should happen to an  unauthorised
news-sheet is sought to be included
here. This does not relate to defi-
nitior only Now. I will put clause 3
to the vote of the House. There are
no olther amendments.

Shri Sadhan Gupta rose—

Mr. Depuiy-Speaker: I have gaid
enough about this.
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- Shri Sadhan Gupfa: I want to speak
on this clause.

Mr. Deputy-Speaker:
tion?

Shri Sadhan Gupta: I am opposing
clause 3 because this clause under an
innocent garb seeks to make a very
great incursion on the liberty of the
Press. The definition of ‘unauthori-
sed news-sheet' surreptitiously seeks
to introduce into the original defini-
tion something which clearly extends
beyond the scope of the original Act.
In addition to the definition that al-
ready was there in the parent Act,
it is sought to be defined also as a
news-sheet on which the name of the
printer and publisher does not appear.
The effect of the definition is this.
Under section 15, the Government is
enabled to forfeit an undeclared press
which has printed a news-sheet, a
news-sheet which has no other fault
except the small one that it does not
contain the name of the printer and
publisher. It may be an innocent
thing. Yet, because it does not con-
tain the name of the printer and
publisher, it is sought to be penalised
by forfeiture of the press. My ob-
jection is this. Already the Press and
Registration of Books Act contains
provisions for penalising an undeclar-
ed press and for penalising publica-
tions which do not contain the name
of the printer and publisher. So,
what reasons have we got to enhance
this penalty. and that by way of sur-
reptitiously amending a particular
Bill? In such a matter as this, a
Bill should be brought forward be-
fore the House and a full discussion
should take place, and the Govern-
ment should give us all the reasons
showing that there is ample necessity
for providing for forfeiture of an un-
declared press instead of the much
lighter penalties which they are sub-
ject to under the Press and Registra-
tion of Books Act. 1867.

2014

On this por-

Let us not forget that it is our conm-
firmed enemies. the British imperia-
lists, who are now the bosom friends
of the Government of this country—
the confirmed enemies of the people
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of this country—who enacted this
Press and Registration of Books Act,
a penal Act, an incursion on the liber-
ty of the Press.,

Shri M. L. Dwivedi (Hamirpur
Distt.): It is now 4-30.

Shri Sadhan Gupta: And even they
did not consider that any greater
penalty was required for the undec-
lared Press or for the withholding of
the name of the printer and publisher.
So, why should we seek to enhance
these penalties many times, to im-
vose the most serious penalty of for-
feiture for merely non-printing of the
name of the publisher?

Mr. Deputy-Speaker: The hon.
Member will kindly resume his seat.
Now it is 4-30. Now, there is only
another half an hour which will be
available for this Bill, and it will be
taken up tomorrow.

Is it the desire of the House that I
should put all these clauses now by
way of guillotine and then start the
third reading tomorrow?

Some Hon. Members: No, Sir.

Shri N. C. Chatterjee: There is one
clause which is important, ie., taking
away the function of the jury. You
know, Sir, in the original Bill of

Rajaji the jury had to decide the
whole thing.
Mr. Deputy-Speaker: What is_the

suggestion of the hon. Member?

Shri N. C. Chatterjee: We want to
discuss that ciause.

Mr. Deputy-Speaker: Whatever time
is taken for that will be taken in that
half an hour.

Further discussion on this Bill will
stand adjourned till tomorrow.

Now, the House will take up non-
official Bills,

2016

GOVERNMENT OF PART C STATES
(AMENDMENT) BILL
(AMENDMENT OF SECTIONS 1, 3, ETC.
AND OMMISSION OF SECTION 23, ETC.

Shri Biren Duft (Tripura West); I
beg to move for leave to introduce a
Bill further to amend the Government
of Part C States Act, 1951,

Mr. Deputy-Speaker: The question

15

“That leave be granted to intro-
duce a Bill further to amend the

Government of Part C States Act,
1851.”

The motion was adopted,

Shri Biren Dutt: I introduce
Bill.

the

UNEMPLOYMENT RELIEF BILL

Shri A. K. Gopalan (Cannanore): [
beg to move for leave to introdugce a
Bill to provide relief to unemployed
workers.

Mr. Deputy-Speaker: The question

1s

“That leave be granted to intro-
duce a Bill to provide relief to
unemployed workers.”

The motion was adopted.

Shri A. K. Gopalan:
Bill.

I introduce the

PUBLIC FINANCED INDUSTRIES

CONTROL BOARD BILL

=it gHo g@e fyaat : (Femgc
W) AT -Tg e d & gw
Faml ¥ faerw o frdaw & fomr
THFET FET FY gFgear F g
7 v fadas quenf@m 5@
fou & @ M aqafe swear £
Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for a Cen-
tral Organisation for the purpose
of general supervision and contral

of public industries.”

The motion was adopted.
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INDIAN PENAL CODE AMENDMENT
BILL

(INSERTION OF NEW secTioNs 295B,
295C AND 295D).

Shri V. G. Deshpande (Guna): 1 beg
to move for leave to introduce a
further to amend the Indian Penal
Code, 1860,

MF w_Deputy-Speaker; The question is:

Thal ..-leave be granted to intro-
duce a Bill fiiiwther to amend the
Indian Penal Code, IBW9AR"

The motion was adopted.

Shri V. G. Deshpande: I introduce
the Bill.

INDIAN CATTLE PRESERVATION
BILL-

Mr. Deputy-Speaker: The House will
now take up further consideration of
the following motion moved by Seth
Govind Das on the 27th November.
1953:

“That the Bill to preserve the

milch and draught cattle of the
country be taken into consi-
deration.”

[Shri Krishnappal

_Sllrl V. G. Deshpande (Guna): !
might mention that closure was mov-
ed and passed by the House.

The Minister of Agriculture (Dr.
P. 8. Deshmukh): So far as this Bill
is comcerned, a point was raised that
the Bill is ultra vires. I suggested
that the Law Minister may be pleas-
ed to give his views so far as this
point is concerned.

Shri V. G. Deshpande: A ruling was
given that it is not ultra vires and
it can be introduced, and therefore
why should we go on taking time
over it?

Pandit Thakur Das Bhargava (Gur-
gaon): This point was raised and the
8 PSD.

toregervation Bill. 2018

Chen?®Ma given the ruling that ac
cording to the precedents in the House
this question of validity has to be
gecided by the House and the Bill
was declared as intra vires. Therefore

that point cannot be raised.

ind Das (Mandla-Jabal—

seth Gov
This ruling has been

pur South):
given by you.

Mr. Deputy-Speaker: The ruling is
consistent with m¥ calling “W“dfg
Law Minister to give iis opify =,
the House. My calilf iy tne Law
Minister to Bive mﬁpiiﬂon is for the
purpose of PeRing the House to
VOiguSTWay or the other. It is mot

inconsistent with mY ruling. It
is the right of the House to hear
the Law  Minister, The Law
Minister is entitled to address
the House. Therefore, he will speak.

pr. P. S. Deshmukh: May I intervene
for a minute? It was our desire that
the Attorney-General should give his
views on this point, but unfortunately
he is not available. If the hon. Mover
or yourself is agreeable, I would like
that we postpone consideration of this
to another day.

Mr. Deputy-Speaker: Then some
hon. Member should formally make a
motion.

Pandit Thakur Das Bhargava: Ac-
cording to the provisions of the Consti-
tution, the Attorney-General has the
right to address the House. I submit
it will be better if we adjourn fur-
ther consideration of the Bill to some
other official day because now this
Bill has got priority, and the whole
country is interested in the Bill 1
would respectfully ask the Govern-
ment to give priority to this Bill so
that when this Bill is taken up on an
official day, it will not take more than
half an hour.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
On any official Legislative Business
day Government will be prepared to

provide time for it.
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8hri N. C. Chaiterjee (R »aly):
May. I have an idea on what day :!
official legislative business?

Shri Satya Narayan Sinha: After
the Demands for Grants are finished
we shall get about 15 or 16 clear
working days for official business, We
:u:: provide time on any one of those

i~

Pl Ihakur Das Bhargava: If this
a2 B pylexity by virtue of the
Bp earlier then the
ot be given. If it
it should

oﬁcia; i S
is not ballotedr
get time on an’

#5 Mg Iw: 4N wg g
i fe T 17 T faeaw A feEY
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WY § A ag qAF wow A § wifw
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fer fromr & AT 7 W T daw
#, wedt ¥ oY, At AR I IO
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Shri V. G. Deshpande: On a point
ot order. Closure was moved and
passed.

Mr. Deputy-Speaker: The hon. Mem-
ber is rising to a point of order, just
when I am getting up. So far as
this Bill is concerned. there need be
mo difficulty, because it is part-heard,
and therefore it will be given priority
over any other Bill.

Seth Govind Das: But according to
the Rules, that is not done. I had
consulted the Secretary, and he told
me that if it is adjourned for any non-
offcial day, it will have to be sent to
the ballot. I do not want any ballot
on this Bill

Mr., Deputy-Speaker: The hon.
Minister is agreeable to having it,
frnmediately after the Demands for
Grants are passed.

Shri N. C. Chatterjee: If he is
agreeable, let us have an early date,
after the Budget is passed.
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Shri Satya Narayan Sinha: We have

given that assurance. What else do
they want?

Shri N. C. Chatterjee: We want that
it should not be only half an hour.
If the Law Minister and the Attorney-
General are going to talk on the
ultra vires character of the Bill, 1
submit we should also be given the
chance to make our submissions in
this regard.

Dr. P. 8. Deshmukh: We have no
desire to restrict the time.

Member ‘Hiunit ttilke a forimal motion
that the mmurumr. ronousideration of this
LS we postponed.
Seth Govind Das: For some official
day.

Mr. Depnty-Speaker: No such assu-
rance can be given by the House.

Pandit Thakur Das Bhargava: May
I move a formal motion in this re-
gard, viz., that this Bill be adjourned
for some other day? If in the ballot
for a non-official day, we get a date
earlier than the official day...

Mr. Deputy-Speaker: There cannot
be a condition like that.

Pandit Thakur Das Bhargava: There
is no condition. You have been pleas-
ed to observe just mow that this Bill
will get priority. I am only anxious
that this Bill may be taken up as soon
as possible. If it does not get the
priority in the ballot, we shall have
it on the first official day. I beg to
move:

“That further consideration of
the Bill be postponed.”

Seth Govind Das: Kindly add, till
the first official day, after the Budget
discussion is over.

Mr. Deputy-Speaker: 1 cannot fix
up a date here. The Rules are there,
and they will take care of it.

Dr, P, 8. Deshmukh: Our assurance
is there,
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Seth Govind Das: According to the
Rules also, if the Cheif Whip of the
Government party assures us that he
is ready to take it up on an official
day, earlier than a non-official day, I
think there should not be any objec-
tion to it

Shri Satya Narayan Sinha: I have
given that assurance already. I do not
know what else they want.

Mr. Deputy-Speaker: The hon. Minis-

ter has given the assurance that some
official time will be allotted for the
consideration of his matter—official
time meant time for legislative busi-
ness, and not for Budget diseussion.

I shall now put the question to the
wvote of the House.

The question is:

“Phat further consideration of
the Bill be postponed.”

The motion was adopted.

—

MUSLIM WAKFS BILL

Mr. Deputy-Speaker: The House
will now take up the consideration of
the Muslim Wakfs Bill, 1952, as re-
ported by the Select Committee.

Shri Eazmi (Sultanpur Distt—North
cum Faizabad Distt—South-West):

1 beg to move:

“That the Bill to provide for
the better governance and ad-
ministration of Muslim Wakfs and
the supervision of Mutawallis’
management of them, in India.as
reported by the Select Committee,
be taken into consideration.”

Hon. Members will remember that
when this Bill came up before the
House on the previous occasion, it
was referred to a Select Committee. In
the Select Committee, most of the
provisions of the Bill that were the
subject-matter of criticism were very
calmly considered by all the Members,
and they have arrived at certain de-
cisions which have almost taken
away the objections to the Bill.
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The first objection that was raised
was that there was no proper re-
presentation for all classes of people.
That was the difficulty felt by the
Select Committee also, for it was not
an easy matter to decide upon the
various electoral colleges from which
the representatives should come. Ulti-
mately it was thought that the matter
might better be left to Government,
who may consider the various cate-
gories mentioned in the Bill, for nomi-
nating persons to the Board.

The other important matter was
whether the whole power should vest
in one person or in the Board. Under
the present circumstances, everybody
will concede that to have the power
vested in a number of persons is much
better than to have it vested in one
particular person. Even theugh the
administrative work is to be done by
the secretary of the Board, and his
appointment is to be made by Gov-
ernment, still he will be under the ad-
ministrative control of the Board it-
self. That is a very important change
that brings into prominence the as-
pects of representation and adminis-
tration under the control of the Board
itself.

There are certain powers given to
the Board, such as that of determin-
ing the surplus funds of a wakt
and the wuses to which such
funds should be put, in accordanr:
with the cypres doctrine. If on this
matter, the Board is required to go to
court, it will mean a dilatory proce-
dure, and also litigation without any
purpose. So, the Select Committee
have provided that the Board will
have the power to decide the whole
thing, but it will be open to any per-
son to go to court and dispute the
decision of the Board. and the deci-
sion of the court shall he final

We have given thought to all these
matters in the Select Committee. We
have also decided that this Bill, as
it stands, should apply to all the
States, excepting those States, where
some wakf Acts are already in force.
The reason for doing so was that they
were based mostly on an election
basis, a basis which has really no#
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been found to be successful in practice.
Still, we have left it to the various
States to take their own decision, and
after consideration, they came to the
conclusion that they should also adopt
this particular piece of legislation,
they are authorised to do so.

With these changes that have been
made, the Bill embodies in its pro-
visions almost all the wvarious safe-
guards and powers that a Board must
have for the proper management and
maintenance of the wakfs, and for the
supervision of the Mutawallis’ manage-
ment of them.

Now, there is one thing more that
remains to be submitted to the House
and it is that has been provided that
State Governments will have the
power to suppress the Board in case
its work is not found 1o be satis-
factory. There was one other pro-
vision which was the subject of very
Ereat comments from the various peo-
ple and it was about the constiiution
of the Central Board. In the original
Bill, it was previded that there must
be a Central Board which must re-
present the various State Boards.
Now, as a matter of fact, it has been
considered by the Committee and
they think that the expense of having
a Central Board would be 1nconsis-
tent with the results which are likely
t0 be attained, because persons wouid
be coming from the various States who
would, after all, be representing the
States themselves and there will not
be a proper controlling authority, and
if we want to have an effective Cen-
tral Board which should really look
after the work of all the State Boards,
then the machinery will be ton cum-
bersome and more expensive than can
be easily borne by the Boards them-
selves. Therefore, in place of this a
new provision has been added and it
is to the effect that the Central Gov-
ernment will have the power io call
for reports from various State Boards,
call for explanations from them and
give them general directions. Thar,
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to a certain extent, fulfils that object,
which was, from the very beginning
in our view that there must be one
uniform policy that is 1o be carried
on throughout the whole of Irdia.

These are the few changes which
take away much of the objections to
the Bill and 1 move that it may be
taken up for consideration.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the better governance and ad-
ministration of Muslim Wakfs
and the supervision of Mutawallis’
management of them, in India, as
reported by the Select Committee,
be taken into consideration.”

Shri Mohanlal Saksena (I-ucknow
Distt. cum Bara Banki Distt.): I
would like to point out that there is
an omission in my Minute of Dissent.
In the last sentence it is stated:

“In any case, it should not be
made applicable authomatically”.

“To the State of Bombay” has been
left out. It should be:

“In any case, it sheuld not be
made applicable %0 the State of
Bombay automatically.”

Mr. Deputy-Speaker: Thal is an
omission by inadvertence. That will be
*included as part of it.

Shri V. P. Nayar (Chirayinkil): I
do not want to go into the merils of
this Bill. But I would like to get
some information from the hon.
Mover. 1 find that in the proviso to
clause 1 it is stated:

“Provided that in respect of any
of the States of Bihav, Delhi, Uttar
Pradesh and West Bengal, no
such notification shall be issued
except on the recommendation of
the State Government concerned”.

I find that about 12 States did net
consent to this Act being extended to

*The Speaker after having considered the facts has directed that the
corrections need not be carried out in the report.



2025 Muslim Wakfs Bill.

them. I also find that in the Report
of the Select Committee it is stated
that 4 States, viz.,, West Bengal, Bihar,
Uttar Pradesh and Delhi are exempt-
ed on the ground that there are exis-
ting Acts there relating to Wakfs.
What I want to know is whether the
Wakfs Acts in these States have been
functioning properly. If they are not
functioning properly, what is the
necessity to exclude them? If they
are functioning, why don't we have
those Acts? I would like some infor-
mation either from the Law Minister
or from the hon. Mover of this Bill.

The Minister of Law and Minority
Affairs (Shri Biswas): If the opinions
which were circulated are read, it
will be found that some of the States
where such Acts are in operation have
reported that the Acts have been
working satisfactorily, In respect of
those States, it is not proposed to ex-
tend this Act, unless at a future date
any of them should wish that it
should be extended. In that case.
it may be done by notification.

As regards the other States, of
course, this Ast will apply.

Shri V. P. Nayar: My point was not
answered.

Shri Biswas: I suppose the hon.
Member wanted to know if the Acts
had been functioning successfully in
those States where they were in
operation. The answer is: according
to the reports received from those
States, the Acts were functioning satis-
factorily.

Mr. Deputy-Speaker: The gquestion
is:

“That the Bill to provide for the
better governance and administra-
tion of Muslim Wakfs and the
supervision of Mutawallis' manage-
ment of them, in India, as re-
ported by the Select Committee,
be taken into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to clauses except to
clause 1. I will, therefore, put all
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the other clauses together and come
to clause 1 later on. It seems to be a
formal one.

Clauses 2 to 69 were added to
the Bill.

Clause 1—(Short title, extent and
commencement).

Shri Amjad Al
Hills): I beg to move:

In page 1, omit lines 12 to 14.

The effect of this omission would be
that this Act would apply to the
whole of India and the States of
Bihar, Delhi, Uttar Pradesh and West
Bengal are not excluded. I have also
stated this in my Minute of Dissent.
In the Statement of Objects and Rea-
sons, it was intended that one model
Act for the whole of India should
have to be made and it would uni-
formly apply to the whole of India,
including all States, It was sent out
for eliciting public opinion. On the
opinions received, the Select Com-
mittee bestowed -a lot of considera-
tion and thought and they felt that
these four States where such Acts
obtained could be exempted. You
will find from the Statement of Ob-
jects and Reasons:

“The management of Wakls,
though it vests immediately in a
Mutawalli, is a subject which re-
quires the supervision of the
State. The need for supervision
has been felt, and in addition to
various enactments dealing with
the subject of charitable endow-
ments, the Musalman Wakf Act
1923 was enacted for the whole
of India. 'This..Act merely pro-
vides for the submission qf audit-
ed accounts by the Mutawallis to
the district judges. This Act did
not prove of much practical
value”.

From time to time, some Muslim
Wakfs Acts in different Stateg had.to
be passed. The Musalman Wakf
(Bombay Amendment) Act 1005
amended . the Musalman . Wakf
Act 1923. The Bengal = Wak! Act
1934 was enacted to.create a machi=-
nery for the supervision of wakfs in

(Goalpara-Garo
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[Shri Amjad Ali]

Bengal. The U.P. Muslim Wakfs Act
Was passed creating a Central Wak?
Board. Similarly, Bihar also passed
a legislation almost on the same lines.
‘The working of these Acts has brough:
out the necessity of bringing in some
amendment.
vinces there were Wakfs Acts and
they thought that with the help of
those Acts they could better govern
and supervise the Wakfs. The neces-
sity for a uniform and Central Act
was felt because it was found locally
that misgovernment and mismanage-
ment was rampant wherever wakfs
were in large numbers and Local
Wakf Acts were unequal to the task.
8o, this was framed in the nature of
a model Act.

5 p.M.

[PaxpIT THAEKUR DAs BHARGAVA in the
Chair]

It is true that the Governments of
as many as 9 States objected to this
being applied to those States and out
of these only 4 have been exempted
because the Wakfs Acts in vogue there
were thought to be sufficient to deal
with the matter. It is just the con-
frary. My object in moving this
amendment is that this should apply
uniformly and there is no valid rea-
son why this should not apply to the
whole of India without any exception,
Just to give no more opportunity to
the interested for mal-practice and
misgovernment.

Mr. Chairman: Amendment moved:
In page 1, omit lines 12 to 14.

Shri Ksemi: Sir, he was a member
of the Select Committee ...

Mr. Chairman: I will call upon
the hon. Member to make his speech
& uently.

Skrl Mohsnial Saksena: Mr. Chmir-
man, with your permission and
the permission of the House, I would
like to move an amendment that the
words ‘State of Bombay’ should also
be added, where they have exempt-
&d the U. P, Bihar and other States,
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In the different pro-
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I bave affixed a Minute of Dissent;
but, unfortunately, I was not here and
could not move an amendment in
time. So, I would like to move the
amendment with the permission of
the House,

Mr. Chadtmsin: Tiee hon. Member
knows the rules sbout new amend-
ments. If the Government and other
Members do not object, then alone he
can move it.

Shri Biswas: It is not a Government
Bill and it is not for the Government
to say whether they have any ob-
Jection or not. I have no objection to
the moving of this amendment but it
will have to be put to the vote of the
House. It is not to be supposed that
the Government accepts the amend-
ment.

Mr. Chairman: The point is not
whether the Government accepts the
amendment or not. If notice of a new
amendment is given on the same day,
unless it is accepted by the Mover of
the Bill or the Government and no-
body objects, only then will I allow
the amendment. Otherwise, I will
not allow it as there is no sufficient
notice,

Shri Biswas: I have no objection to
his moving the amendment. So far
as the question of merits iz concerned,
it will be subsequently taken up.

Mr. Chairman: It appears there is
no objection from any quarter so far
as notice is concerned. 1 will request
the hon. Member just to pass on his
amendment.

Shri Eazmi: I am very sorry; I have
a personal objection so far as this
amendment is concerned because it
has not been moved in time and the
rulegs should not be suspended.

Mr. Chairman: That is exactly what
I have been agking; and, now, when
I have decided and asked the hon.
Member to pass on his amendment, the
hon. Member objects. I am sorry it
is now too late,

Shrt Kezmi: I do object.
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Mr. Chairman: It is very late. Be-
fore the dment is passed on,
let us now discuss the amendment of
Shri Amjad Ali

Shri Bitswas: So far as this amend-
ment is concerned, all that I can say
is this. This matter was considered
at great length in the Select Com-
mittee and the decision which was
come to is now embodied in the Bill
as reported to the House. If you re-
fer to the report of the Select Com-
mittee you will find that the question
is dealt with there at length. In four
of the States, namely, West Bengal,
Bihar, Uttar Pradesh and Delhi, there
are already State Acts relating to
Wakfs. The Committee considered
that the Central Act should not be
applied to those Stateg against the
wishes of the State Governments, Pro-
vision has, therefore, been made that
the Central Act may be applied to
those States only on the recommenda-
tion of the States concerned.

So far as Bombay is concerned, there
is a special paragraph in these terms:

“In Bombay there is no such
special legislation relating to
wakfs, but there is the Bombay
Public Trusts Act, 1950, which
in the opinion of the Committee,
does not adequately meet the
special problems of wakfs, They
consider that the Central Act
should be made applicable to
Bombay also.”

Sir, this is how this question has
been dealt with. My hon. friend’s
amendment is based on the assump-
tion that the wakfs are not being pro-
perly managed anywhere. That is a
question of fact on which Government
bave no independent information
beyond what is contained in the re-
ports which had been received from
these States. They were asked to
send in their opinions about this Bill
and they categorically stated that so
far as the administration of wakfs was
concerned in thpse States—the pré-
sent Acts were working very sue-
cessfully. Thereupon, the Select Com-
mittee came to the conclusion that
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the Central Act should not be imposed
on those States except at their own
request. That is why the Select Com-
mittee did not accept the suggestion
that the Act should be made appli-
caplé to the whole of India irrespective
of there being any State Acts al-
ready in forcé in any of these areas.
So, I do not think the House will be
justified in accepting the amendment
of Mr. Amjad Al

Shri Mohiuddin (Hyderabad City):
I oppose the amendment moved by
Mr. Amjad Ali as well as the cne
moved by Mr. Mohanlal Saksena..

EdSllriKaml: It has not been mov-

_Mr. Chairman: I only waived no-
tice; let it be now moved.

_Shri Kawmi: May I know the posi-
tion with regard to this amendment?

Mr. Chairman: The objection is
too late now. Of course, I asked the
hon. Member at that time but he did
not object to it at all.

Shri Kagmi: Before you made your
:’i:ai pronouncement, I said I objected
i

Mr. Chairman; Shri Mohanlal Sak-
::mmaxrendithimseltand move

Shri Mohanlal Sakseng: My amend-
ment is:

That in clause 3 of the Bill,
in the proviso, add “the State of
Bombay” after the words “West
Bengal”.

As I have already stated in my
minute of dissent, there was apposi-
tion from a number of States to the
Centre passing a Bill for all of them ...

Mr. Chatrman: If the amendment
relates to clause 3. ft is out of the
‘guestion now. That section was al-
ready put to the House ard accepted.
So far as clause 3 is concerned, it has
been passed by the House. I thought
the hon. Member was referring to
clause 1. I am sorry it is too late to
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[Mr. Chairman]
say anything against clause 3, whith
is accepted by the House.

Shri Mohanlal Saksena: Then, I
would like to oppose clause 1 if I
cannot move my amendment that the
proviso should be meodified so that in
addition to the four States mentivned
therein, the State of Bombay is also
included. That is the amendment that
I wish to place before the House to
the proviso to clause 1.

Mr. Chairman: The position is
quite clear. So far as the clauses
from clause 2 to the end are concern-
ed, they have all been considered and
accepted. We are now on clause 1
and an amendment has been inoved
to clause 1 by Shri Amjad Ali. If the
hon. Member wants to say anything
or it, he may do so.

Shri Mohanlal Saksena: I might be
permitted to move that amendment.

Mr. Chairman: Now Shri Kazmi is
opposed to it and so I am not going
to allow any other amendment. If
the hon. Member wants to speak, he
may speak on clause 1 or the amend-
ment moved by Shri Amjad Ali

Shri  Mohanlal Saksena: We
are now considering the amend-
ment of Shri Amjad Ali that the pro-
viso should be deleted. My amend-
ment to that proviso is that the State
of Bombay should be added to the
list of four States mentioned therein.
My reason for it is that there is al-
ready an Act in force in Bombay
which deals with all Public charitable
trusts irrespective of whether they
belong to one community or another.
We are exempting those States where
they have got Muslim Wakfs Acts and
it does not stand to reason why we
should not allow an important State
like Bombay to have discretion in
applying this Act. Why should it be
made applicable automatically to the
State of Bombay? After all, we have
got a local legislature there and the
administration of wakfs will be taken
up under the Act by the States. We
must, therefore, presume that the
States will be interested in making
the Act applicable if they find that it

will serve the best interests of the .
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Muslim wakfs. After all, the adminis-
tration of the Act will be left to the
Bombay Government and our over-all
policy is that we must not, have the
Act applied community-wise. Bom-
bay is one of the States where they
have enacted a progressive measure.
I am told that the Muslim community
is not satisfied with that, but we have
not got any details about it or re-
presentation from the Muslim mem-
bers of the Bombay Legislature. On
that ground I do not think it is fair
to make it applicable to Bombay auto-
matically. In the case of the smaller
States too, I think it is not fair to ap-
ply it automatically, particularly
when we have had representations
from 10 or 11 of the State Governments
saying that they did not want this
Act, For one reason or another the
Government is not prepared to give
the discretion of applying the Act to
the States other than those mentioned
in the proviso. I want that this right
should not be taken away at least
from the State of Bombay, which is
as important as any other. Further,
they have got an Act which covers
charitable endowments belonging all
communities. I have also put in a
minute of dissent. TUnfortunately 1
was not here when this guestion was
taken up and I apologise to the House
for not having given mnotice of my
amendment at the proper time. [ ex-
pect that some other hon. Members
will take it up. I know Shri Pataskar
if he were here would have told you
that the Bombay members were op-
posed to the measure being made
automatically applicable to the State
of Bombay.

With these words I beg leave to
move my amendment, but if it is not
possible, I would then oppose the
whole Bill.

Mr. Chairman: The gquestion is:

In page 1, omit lines 12 to 14.

Mr. Chairman: It is not clear and
let me put the motion to vote a
gecond time. '

Shri M. Shaffee Choudhuri (Jammu
and Kashmir) rose—
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Mr, Chsimu:- Does the hon. Mem-
ber want a division?

Some Hon. Members: Yes.

Mr. Chairman: The division must
be called for at the time as soon as
the occasion is ripe for it. Since the
hon. Member wants a division now, I
am bound to allow it.

Before putting the motion to the
vote of the House I will just explain
what the matter is in respect of which
wvote is being asked. There is a proviso
to clause 1 which runs thus:

“Provided that in respect of any
of the States of Bihar, Delhi, Uttar
Pradesh and West Bengal, no such
notification  shall be issued ex-
cept on the recommendation of
the State Government concerned.”

The amendment is meant to omit this
proviso.

Shri Biswas: Will you kindly point
out that “notification” means noti-
fication by which the Central Act may
be extended to those States?

Mr. Chairman: If Bihar, Delhi,
Uttar Pradesh and West Bengal make
a recommendation and the Central
Government issues a notification, then
this Act will apply to those States.
Otherwise this measure will not ap-
ply to those States.

To this an amendment is sought to
be moved that this Act should be
an all-pervading one.

Shri Biswas: In spite of the fact that
there are States with Wakfs Actg of
their own.
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AYES
Division No. §
Amjad Ali, Shri Mambiar, Shri
Basu, Shri K. K. Nayar, Shri V. P,
Chowdary, Shri C. R. Raghavachari, Shri
Chowdhury, Shri N. B, FRandaman Singh, Shri
Das, Shri Sarangadhar Rao, Dr. Rama

Deogam, Shri
Gopalan, Shri A. K.
More, Shri S. S.

Rao, Shri T. B. Vittal
Reddi, Shri Madhao
Reddi, Shri Eswara
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Mr. Chairman: I want the whole
position to be understood. Several
hon. Members who have just come to
the House would not have followed
the discussion.

Shri K. K. Basu (Diamond Har-
bour): Unless the State Governments
ask for it, the Act will not be made
applicable to them?

Mr, Chairman: The fact is that
there are various States in which
particular laws of those States are in
operation today. They are deemed to
be good so far as their States are con-
cerned, as they have been in existence
there since some time. These States
will be governed by these laws, un-
less the Central Government issues a
notification on the request of the
States concerned.

Shri K. K. Basu: If the proviso is
dropped, what is the position?

Mr. Chairman: In those four States
their particular laws will not be
operative; they will be governed by
this Bill. If the proviso is passed
their laws will continue as they are;
if the motion is passed this law will
apply to all those States.

I will now put the amendment to
the vote of the House again

The question is:
In page 1,
omit lines, 12 to 14.

House Divided: Ayes, 23; Noes 117.
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NOES
annmm Joahi, Shiri Jethalal
Agreid, Shiri M1, L. Joaki, $hri 8. D,
Alvg, Shri Joachim Joihi, Shri N. L.
Asthana, Shri Rade, Stirioei A.
Babmiki, Shri Kasliwal, Shri
Banal, Shri Kstham, Shri
Iﬂrm ShriP. L. Kitju, Dr.
ﬂnwn.hﬂu.n. Kekar, Dr,
Bhawanji, Shri sonygmen . Srimati
Chanda, Shri Anil K. Krishns Chandra, Shri
Charak, Th. Lakshman Singh Kureel, Shri B, N.
Chatrerjes, Dr, Susilranjan Lalfanji, Stri
Chaturvedi, Shri Lotati Ram, Shri
Chaudbary, Stri G, L. Mibiodays, Shri
Chavds, Shri Mallish, Shri U. §,
Choudhuri, Shri M. Shaffee Malvia, Shri B. N,
Dabhi, Shri Mandal, Dr. P
Damar, Shri Masthew, Shri
Das, Dr. M. M. Matthen, Shri
Das, Skiri B. K. Mehta, Shri B.G,
Das, Shri K, K, Mishra, Shri Bibuti
Das, Shri 8, N, Mochd. Akbar, Sofi
Deshmukh, Shri C. D. Mohiuddin, Shri
Deshpande, Shei G. H. Morarks, Shri
Dhulekar, Shri Mare, Shri K, L.
Dhbusiya, Shri Mukne, Shri Y. M.
Dube, Shri U. 8, Muthukrishnan, Shri
Gandhi, Shri M. M. Maskar, Shri P. S.
Ganga Devi, Shrimati ‘Natewadksr, Shri
Ganpati Ram, Shri Nehru, Shrimsti Uma
Gutha, Shri A, C, Neswi, Shri
Hyder Husein, Ch. Palchoudhury, Shrimati‘Ila
Iyyuni, Shri E. Pannalal, Shri
Jegjivan Ram, Shri Paragi Lal, Ch.

_ Jujware, Shi Patel, Shri B. K.
Jena, Shri K. C Prabhakar, Shri Naval
Jens, Shri Niranjan Prasad, Shri HL. 5.
Jethan, Shri

Rachizh, Shri N.
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Radha Rarmian, Shri
Raghublt Suhei, Shri
Raghunath Singh, Shei
Rihmin, Shri M. H.’
Raj Bibadur, Shri
Rammanand Shestri, Swamd
Ramaswemy, Shri P.
Ramaswamy, Shri S, V.
Raré, Shri

koy Shri Bishwa MNath
Rup Narsin, Shri
Sahu, Shri Rameshwar
Samanta, Shri S. C.
Sanganna, Shri
Satyawadi, Dr.
Sharma, Pandit K. C. I
Shivananjappa, Shri
Shobha Ram, Shri
Shukla, Pandit B.
Singh, Shri H. P.
Sinhasan Singh, Shri
Snatak, Shri

Suresh Chandrs, Dr. 1
Suriya Prashad, Shriz
Swarninsdhan, Shrimati Ammu
Syed Ahmed, Shri
Thomas, Shri A. M.
“Tiwari, Shri R. 5.
Tripathi, Shri K. P.1
Upadhysy, Sbri Shiva Dayal
‘Upadhyay, Shri S. D.
Vaishya, Shri M. B.
Varma, Shri B, R.
Varma, Shri M. L.
‘Venkataraman, Shri
Vidyshirkar, Shri A. N.

The motion was negatived.

Mr. Chairman: I shall now put
clause 1 to the vote of the House. The
qQuestion is:

“That clause 1 stand part of
the BillL"

The motion was adopted.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri Kazmi: I beg to move:

“That the Bill, as amended, be

Mr. Chairman: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Raghavachari (Penukonda): X
wish to say just one point, and it is
this. This Bill is an attempt to bring
the Muslim religious institutions wun-
der one uniform law. But the pro-
viso to clause 1 exempts particvlar
States, We stand for, and the pur-
pose of the Government also is that
there must be a uniform law in the
whole country. That is why they are
busy with abolishing all differences im
Hindu Law and every other Law. So
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the ideal, the aim and the much-
talked-of object is to have unifor-
mity of law for all States. This amend-
ment was meant to serve that purpose.
The law, as it emerges, defeats that
particular principle which they want
to adopt in every bramch of law.
Therefore I oppose the BilL

Bhri N. B. Chowdhury (Ghatal): I
have only to make one request. I
would request the hon. Minister to
send a copy of the Bill, as it would
be passed, to all the States...

Mr. Chairman: Order, order. This
Bill will be published in the Gazette, it
will be sent to all the States, and any
person can obtain a copy of the
Gazette. What is the point he wants
to make?

Shri Syed Ahmed (Hoshangabad): He
does not know the procedure.

Shri Biswas: The copies will be
available for a few annas.

Shri N, B. Chowdhury: My inten-
tion was to request the hon. Minister
to send a copy of the Bill, or the Act
as it would become, to the States to
which it is not going to be applied, for
their opinion so that they may consi-
der the Act and then, if they think
that it is an improvement upon the
existing Act, they may come forward
with a request to the Central Gov-
ernment.

Shri Syed Abmed; Yes, yes, sit
down.

Shri 8. 8. More (Sholapur): Has he
become the Minister in charge?

Shri Mohanial Saksens: I do not
want to waste the time of the House,
but I watit to point out one thing be-
cause this matter is going to come up
before the other House as well and it
may take notice of it.

This Bill is going to enact a uni-
form law for Muslim wakfs and
charitable endowments in all the
States except four which have been
mentioned where they have already
Bot their own laws and they can, if
they so choose, apply this Act afer
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it has been passed. For the reasons-
I have already stated in the Minute-
of Dissent I would like to state once
again that I am only for enacting a
model Act which might be adopted by
the different States. After all, the-
States are autonomous, and this is a
Concurrent subject. In the original
scheme of the Bill there was a pro-
vision for a Central Board which
was to supervise the working of all
the State Boards. But that scheme:
has been given up. There was a pro-
vision for election of the members of
the Central Board. That has also-
been given up. The only thing left
is that we are enacting a law and we
expect the States to administer it
The best course would have been to-
have passed the law and to have given.
them an opportunity of considering it
anddecidingastowhe‘lherthishw
was to be enforced in their respective
States or mot. That was not accept--
able to the majority of the members.
of the Committee. Therefore my-
suggestion was that at least States
like Bombay, where they have got
a general law applicable to charitable-
trusts belonging to all the communities,
should also have the same rightto de-
cide whether thislaw was necessary for-
the State or not. That was not ac-
cepled. And today, as I have already
stated, for reasons over which I had
no control, I was not in a position to-
move an amendment in time. An
objection was taken by the hon.
Member and I could not move it.
Otherwise I am sure if there was a.
division on my amendment, the ver--
dict would have been quite different.

Therefore, I want to state at this
stage for the information of the Mem-
bers in the other House that they
have to consider this aspect of the-
question before the measure is passed.
On this ground I would like to oppose-
the Bill as a whole.
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(English translation of the above

speech}‘

Shri M. H, Rahman (Moradabadk
Distt—Central): Sir, the opinion.
given by Shri Mohanlal in this con--
nection is, I understand, the same as.
said by him in the debate when the
Bill was introduced. So far as I re—
member, Maulana Azad and myself
had made it clear that with regard to-
the Charitable Trust the Government
thought of making a common law
which would bring under its purview-
the wakfs of all religions, and as a.
Board carry on their combined.
management, and that separate sub-
committees or sections for wakfs of’
each sect be made and recognised in
the various States. The help that we-
want to seek at this time from the
Parliament is that the wakfs worth-
crores of rupees for mosques, holy
places, religious and sectarian schools
and for scholarships of widows and:
children be saved from the nefarious:
activities of Mutwalis. This was the
reason why we insisted on converting
this wakf Bill into an Act. a law whichr
would help us at this juncture. To
have such an Act would have been:
useful for those who form a part of
the people of our land. If Bombay"
Charitable Trust !s thought to be pro-

gressive by Shri Mohan Lal, we shalll
present the needs from Muslim point.
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[Shri M. H. Rahman.]

<©f view whenever a law in the name
.of Common Charitable Trust is fram-
.ed. Bombay was not excluded from
‘the purview of this law because all
‘the members of the Committee other
-than Shri Mohan Lal were agreed on
the decision that the Public Trust Act
framed there was contrary to the
.object with which the Bill was intro-
.duced. This was the reason why Mus-
lims, Jainis and Parsis of Bombay
-opposed it, and hence it was not ap-
plied there, How can we allow such
a Trust to continue as it is when the
people of different communities are
opposing it there? It is better not to
frame the wakf Bill at all All these
‘things were clear to us, and so far
as I understand it would not be pro-
per on the part of Shri Mohan Lal to
-oppose the Bill. The fact remains—
reality as it is—that the House intro-
duced the Bill after considering all
these things. Shri Tandon in his
speech said this much also that this
Muslim Wak{ was not a thing oppo-
site to secularism, but was a measure
thased on good principles as its ob-
_ject was mainly to stop the excesses
committed by the Mutwallis. There
is nothing pugnacious to secularism
in it. The four provinces, viz., Uttar
‘Pradesh, Delhi, Bihar and West Ben-
gal were not purviewed in this re-
port as the object of making Muslim
Wakf Act in all the four provinces
was the same with which the Bill was
‘introduced in the Parliament and
:as such it was agreed to because the
Muslim Wakf Act framed there ful-
filled this object. Our Law Minister
invited our attention to it and
'said that it was not proper
‘for the Parliament to force this on
any State, and so this Act should be
applicable to all the places other than
‘these four grovinces., Looking to the
«object of the Bil!, I understand, the
report, as it has been submitted after
#full consideration and oroper thought
by the Select Committee, is quite
-apt. It inspires in us the over-all
-object—an  object for which we
—want to protect the religious sanc-
-tuaries; and that is covered in this
Bill. With these words I will request
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the House to accept it and help In
noble task so useful to us.

Shri Pataskar (Jalgaon): I wish 1o
say a few words with respect to this
Bill, not because I am opposed to the
principle of the Bill, but because I
think there is something, which, to my
mind, is wrong so far as the Bombay
State is concerned. In Bombay we
have the Public Charitable Trusts
Act. The history of that Act is that
that Government appointed a Com-
mittee consisting of an eminent High
Court Judge as Chairman to consider
the question from all points of view.
That Committee went through all pué-
sible formalities, collected all statis-
ties, consulted all manner of people
and then that Government passed the
Act, which is applicable not only to a
particular community, but to all Mus-
lims, Hindus, Christians, Parsis, etc.
I would make it clear here that that
Act does not interfere with what you
do. Wakfs are deal{ with under that
Act. Under that Act, there is no inter-
ference with what they do. It provides
that all manner of public charitable
trusts have to render accounts as to
whether moneys are properly spent.

We have that legislation in the Bom-
bay State, which is already in force.
Of course there may have been a few
complaints here and there: I do not
know. Bu#, the Act is in force. I am
surprised to find that in the Select
Committee, they have exempted four
States, Bihar, West Bengal, etc. be-
cause they have got a Wakf Act. Why
is not Bombay exempted? The report
of the Select Committee says:

“In Bombay there is no such
special legislation relating to wakfs,
but there is the Bombay Public
Trusts Act, 1950, which, in the opi-
nion of the Committee, does
not adequately meet the special
problems of wakfs.”

I do not know how the Select Com-
mittee have arrived at this conclusion.
But, I find that the Bombay Govern-
ment had clearly given its opinion that
they have already an Act of this kind.
It would be a retrograde step now to
pass a measure the rTesult of which
will be that that Act will not be
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applicable o wakfs in the State of
Bombay, because this will be a mea-
sure passed by the Central Legisla-
ture. The subject is in the Concur-
rent List. I do not mind this if there
are any hardships of which I am con-
vinced. If the management of wakfs
in the Bombay State are suffering in
any way because the Public Charitable
Trusts Act of Bombay governs them, I
.can understand that. I have not heard
a word about that. Nour do I find from
the report of the Select Committee
what the difficulty is, except some
sentiment or some such thing. I find
the Bombay Public Charitable Trusts
Act does not interfere in any way with
the objects of the Trust. There are
Jain trusts, Parsi trusts, etc. The Act
does not propuse to interfere with what
the Parsis want to do by their trusts.
It only says that the trustees should
properly carry out the objects for which
the trusts are made. It does not pro-
pose to interfere in any way with
whatever they do so long as it is pro-
per. Therefore, to my mind, so far as
Bombay is concerned, this Act is not
‘necessary. I would like my hon. Mus-
lim friends not to misunderstand me
for a moment. If this Act were mnot
in existence in Bombay, I would not
have vbjected at this stage to the pas-
sing of the Wakf Act which may be
made applicable to Muslims all over
India. At any rate, we have achieved
‘'some progress. We feel that there
should be uniformity of laws so far as
wakfs are concerned throughout the
country. I think administration of
public charitable trusts is a part of the
civil law of the land. So far as the
«civil law is concerned, our Constitution
lays down that our objective is to attain
uniformity of civil law in its applica-
tion. What we are doing here so far
-as the Bombay State is concerned, is
exactly the reverse. At least, we
should have left Bombay outside the
scope of this Bill. I would still appeal
to the hon. the Mover not to be guided
by a few complaints here or there
which may or may not be correct. So
far as the Bombay State is concerned,
I find that there are notonly Muslim
trusts; there are Parsi +trusts, Jain
‘trusts etc. They are governed by a uni-
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form civil law. Except for a few com-
plaints here and there,I do not think
there is anything seriously Wrong
there. The passing of this law will
amount to a retrograde step. This is
a subject in the Concurrent List.
That constitutional aspect also must
be taken into account. In the Bombay
State, after a good deal of consider-
ation, after going through all the
formalities—I claim that the
Bombay State is very progressive in
matters of social reform—on the report
of a Committee presided over by an
eminent Judge of the Bombay High
Cour?, they have passed this Act and
the law is in force for the last few
years. The result of the passing of
this legislation will be, at least by not
exempting the Bombay State, so far as
walkfs are concerned, they will be gov-
erned not by fhe Bombay Act which is
already in operation, but by an Act
which we will be passing. I have no-
thing more to say; I would only appeal
to the hon. Members of this House to
seriously take nute of this. This is not
good. In the Constitution we have
laid down our objective. We may not
be able to reach it. It may not be
possible for India to have a uniform
civil law for all the Muslims, Hindus,
Christians, etc., for the time being.
It may take some {ime before we reach
that goal. But, in a small matter like
this, where in a progressive State,
there is already a piece of legislation
which applies to all people, I do not
understand why we should be a party
to passing a legislation which will
vniy introduce discrimination? What
will be the result of this Act? Mus-
lim wakfs will be excluded. Tomorrow,
the Parsis may come forward and say,
we may also be excluded. So also the
Jains. We know that when once this
process of disintegration starts, there is
no limit to it. Already we are suffer-
ing from the fact that people do not
think of India as a whole, but think of
India in sections. That is our grie-
vance and complaint. To the applica-
tion of this Act to the rest of India, I
do not grudge. I would say that in the
whole of India there should be a legis-
lation like the one we have in Bom-
bay. If it is not possible, for the time
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being, at least do not disturb what has
been there in Bombay. I would there-
fore make an appeal to the House,
particularly to my hon. Muslim friends,
because I am liable to be misunder-
stood. They may say we have been
born and bred to think in terms of
different communities. That is wrong.
As a matter of fact, if I am convinced
that the Bombay Act affects the Mus-
lims in any way and that the money
which is provided for the wakfs is
being utilised for something else, I can
understana that,

6 P

I would warn hon. Members to think
seriously of the results that will follow
if we should interfere with such pro-
visions as exist in the Bombay Act
for all irrespective of whether they are
Muslims, Christians or Jains, merely
because we want a Wakfs Bill for all
the Muslims in the whole of India.
What is the direction in which we zre
proceeding? Are we making for pro-
Eress or are we going in the reverse
direction? I would appeal to the
Mover that he should consent to make
an exception so far as Bombay is con-
cerned. If that is possible, I will have
no objection to the Bill.

An Hon, Member: Is it not wvery
late?

Shri Pataskar: It may be said that
1 am late, but I had raised this ebjec-
tion even at the time when the Bill
was taken into conmsideration. It may
be the third reading, but even then I
believe we should not be a party to a
measure which is not going to be a
progressive one, but which is going to
be a retrograde one. We should not te
carried away by mere feelings and
sentiments in this matter. It should
not be difficult even at this stage to
exempt Bombay.

Pandit K. C. Sharma (Meerut Distt —
South): I am one with Mr. Pataskar
that there should be uniformity in
legislation, and in the Select Commi-
ttee 1 fought for this view point. But
it was agreed that where there are
wakf laws in operation exclusively
dealing with Muslim wakfs, there this
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should not operate. That is, UP.,
West Bengal and Bihar have their
own Acts in operation. Therefore,
they were exempted. In the case of
Bombay there is no Act exclusively
dealing with Muslim wakfs as such.
Now, the gquestion arises that there is
already a law in existence, but that law
unfortunately is an obtional law.

Shri Pataskar: No, no. Muslims are
governed by that Act,

Pandit K. C. Sharma: Muslims have
refused 1o be governed by that. So far
as I understand there is an optional
section in that Act.

Shri Pataskar: May I clear the im-
pression? Last time [ had read out the
very section itself which makes it
clear that it is not oplional. It applies
even at the present day to all sections
of the citizens in Bonibay.

Pandit K. C. Sharma: Anyhow, Sir,
that Act was read by the Committee
and it was found that it is proper
that this present Act would be better
and that it does not run counter to
that Act. The provisions are almost
the same, because it is a question of
governing the property, giving the ac-
counts amd taking proper precautions
to see that the property is rightly
managed, that the account is rightly
given etc. There is nothing in this Bill
which goes specifically against any
accepted principle about charitable
disposition of property. It is a simple,
innocent sort of legislation. Therefore
at this stage I submit it is better that
this Bill be passed, and we should
wait till we get a uniform law deal-
ing with all the charitable properties.

Shri Kazmi: The position that has
been placed by Mr. Pataskar was
placed before the Select Committee
also. As a matter of fact, when this
Bill was referred fo the Select Com-
mittee, Mr., Pataskar had made that
position clear. My hon. friend Mr..
Mohanlal Saksena was of the same
view, and it cannot be said that this
view has not been considered. We
were all in the hands of the Members
of the Commitiee. I am perfectly in
favour of one uniform law for the
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whole eountry, but so far as the Bom-
bay Act is concerned, I may just draw
the attention of the House to the pro-
vision of giving all the powers to one
man. Thig is a serious question that
has to be considered by the House not
only today, but also in the future
when a common legislative measure for
all the communities comes up before
the House. The question is whether
you are going to have all your powers
of management, administration etc. in
the bands of one single person, or you
are going to appoint a Board. Perso-
nally I am not in favour of one person
being nominated to carry on all the
work with full powers.

Now, what is there in the Bombay
Act, with due reference to the opinion
of Shri Pataskar? I do not want to cri-
ticise his opinion or the Bombay Gov-
ernment. But all the powers are
vested in the Charity Commissioner,
Government appoint a Charity Com-
missioner and a Deputy Charity Com-
missioner, and they are the sole auth-
orities for deciding anything, and if in
any particular matter, they want
some help, they can have assessors.
While we see that everybody has been
against assessors, the Bombay Chari-
table Trusts Act has once again brou-
ght in these assessors to the forefront,
and it is provided in that Act, . that
due weight shall be given to the opi-
nion of the assessors. So, I personally
fail to understand whether that Act can
be called a model Act at all. As a
matter of fact, the Committee that was
appointed was only for Hindu trusts.

Bhri Pataskar: No, no, it is wrrms
It was not for Hindu trusts.

Shri Kagmi: These are all eontro-
versies.

Shri Pataskar: It was not for Hindu
trusts. It is a fact,

Shri Kazmi: It was. For that, I
have the authority with me. The
Tendulkar Commiftee was appointed
for enquiring into Hindu trusts only,
but when the measure came up before
the Legislature, they wanted to inclu-
de others. The Jaing said that they

8 PSD.
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Procedure (Amendment) Bill.
were oot Hindus, because they did
not want to be included in it; the
Parsis protested against it, and the
Muslims protested against it. I know
personally well that representation
after representation was made to the
Home Minister of the Bombay Gov-
ernment saying that this measure
should not be applied to the Muslims,
the Parsis etc. If my hon. {friend
feels that it is a model measure, let it
be brought before the House, and if
the House accepts it, I am prepared
to abide by it. But so long as a
common measure has not been enacted,
let us carry on the administration of
the wakfs in the way it has been
carried on up till now, viz. let there
be some sort of management, board or
trust, the persons on which may be
either nominated by Government or
elected. But there must be a number
of persons who should carry on the
management of the trust, and the
powers should not be vested in one
man, a3 the Charity Commissioner of
Bombay.

I want to take this opportunity of
thanking the Members of this House,
and the Members of the Select Com-
mittee, and also the Chairman of the
Select Committee, who has taken
very deep interest in the measure and
has brought it to a successtul conclu-
sion,

I thank the House once again.
Mr, Chairman: The question is:
“That the Bill, as amended, be
passed.”
The motion was adopted.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(REPEAL OF SECTIONS 266, 267 ETC. AND
AMENDMENT OF SECTIONS 272, 375 ETC.)

Shri 8. V. Ramaswamy (Salem)
rose—

The Minister of Home Affairs and
States (Dr. Katju): Before my hon
friend makes the motion, I would like
to make a statement that might be of
some help to the House,
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Mr, Chaitinidi: 1 might submit that
the motion may formally be moved
anid placed before the Housh After
that only, the occasion for the stite-
fifent which the hon. Minister Wwants
to make will arise. .

Shri S. V. Ramaswaihy:
move:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be reférred to a Select Com-
mitteé consisting of Pandit Thakur
Das Bhargava, Shri Hari Vinayak
Pataskar, Shri Kotha Raghurama-
iah, Shri Tek Chand, Shri Nemi
Chandra Kasliwal, Shri Mukand
Lal' Agrawal, Shri' A. M. Thomas,
Shri Nageswar Prasad Sinha,
Shri N. Somans, Shri R. Venkata-
raman, Shri Shankar Shantaram
More, Shri Kamal Kumar Basu,
Sardar Hukam Singh, Shri K. M.
Vallatharas, Dr. Lanka Sundaram,
Shri' C. C. Biswas, and the Mover,
with instructiong to report by the
last day of the first week of the
next session.”

I beg to

In making this motlon,.........

Mr. Chairman‘ I think it would be
better if I place the motion before the
House. The hon. Home Minister may
make his statement first, and then the
hon. Member may continue his speech,
so that it may be possible for the
whole thing to be solved in a manner
which may not take more time of the
House. Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be referred to a Select Cemr-
mittee consisting of Pandit Thakur
Das Bhargava, Shri Hari Vinayak
Pataskar, Shri Kotha Raghurama-
{ah. Shri Tek Chand. Shri Nemi
Chandra- Kasliwal, Shri Mukand
Lal Agrawal, Shri A. M. Thomas,
Shri Nageswar Prasad Sinha, Shri
N. Somana, Shri R. Venkata-
raman, Shri Shankar Shantaram
More, Shri Kamal Kumar Basu,
Sardar Hukam Singh, Shri K. M.
Vallatharas, Dr. Lanka Sundaram;
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SEri C. C. Biswas, and theé Mover,

with instructions to réport by the’

lést day of the first week of the

next session.”

Shri D, C. Sharmia: This is the only
Committee where no woman Member
is represented.

DtE.ntllL 1 think the House very

fully appreciates the great labour

which my hon. friend, the Mover of
this Motion, has bestowed upon this
question, whether there should be any
assessors or not and the more debat-
able gquestion of the existence of the
jury. The House is aware that this
matter was fully discussed sometime
ago, ih’'the' month of August, and Gov-
ernment have now taken upon thém-
selves the task of amending the whole
of the Code of Criminal Procedure in
material respects. With the permis-
sion of the hon, the Speaker, 1 have
alteady published a draft Bill in the
Gazette of India and I expect to be
able to introduce the Bill within a
veiy few days, sometime before the
end of this month, and then to make
a motion for reference of that Bill to
a Joint Select Committee.

Now, in that Bill, along with many
other matters, there is also a relevant
provision relating to trial with the aid
of assessors and trial by jury. This
Bill was circulated for eliciting public
opinion. Public opinion relating fo
assessors is practically unanimous—
that they do not serve any useful
purpose and should go. But with re-
ference to trial by jury, opinion is
divided. So far as the Government
Bill is concerned, as it has been pub-
lished, the proposal is that trial with
the aid of assessors should be abolish-
ed. So far as trial by jury is concern-
ed, we have not made any change,
which means that we leave it to
every State whether to have trial by
jury or not. Now, it occurs to me that
this motion—the Government motion—
for reference of the Government Bill—
thre Criminal Procedure Code (Amend-
ment) Bill—f#o a Joint Select Com-
mittee is likely to come up sometime
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dn April and it may be convenient to
my hon. friend if he were to. connect
his Bill with that Bill, and it may be
that the House may decide two ways.
Either my han. friend on furiher con-
.sideration may say that his ohject
bhaving been served. he would with-
draw. his Bill and let the bigger Bill
.80 before. the Joint Select Committee,
or,.if he so. desires, his Bill and the
+Government Bill may both be refer-
red to the same Joint Select Commit-
tee so that there may be mno. diver-
.gence of opinion—one Select Commit-
‘tee working on one Bill and another
Select Commiittee working on another
"Bill for the same purpose. ‘So I would
suggest to my hon. friend, the Mover,
that he may ask the House to let this
‘motion stand over, and I undertake
that on the Government day for dis-
‘posal of legislative business, when the
‘Government motion for reference of
the Government Bill to a Joint Select
‘Committee comes up, his motion will
also be tagged on to the Government
motion so that both matters may be
disposed of at one and the same time.
That will enable the House to discusg
‘the matter in a connected way, and a
-co-ordinated way, and I imagine it will
also save some time of the House.
‘That was the suggestion I wanted to
make.

Shri S. V. Ramaswamy: Sir, I am
deeply thankful to the hon. Home
‘Minister for the kind reference he

_ 'has been pleased to make to me and
1o the Bill. I wish I could accept
the first alternative, namely, not to
-press the Bill, but I find this difficulty.
In the opinions that have come (5
"Papers in all), while the opinion is
unanimous with regard to the aboli-
tion of the system of trial with the
-aid of assessors, I find, on an analy-
sis, about B0 per cent. of the opi-
‘nions are for the abolition of the jury
‘system also. It is only about 20 per
‘cent. who want the retention of ihe
jury system. That is my only dif-
culty.

With regard to the second alter-
mative, of course, I am thankful to
‘the hon. Home Minister that this
will also come on the official day so
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that it may be committed to the same
Joint Select Committee. I have no
objection to accept that. But, you
will please allow some other Members
alsc to express their opinions on the
opinions received so that we may
know which way the opinions of hon.
Members be. So far as I am con~
cerned, I am prepared to accept the
hon. Home Minister's suggestion, that
t}usmarbeamttnthe.'lomtsdect
Committee alopg with the omcm.l BilL

Mr. Chairman: Vi.r‘tua]ly the speech
of the hon. Hinllter is tantamount
a motion that further considerahon
of the Bill be postponed. 1 ta.ke it
that the Mover of the Bill accepl.s it.

Shri §. V. Ramaswamy: I accept it
oti ‘the understanding that this will
be referred to the Joint Select Com-
mittee along with the other Bill.

Mr. Chairman: Is it the opinion of
the ‘House that further consideration
of the Bill be postponed?

Hon, Members: Yes.

Mr. Chairman: The Bill is post-
poned.
INDIAN PENAL CODE (AMEND-

MENT) BILL.
(AMENDMENT OF SectioN 302)

Mr. Chairman: Mr. Kazmi. Does
the hon. Member propose to move
a motion about his Bill, item No. 117

Shri Kazmi (Sultanpur Distt.—
North cum Faizabad Distt -—South-
West): I beg to move:

“That the Bill further to
amend the Indian Penal Code,
1860 be circulated for the purpose
of eliciting opinion thereon by
the 15th of May, 1954.”

So far as this Bill is concerned,
on a previous occasion when I placed
this before the House—that was a
motion for a Select Committee—I
had an assurance from the Govern-
ment that if I were to move for its
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[Shri Kazmi)
circulation, then it would be accep-
table. I may very briefly state the
position as to what I want by this
amendment.

Under section 302, only two alter-
native sentences are provided, (i)
deathr sentence and (ii) sentence of
transportation for life. So far as
clear cases are concerned, the sen-
tence of death is the usual sentence
that is passed by all the courts. But,
there are certain cases where, by the
application of section 149 or by sec-
tion 34, a number of persons may be
involved. You know that offences
under sections 395 and 379 involve a
considerable amount of ‘moral turpi-
tude’. So far as section 302 is con-
cerned, it may be moral turpitude or
it may not be moral turpitude, be-
cause in a certain fit of anger or for
certain reasons—a person may be in
the right—a person might have com-
mitted that offence. When a person
has killed another—whether the per-
son who killed is a very good man
and the person killed is a very bad
man—the sentence of death will be
passed on him, because he had no
pight to take the law into his own
hands. So far as that aspect is con-
cerned, there is no difficulty. But,
in actual practice, what we find is
that in certain cases members of one
family fight with each other. ten
persons on one side and nine persons
on the other and one person is kil-
led. They may be relations amongst
themselves. The result is that it is
possible that all the nine members
of the family who are stated by the
eye-witnesses to have been present
on the spot might not have taken any
active part in the affair, yet they
would be liable to be sentenced to
death. But, generally that is not
passed on them and the only alter-
native is transportation for life.
I do not say that in the right cases
a sentence of transportation for life
should not be given—it must be given
—but what I say is that it must be
left in the power of the courts to
determine the amount of sentence in
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cases where the transportation for
life for nine members of the family
would mean the killing of the whole
family. The difficulty is about the
words “transportation for life”. What
I say is these words should be sub-
stituted by “a sentence of fourteen
years”. The hon. Home Minister on
the previous occasion said that in
some States it is 20 years—it may be
even more than that—and so far as
that aspect is concerned. I have no
dispute and let it be 20 years instead
of 14 years. As soon as you put in
the number of years, the result would
be that the courts in awarding the
sentence can reduce it im cases which
they consider appropriate. If they
do not think it proper, the sentence
will remain. As a matter of fact,
transportation for life is now an un-
known thing. It could only be when
India had Andamans and Nicobar
outside it to which places people
could be transported, but now they
happen to be a State by themselves
and so there is no place where the
convict can be transported. Every
person who is sentenced for transpor-
tation for life is still kept in jails
here for a particular period. What I
want is that the court itself may fix
the period of sentence instead of say-
ing transportation for life. It should
not be left for the executive to deter-
mine the period, because I know
that in many cases, the persons ap-
proach the Government withk a peti-
tion of mercy and get a reduction of
their sentence, sometimes a considen-
able reduction. What I want is, in
proper cases, to give the power to the
court to award appropriate sentence,
and not to bind the hands of the
court so far as sentence of transpor-
tation of life is concerned. If a man
has committed a glaring murder, he
must be hanged, but so far as other
cases are concerned where in causing
the death of one man, ten perscns
are involved and where there is no
moral turpitude involved, then the
court may consider the cases on
merits and give pruper sentences..
It is for this reason that I have in-
troduced the Bill.
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Mr. Chairman: Motion moved:

“That the Bill further to amend
‘the Indian Penal Code, 1860 be
«circulated for the purpose of, eli-
citing opinion thereon by the
15th of May, 1954.”

Shri Venkataraman (Tanjore): I
rise to express a feeling of disappoint-
ment over this Bill. I am _tuta_‘l.l:r
wopposed to death penalty being m-
posed under any statute. The hon.
‘Mover of the Bill has suggested that
some consideration should be showp
towards the persons who do not merit
the sentence of transportation for
life. He made it appear that there
may be cases in which a sentence of
transportation for life has got to be
imposed under the present law, but
which may be reduced in the circum-
stances of the individual case. If we
are going to amend the criminal law
of the country, let wus do it in a
systematic fashion. If we are going
1o do anything with the law that has
been in existence for over 80 or 90
years, the only way we can do it is
10 have a separate law commission
which will go into the Acts which
have been passed decades and de-
cades ago and which require to be
brought .into consonance with modern
conceptions. Instead of that, if we
1ry to tinker with the law which has
been in existence for a long period,
and make small changes here and
there, it may happen that for a small
offence, a great punishment is imposed
and for a great offence, a small punish-
ment is imposed. That would
be totally against the concept of
criminal jurisprudence, Sir, the an-
cient law of Indian Penal Code has
stood the test of time. There are
many sections in it which require
modification. There are sections in
the Indian Penal Code which are not
in consonance with modern concep-
tions and modern times. As [ said
in the beginning, I am myself again-
st the death penalty being imposed
under any circumstances. I think,
Sir, the taking away of the life of one
man for a mistake, or even a crime
of murder, does not in any way bring
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to this society a better way of living.
A tooth for a tooth and an eye for
an eye is a barbaric conception. It
is necessary that if we really want to
have the law of this country modi-
fied, if we really want to have the
P’enal Cule brought in consonance
wilh morden conceptions, then, a
systematic approach should be made,
a law commission should be appoint-
ed and it should be asked to go into
each one of the sections of the Indian
Penal Code for the purpose of finding
out whether it is in consonance with
the spirit of the times.

Take, for instance, the punichment
for adultery. I heard the other day
a certain person arguing that the
section with regard to adultery
offends the Constitution itself, be-
cause under article 14 of our Con-
stitution you must have equality be-
fore the law. Under the Penal Code
only the man is punished and the
woman is not punished for adultery.
Therefore, it was arcued that this is
contrary to our Constitution. I am
€lad to say that the courts have been
able to find a distinction between
the offences committed by the persons
and they said our Constitution it
self provides for protection for women
and children and therefore, it is not
contrary or ultra vires of the Con-
stitution.

But what I want to say in this
connection is that it should not be
an offence at all under the Penal
Code. Adultery was in those days
considered to be a criminal offence.
Today it must be considered to be a
civil matter. In England it is a civil
matter, for which damages can be
claimed. It ought not to be in the
penal statute of the country. There
are a number of instances which I
would like to glve, but the mTme 18
drawing near.

Mr. Chairman: I think the hon.
Member will take some time?
Shri Venkataraman: Yes.

Mr. Chairman: Then the discussion
on this Bill is adjourned to the next
non-official day for Bills.



2059 12 MARCH 1954

REPORT OF LF.C. ENQUIRY
COMMITTEE—concld.

 Mr. Chairman: We will take up dis-
cussion on the Report of the Indus-
trial Finance Corporation Enquiry
Committee raised by Dr. Lanka
Sundaram on the 4th March 1954. In
regard to this, the time fixed is about
an hour and I propose to give forty
minutes to the hon. Deputy Minister
and thirty minutes to three speakers
—ten minutes each.

The Deputy Minister of Finance
(Shri A. C. Guha): How many minutes
for me, Sir?

Mr. Chairman: Forty minutes for
him. We will adjourn at 7-40.

Shri Raghavachari (Penukonda):
In the Order Paper that was circu-
lated, it was stated that the discus-
sion would be from 6-30 to 7-30; you
now say—till 7-40......

Mr, Chairman: This is not unusual.

Shri Raghavachari: [ wanted to
know whether you are extending the
time.

Mr. Chairman: Yes. the House will
adjourn at 7-40. Shri ‘Bansal.

Shri Raghavachari: Have you as-
certained the wishes of the House?

Shri Bamsal (Jhajjar-Rewari): I
{hank you for allowing me this op-
portunity to participate in this de-
bate. I must tell you that when I
was listening to the speeches made
the other day, a sense of pes-
gimism and disappointment crept on
me as regards the future of indu:trial
development of our country. This
Industrial Finance Corporation which
has been working for the last few
years has had, in my opinion, a very
good record of servicee When some
complaints were brought to the notice
of the Members of this House, they
raised those points in the debate when
the Act was being amended and
subsequently a Committee was ap-
pointed and now that that Commit-
tee have had enough time +to go
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Committee.

through all the points it is only proper-
that we consider the report impar-
tially. I am sorry to say that those
hon. friends who participated in the-
debate neither did carefully go
through the Report of the Committee-
nor did justice to the opinions and:
views of the Board which were circu-
lated along with the Report. The
Committee has dealt with the com-
plaints in four chapters—chapters 3,
4, 5 and 6. I will take chapter 3
later on because the bulk of the com-
plaints are dealt with in chapter 4.
In this chapter, the Committee has.
taken note of nine complaints and:
I have gone through all these com-
plaints very carefully and in every
one of them, excepting in one, the-
Committee have completely exonerat-
ed the Industrial Finamce Coipnra-
tion. I do not want to take the time-
of the House by reading the views of
the Committee on these nine com-
plaints but lest I am doubted, I will
point out a few observations of the
Committee in this chapter. I would
particularly invite the attention of
my hon. friend, Dr. Lanka Sundaram
to these observations......

Dr. Lanka Sundaram (Visakhapat-
nam): On what page?

Shri Bansal: If you read page 20,
referring to complaint No. 1, the
Committee says:

“The scrutiny of rejected loan
applications carried out by us
does not indicate that the Cor-
poration entertains any Dias
against industries established or
proposed to be established in
backward regions”.

About complaint No, 2, the Com~
mittee says:

“The Constituent Assembly re-
cognised that the Central Cor-
poration should confine its activi-
ties to comparatively larger in-
dustries only while the interests
of smaller industries will be look-
ed after by the State Financial

' Corporations...”
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This was in reply to the complaint
that the Corporation has given assis-
tance to large industries only. I now
come to complaint No. 3 that the Cor-
poration has not helped in the dis-
persal of industries. The Commit-
tee's finding on this is:
“We do not think that it is a
function of the Corporation to
regulate the dispersal of indus-

I can go on like this but I have
only ten minutes and therefore, 1
request the hon. Members to go
through this chapter very carefully
themselves.

Dr. Lanka Sundaram: Will you
read pages 8 to 12......

Shri Bansal: I have read every-
thing. You have had your say and
please do not interrupt; I will come
to that point also.

An Hon. Member: It is a waste of
time.

Shri Banmsal: In this very chapter
the Committee referred to another
complaint although they have mnot
serialised it as a complaint. A com-
plaint was made in this House that
the co-operative societies were dis-
eriminated against. If he reads para
8 on page 28, he will find:

“Applications from co-operative
institutions have not been forth-
coming.”

Even so one loan was granted to a
co-operative institution.

Then in chapter 5, the complaint
was made thatin onecuse aloan was
glven where the managing agency
did not have a substantial interest in
the company. It is true that the
managing agency, as suggested, did
not have a substantial interest but
the partners of the mangaging agency
had substantial interests in that
company and this is mentioned clear-
1y -in- the reply of the Board to. the
Committee’s allegations. A reference
to that will be. found on page 4 of
the Report of the .Board.
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In Chapter VII—which should be
actually Chapter VI because this is a
misprint in the Report—the com-
plaint is made that the Corporation
did not apply uniform criteria to all
the loan applications. Here I would
respectfully submit for the considera-
tion of the House that where finan-
cial transactions running into lakhs
of rupees are involved it is not possi-
ble for any responsible institution
to apply uniform criteria. It is not
any dispersal of charity to displaced
persons that uniform criteria have
to be applied. I am sorry that my
hon. friend the Chairman of this
Committee is not here. But in cases
where industries are concerned, where
large loans have to be granted, a
number of considerations have to be
taken into account. And those con-
siderations are bound to differ from
persons to persons. from the nature
of the concern, from the establish-
ment, from the size of the establish-
ment, and so on and so forth. I can
quite well conceive that there may
be two concerns of equal standing,
but one may be managed by a manag-
ing agency firm which may not have
a high reputation. I would think
twice before giving a loan to it. even
though on other grounds it may be
equal or superior to the other appli-
rant. Therefore, to say that this
Corporation did not apply uniform
criteria in every case is in my opi-
nion not doing justice to the n=:ure
of work and responsibility of the
Corporation.

The main gravamen of the charges
against the Corporation is in Chapter
III concerning the specific allega-
tion that the bulk of the loans grant-
ed by the Corporation was to those
people who were directors of the
companies and also were directors
of the Corporation. The sentence is:
“From the list of names of Directors
on the Boards of borrowing concerns,
furnished to us by the Corporation,

sWe are constrained to state that

though the loans from the Corpora-
tion were not confined to.any parti-
cular group of capitaliats, there is no
denying the fact that a iarge part of
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the loan applications was from big
business mand their associates.”

Sir. in this <cnnection I have al-
Teady read out the views of the
Committee an page 21.

Again, when they are, in paragraph
52, dealing with this specific ques-
tion at length they say it was not the
business of this Corporation to deny
loans to larger concerns, because this
Corporation was actually constituted
to help larger enterprises. And
therefore I really do not understand
why the Committee are “constrained
to state”. 1 should have imagined
that it was a plain statement of fact;
and why should they be constrained
to point it out? I have come across
similar contradictions in this Report,
and I come to the conclusion that
the Committee was suffering from
a split personality. It had before it
a number of complainants, and it
was all the time listening to those
complainants and not giving enough
opportunity either to the Board or to
the individual Directors of the Board to
go into those complaints and reply
to those specific charges. 1 should
have imagined that if this Corpora-
tion was giving loans to big industrial
enterprises, it was doing just the
thing which this House, ar the Con-
stituent Assembly (Legislative)
which preceded it, wanted that Cor-
poration to do.

Another charge is made that in a
number of cases—four cases are
pointed out here—the loans were
given to concerns in which the Chair-
man of the Board was interested,
either in the managing agencies of
the companies directly or was a
director on their boards. There was
nothing in the Aect which debarred
the Chairman or any Director of the
Corporation from taking loans from
the Corporation. Over and above
that, these facts were in the know-
jedge of Government. They were
brought to the notice of Government
that these mpplications are from
people who are directors of these
companies and also happen to be
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directors on the Board
Chairman of the Board.

or is the

Mr. Chairman: The hon. Member
has already exceeded his time.

Shri Bansak I will come to the
concluding portion of my story. We
are soon going to have two mere
Corporations more or less of this very
nature in this country. If this House
is thinking in terms of large scale
industrialisation, in terms of pro-
gress, under the Plan, in the Plan
period, it will not do to enter into
such carping criticism and not to
recognise the genuine work where it
has been dome? If this is the way

we are going to deal with public
men, Government servants., econo-
mists, leaders of the co-operative

movement, I do not know what the
future is going fo be of these two
<corporations.  Criticise. It is our
right to criticise. 1 think genuine
criticism helps. But to criticise without
any sound rcason, just to criticise for
criticism’s sake is not going to help
anybody. We know that our Plan
is falling short of the targeted figures.
Why? Because the officials today
are reluctant to take any responsi-
bility. I know what the achievement
of the Committee is. This Corpora-
tion was granting loans for the last
five years. The loan granted ‘was
Rs. 342 crores in 1949, Rs. 377
crores in 1950. 2-38 crores in 1951,
Rs. 4-4 crores in 1952. It came down
to only 143 crores in 1853. This is
the direct result of the Committee.
Because, we take all initiative from
the people who are carrying the respon-
sibility. Therefore, I would appeal
to the House to always maintain a
sense of proportion when they are
criticising things. If a man does
wrong, do criticise; do go at him.
But we must also recognise that we
have to carry this country forward
with the co-operation of everybody
concerned, with the co-operation of
our officers, with the co-operation of
our economists, with the co-operation
of the people who are in charge of
the co-operafive movement, and nmot
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the least, with the
the businessmen.

co-operation of

Shri Morarka (Ganganagar-Jbhun-
jhunu): I wish to begin my speech by
saying a word about the rather unfair
criticism made by the hon. Members
in the Opposition, about the Manag-
ing Director of this Corporation.
Apart from the well established tra-
ditions of this House not to make any
personal criticism against anybody,
much less against a person who is
not a Member of this House, and
who cannot answer the criticism, I
think, even on the merits, the entire
criticism was unfounded and had no
relation to facts or reality. What
‘was the criticism? The main criticism
was that the Managing Director has
a lot of powers, that he is the centre
of gravity, and that he is all in all.
Even assuming for a moment that
this criticism is correct, whose fault
is that? As the House knows, the
Managing Director derives his power
from three sources; firstly from the
Corporation Act itself, secondly from
the Board of Directors, and thirdly
from the Executive Committee. If
you feel that the Managing Director
has powers which he should not have,
1 think the blame lies with one of the
three sources or with all of them,
*The blame lies with the person
giving the powers and not with the
person to whom the powers are given.
Sir, I ask a question of the hon.
Members who have made the criti-
cism: is there a single instance in
which the Managing Director has
exceeded his authority, or he has
gone out of the way to do anything
during the course of the discharge of
his duty? I ask a second question:
Is there anything that they could
point out wherein the Managing
Director is personally interested in
any loan to any concern, which was
sanctioned during the course of his
regime? I am sure the answer to
these questions is bound to be in the
negative. Therefore, any criticism
made against the Managing Director
personally has no relation to truth
or facts.

Sir, now coming to the report pro-
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per, I think the Government have done
the right thing in accepting some of
the recommendations and suggestions
of this Committee. I also appreciate
that some other recomunendations of
the Committee, could not be accepted
by the Government straightaway
without changing the Act. But, there
are some appreciably simple re-
commendations which, in my humble
opinion, the Government could have
accepted, and which the Government
have not accepted. I say this be-
cause I feel that the acceptance of
these conditions is very vital for the
proper functioning of this Corpora-
tion.

I will first take paragraph 48 of
the report which says:

“The right to appoint Directors
on the Boards of loanee com-
panies is a salutary provision and
should be more generally observ-
ed”

To this the reply of the Government
was that the Corporation does exer-
cise the right of nominating Directors
on the Boards of the loanee compa-
nies as and when they feel necessary.

A little analysis would make the
point clear. Out of 103 companies
which have been given loans, only 23
have nominated Directors of the Cor-
poration on their Boards, and these
23 companies represent slightly more
than Rs. 5 crores out of the total of

. Rs. 1522 crores which have been

given as loans. Then, Sir, a comr
pany which got a loan of only
Rs. 70,000 has been given a Director
to represent the Corporation, while a
company which has been given a loan
of Rs. 65 lakhs has not been given
any Director. Even among these 23
companies, one Director represents
eight companies, another Director re-
presents six companies, the third
Director represents four companies
and the fourth represents three com-
panies. In my humble opinion this
rule should be uniformly applied to all
loanee concerns without any discri-
mination. At the most some financial
limit may be prescribed, and any
company which is given a loan of
more than that sum of money must
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necessarily have a representative of
the Corporation on its Board. I do
not see any difficulty in the way of
the Corporation asking the loanee
company to have such a person on its
Board. Once this law is laid dowm, I
think it should be uniformly applied
without any discrimination against
any company, because I frankly feel
that in the absence of such unifor-
mity it does become delicate for the
colleague Directors to nominate a
Director on the Board of some of the
Companies in which directors of
the Corporation are interested. The
report tells us that in the case of one
company the Articles were changed
and that the assets of another com-
pany were appreciated without the
consent of the Corporation. Though
these things may be minor, I think
they could have been easily avoided
if the Corporation had its represen-
tative on the Board.

Secondly, the Committee has report-
ed that in order to enable Parliament
to look more systematically into the
working of this Corporation and
gimilar other Corporations, a Com-
mittee of this House should be ap-
pointed. To this the answer of the
Government is that for reasons al-
ready stated in this House the Gov-
ernment is of the view that the ap-
pointment of such a Committee would
not be proper in the present stage of
development. Sir I must confess that
1 have failed to understand how a
Committee of this hon, House can stand
in the way of any development pro-
gramme of the Government. If any-
thing, I feel that the appointment of
guch a Committee would be of great
assistance to the Corporation, to the
Government and to this House. I feel
that in such Corporations where huge
public amounts are involved, Parlia-
mentary control of some type or other
is inevitable. Not only that, I feel
it is very vital and desirable. Apart
from anything else it would curb the
false feeling of sovereign ego.

Coming to the next point, the com-
mittee has recommended that those

" sompanies  Fhould not be .given
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loans the Managing Agents of which:
happen to be Directors of the Corpo--
ration. To say the least, I think that
is a very mild recommendation or
restriction that the Committee has.
proposed. I do not accept the argu-
ment which suggests that in this
country you cannot find disinterested
persons who can keep themselves.
away from the Managing Agency of
the Companies to which they want to.
give loans. Apart from anything else,
I personally feel that there are so-
many concerns where, if the Manag-
ing Agents are interested in them as
Directors of the Corporation, then it
would be very difficult for not only
those directors, but even their col-
lesgues to judge the whole question—-
the application for loan—purely on
merits.

Having said this, I feel that this
Committee has failed to investigate
into the Managing Agencies of the
companies, i.e. the interests of the
Directors of the Corporation in the
Managing Agencies of the present
loanee companies. In the absence of
that, one cannot make a very rea-
listic criticism of the activities of the-
Directors.

Secondly, 1 feel that the Committee
has also failed to investigate the-
causes of the failure of companies
where companies have failed to pay
either interest or instalments due.
Last time when the amendment Bill
was discussed, we were told that 13
companies had failed to pay either in-
terest or the instalments. This re-
port is conspicuously silent on that
point. In my humble opinion that
was the main issue on which the Com-
mittee should have commented, and
the Committee should have said whe-
ther the Corporation has functioned
well, has exercised its discretion pro-
perly, or whether they have failed to
do so. Sir, rather than tackling the
mdin and basic issues, the Committee
has allowed itself to be led away into-
smaller issues, and has -tried to find
fault with small things here and

_ihere.
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At gF R o ¥ ot w3 wifeq
TH ¥ A2 TR ATAT ST A0

AT ST F FITATAT =0T
T, AT FREY AT | IqEHT WA
TR I ot aaae
FY 97 GrEfew §, 99 F FX A faAae
FI T@T 97 A1 98 AT g &7 g9AT 416
TG e A d) wAgE:

“In regard to the first term of
reference, the Committee has not
found that the allegations made
in Parliament about partiality and
favouritism were established, and.
has generally exonerated the Cor-
poration.”

IEE AT FYE :

“It has, however, made some-
unfavourable observations to the
effect that applications in which
the Chairman or other Directors
take interest receive more expedi-
tious and liberal treatment and
that the Corporation carries a
bias in favour of established con-
cerns with which any prominent
industrialist is associated.”
WATETATE

“The material on which these
remarks are based is not given in
the report although the Committee
has made certain observations in
its examination of individual
cases, which might suggest that
some favour or leniency was
shown. Government have had
every one of these cases most
carefully examined and find it di-
fiicult to accept the view expres-
sed by the Committee especially
in regard to liberality of treatment
meaning thereby larger loans or-
easier conditions not justified by
business considerations.”

g # 3 ug T4 a7 FAw fn aga
w1 feard W ot & i ae i e
w 9% %7 - W wff v fr el
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I Fg fear s § 57 q@few
grte” T G A G FEAl AR
2, s A A A FaFAT A A wEl e
-qFfEE Frter § § FET war Ag WA
qEdt @ Fga @ @ A A fF
frrwrdd fedd 7 foaar qarfe
g gwar) AT §F IJ W@
qeg 9§ ag PR R

“] even offered these notes to

the hon. Finance Minister as part
,of the report”.

i o A o A T A
 ag # 3 weta e a@A MW F
fod Fgr AT |

v i ¥ae a ¥ §, v fw
&3 e § wgr A, 5 OF a8 -
g ey & a@ 78 Wy st ¥
. g AT &4, F$ A foeEr
g ¥ faeg Q9 w0 | @ TG W
g% @ g A S E N g A
TRgImE @ N FB A &%
g T FEA A% & W g
FIF| M T& ¥ @ TR/
g de T g v N g W aws
. wdr § TR EAae w8, T
gt A TF A ¥ A Afa @
LA g A TgET A ™
#TIq FAA Y AR ITH O ATA
Levidence ®t I I F MR
A0 qE ¥ € FE AT, TTH AH FE
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§ 99 #1 o I=P ag @ WA H9S
0% ¥ agmwE ¥ @ foarg, @
7 g9 W i §, a1 o aredt § 37
vfegge Naginadi 1 qmaw
FEN qgT IEN 911 T F1 7 gAd
Fga g e age  Fordam sl 6%
T &, W g WA T @ &
sfear e oa €, 7 TWF JATAA
§1 97 % faors @ wFR F AT
9 3 S ¥ A3 FIT FIA AS 2T
¥4, 97 F freg o 3F IAT 9 )
# o fedt w1y a1 97 F & a9 FiFar
gt fafex sdniast ¥ @9 a1 AW
AT AT G a9 H A GG |
aga & fgw At g s F Al
ff eaferaa ATAT FATL FFGRA
area & orar fra #1 4F 0873 TE
fwar
Dr. Lanka Sundaram: May I riseon
a point of personal explanation, Sir?
oft gEgTaer : AL @ HaN
LG
Dr. Lanka Sundaram: I do not want
to interrupt the hon. Member. I had

made no personal aspersions on Mr.
Ambegaokar. The record is clear.

ot gAgEaTer IR A I
fF FETIAFT qET T F XA T
R g T aER IEiEE w1 A
ame faar ar 7dY, e s &5 oY
AAHE T 76T & T ag Fe Iegia Feaid
g A rasgnaed oo
Fz qx @1 ag TG 43, Tz B §
#rc TR o fedd #1 aver e §
A s ey A g ¥ e aTew
FL S a1 50 & fod 9g gaw > f
IR T fardy qeg T Mewre feat
{, T @ A W @ g wvi W,
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foreirare amefirat Y, 7 weht wnfed 1
T AW I E |

T AT FT AT FAY FY A Y
ol /@ g, A oF I ag arE
{5 agi o< uF = Jmwdw @
ifed, e JaciT @ TifE
Mg e o T T T v
B & 5 UF areeft s amy @ W
¥ SATA | T T T FY AT
& Siur gt wrf gendiera ft 4w,
T §9T S Y F1 Y srermasar
T 3l i A wwwar § oot W)
s St 7 fomem s fra @ @
o ot ag &, o arser ATt
e afesd 1 v % sme
g, A g, s e, ww A F
T ST, T St §9 IR feEr
ag 73t et ¥ fear € 1 wp Aty
¥z g @1 AR amdo Hro TR
@ B & ar | A wwwar v ar-
o areft ¥ afew frrRrd ¥ 4
FH OFT AW | S ATAT S 4
g, 79 3 fag 78 g3 €, si= e
q ot et avg wiw TE A, W AR
Y 9Tl FY AT F T @ HC A FE
ST F FX AT A8 FEF TRT WY
T FTFAE, T9T T X 5 0% J2
FHTTHT Y ATHT T F {H FIAT AT |
T Adfew R eaifeaw A
ST FT GFaT € ar 9 T gwwar
Y ¥1E ¥z ot 3 & Y 78 @ gFar
€ 1 agaY safw Y S o7 finf
€, g frw aeg v wa@r &, + foiy

waar €, 99 & I fried | Te ey

TR Y EwaT € A B STaHt ATy
FW FL A a8 i AR Y wwr
£ 1 1T FE ¥T SAFET FT TiW g AT
©: ETC FT GTEE § FC W@ § IR
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e 5 @t ST v &R WY Ay
Y T T FW F 98 AL
BT R S 9w Al a0 | AT
FHG FHFFH FLAT 9 SATIRICAE
M T EE www K A Ay
% 7g % OF gur fed @ g I
A oY &1, I B S g v 90,
T T ZHT THIC Y FE ard wwy T &,
¥ aww § ¢aT 7 ¥ O aga Fegmm
& faFae @ arAT fF oY I8 A
g MaE T aFIg T FT 8
T, IRgwg@aar St @ -
N &7 I § A T T G -
TTY S FH FR AT § I F1CF oar
fars Fram 7% 3 oifgg f& @i
¥ F A v @ e ife awt woas
TR § Tafed gaw 9t W AA
R wat sy a3t srarr & frs smaem -
T @ A QAT AT FAT FI I
fed far Gar 42 grm 1 I I srE--
frdt & ¥w oS e Sreett w@
AT § g, wmr e s}
forde ¥ 39 o, onl A W
T T BT AT 37 gAY ;hed AR
7g AEAT T@ & S afgerd § @]
FTH FTA 1O § g 4% AL AY A
A F 4g AEAATIAT FCAFAG | gATE-
T AT FATL A | qg ATHAT AT
g fF afx sroirae & et afesrd
AT AwET ¥ frelt A et § AV 7g
AT AT E s I AT ag W T
FH FOT 9g 47 AT F F@T I E
Tg AT A TR qew G §E
&, ¥¥ A F ATEAT T GAT S1F G
£ s afesrdr s 1 Tfeg 5 98
AYA AT HIT FTEETE A TG AAAT
guw F & f5 oY et 99w AW
g & § I % 39 g fgwest @iy
ST |
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Bhri-A. C. Guhs:-Sir, the, other day,
iDr. Lanka Sundaram started this de-
bate and he made some personal refe-
.rence to me. He quoted some portions
.of my speech delivered . some_ months
.ago—more fthan a year ago—and I am
.glad he did it (Interruption). Yes, 1
. am also glad but, I do not think Ihave
.any reason to feel embarrassed. He
.has given some personal compliments
to.. me, for.-which I am thankfil to
Jhim. But, at the same  time he has
-expressed some apprehension that be-
-cause 1 have moved from that bench
to this bench, there might have been
:some basic change in me. He has also
.said that it is unfortunate for them,..

Dr. Lanka Sundaram: Not for you.

‘4o him, not for me—that I hawve shift-
.#d here from there.

[Mgr. DEPUTY-SPEAKER in the chair]

There, 1 was sitting with my back
-turned towards him; here, I am sitting
face to face with him. There, I was
.only in a position to hear his words
and not to see him; here, I can also
-see him and I think his appearance is
not so unimpressive as to make me...

Shri Bansal: It is more impressive
.day by day!

Shri A. C. Gambha:............ somewhat
.obdurate and stolid to the finer senti-
ments which I used to entertain then.
-Simply because instead of sitting with
-my back turned to him, I am now sit-
~ting face to face with him, he need not
-apprehend that there might have been
.some mental volte face in me.

Dr. Lanka Sandaram: Oh, no, I did
-not say that.

Shri A, C. Guha: Then I refer to the
-quotations—what I said last time—
jast time when I made allegations,—
“] know my responsibility and I expect
that my Government will take this
allegation seriously and make serious
«enquiries into this allegation.” At that
stage, Mr. Rammarayan Singh inter-
-gupted, ‘No, no". I reiterated, “Surely
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they, .will have to” I am glad the
Government, which even then . I cal-
led my Government, vindicated my
confidence in them: they did hold the

I now stand by the result of that
enquiry. If then I had any idea,
right or wrong, from a distance, now
1 stand by the findings of the enquixy.
I do not like to be in the herd of the
traditional Bourbons who were. never
to unlearn anything old nor to leam
anything new. Life is to learn new
things and by experience we learn new
things. So, I take my stand on the
findings of the Enguiry Committee, for
which I asked my Government. What
are the findings of that Enguiry Com-
mittee?

Some definite terms of reference
were given to the Committee angd it
was expected that the Enquiry Com-
mittee would give their opinion on
those findings. The other day the
Chairman of the Committee, Shrimati
Kripalani, took part in the debate, but
I regret I am not on that side. I am
unable from this side to reply to the
points she made out. On behalf of the
Government, we have rendered our
thanks to her and to the Committee.
The Resolution is to the effect that
Government wish to record their
thanks to the Chairman and the
Members of the Committee for con-
ducting the engquiry and for the valu-
able assistance they have rendered.

Speaking on behalf of Government,
1 cannot take the role of criticising
the report of the Committee. I accept
the report of the Committee as it has
been presented before us. 1 accept
what has been stated in the Commit-
tee's report. Today Mr. Bansal has
referred, and I think some other hon.
Members also referred. to certain cone
tradictory remarks in the report. Mr.
Bansal also stated that the Committee
was working with a sort of split
personality. I do not like particular-
ly to place before the House the con-
tradictory remarks in the report. I
appreciate that it may be quite diffi-
cult for them to come to any definite
opinion on manv matters. Shrimati
Kripalani herself admitted the other
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day "It is not always very easy to es-
‘tablish ‘nepotism and favouritism” and
theréby ‘adimitting show 'difficult it is
to prove a case of favouritism, and I
can ‘take it that she said this in view
of the 'wording and ‘ findings of the

Commiittee’s Teporf. She knows that

-the ‘Committee’s report has not given
any definite verdict that the charge of
nepotism or favouritism has been es-
tablished, and the language of the
‘Government Resolution also simply

.says that the charge has not been es-

tablished and the Committee has ge-
nerally exonerated the Corporation of
thé charge. I would like the House
to’take note of the word “generally™.
‘The charge has not been proved to be
definitely established, and the Chair-
man of the Committee, expressing her
grievance over the Government
Resolution, admits that it has not been
possible to establish it or to prove it.

What are the findings of the Com-
mittee? Mr. Bansal referred to
Chapter IV: That is really the chap-
ter dealing with the different charges.
‘Out of eight charges, only on one
-charge, that is, charge No. 7, which
is of a very mild nature—(and not so
much of a lapse on the part of the
Corporation but of the Government, or
‘ultimately of the Parliament),—the
Committee has said, “Now the Gov-
-ernment should indicate the sector of
industry which should be encouraged
by this Corporation.” That is the only
<harge which the Committee has par-
tially admitted to have been proved.
If the hon. Members take care of read-
ing Chapter IV dealing with the signi-
ficant charges, they will find that the
‘Committée has not been able to say
anything against the Corporation, and
in most cases they have categorically
exonerated ' the Corporation—on seven
charges out of eight. Then the Com-
mitiee has mentioned certain cases
where the Corporation has used its
discretion—the discretion which the
‘Corporation has inherently got as its
right by the Act passed by this Par-
liament. One may disagree in certain
respects about the us: of the discre-
tion in this place or that place. One
may even admit that there are margi-
nal cases, but I would humbly ask this
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House to find one-single.sentence in
the report where -the..Committee.. has
said that the Corporation has:.acted
mala fide, or a Director, or Managing
Director or anybody connected with
the Corporation has defalcated or mis-
appropriated any money of the Cor-
poration.

Sir, except Sodepur all the.. invest-
ments are sound. For the present I
would like to exclude Sodepur from
the discussion, because we -have  not
been able to come to any decision
about Sodepur. Mrs. Kripalani and
some other hon. Members also made a
grouse that without deciding. Sodepur
Government was anxious to publish
their Resolution. Sir, we have no iresi-
tation in saying that we are not happy
about the -Sodepur investment. Outof
so many investments, out of about 130
or 135 loans, if one or two loans have
not proved quite- satisfactary, 1 do
not think that is a serious lapse on the
part of .any organisation. Most of the
commercial banks also might have
got a few of their investments going
wrong. At least when hon. Members
have heard so much about bank fail-
ures in Bengal and other parts of
India, they must have realised how
many of the investments of these com-
mercial banks have gone wrong.

The Minister of Finance (Shui C. D.
Deshmukh): There is a column for
“bad debts” in the balance-sheet.

Shri A. C. Guha: There is a column
for ‘bad debts’ in the case of all com-
mercial institutions. For the present
I will exclude Sodepur from the pur-
view of the discussion here.

Dr. Lanka Sundaram: What is the
total investment in Sodepur today?
Rs. 67 lakhs.

Shri A. C. Guha: Then. Sir, what are
the cases mentioned here? 1 have
said that one may call them marginal
cases, But we should also remember
that the Industrial Finance Corpora-
tion is a new experiment. We started
on a new venture: to try a new thing.
This House passed the Act setting up
the Industrial Finance Corporation am
an autonomous body. Naturally am
autonomous body must have some in-
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I[Shri A. C. Guha]

jtiative, some authority to regulate its
own affairs,

I would have accused the Corpora-
tion if therehad been somany cases of
such investments. Dr. Lanka Sundar-
am has used certain language which
would mean that some of the staff or
the Directors or the Managing Direc-
tors of the Corporation should be sac-
ked. that they were guilty of some
criminal offence. I can enlighten this
House that out of Rs. 1.17,00,000 due
as interesf—of course excluding Sode-
pur Glass Works—only about four
lakhs are mnow pending. So Rs.
1,13,00,000 of interest has been realis-
ed. For any investment body, I think
that would be taken as very sound
working of that body. Similarly, of
the instalments due. I think it is
only Rs. 19,00,000 now outstanding:
all the other instalments have been
realised.

An Hon. Member: What is the total
of the instalments?

Shri A. C, Guha: I think it is about
Rs. 80 lakhs, or something like that.
Considering the financial position of
the Corporation., I think there is no
occasion for this House to take an al-
armist view. In the first report of the
Corporation we find: “The fleld of in-
dustrial finance in India is relatively
new and previous experiments in this
field have not been encouraging as
witnessed by the experience of the
Tata Industrial Bank. Similarly the
assistance given under the State Aid
to Industries Act has not been encour-
aging and the Central Government in
their report recorded the fact that in
two provinces a substantial part of the
advances proved irrecoverable”, so on
and so forth.

I should also like to state here that
in United Kingdom there are two in-

dustrial corporations: one the Indus-

trial and Commercial Finance Corpo-
ration catering to smaller industries
and the other, the Finance Corpora-
tion for Industries catering to bigger
fndustries, The Chairman of the latter
corporation, at the second annual gene-
ral meeting said: *“The Corporation

is mnot a philanthropic institution
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with obligation to finance without
any reference to the ultimate financial
result but it is not suggested for a
moment that the Corporation has been.
aiming to earn extravagant profits”. I.
think I may claim that the Industrial.
Finance Corporation has acted mneither-
as a philanthropic body, nor simply-
as a financial organisation to earn ex-
travagant profits; it has been working:
a middle path with the sound principle
of helping the industries as far as pos-
sible.

It has been said that so many con-
cerns connected with the Directors of
the Corporation have got accommoda--
tion from the Industrial Finance Cor-
poration. During the last two or three
days, I have tried to do some resear-
ch work into the working of the diff-
erent financial organisations of seve-
ral other countries. I have looked into
the working and constitution of the
finance organisations of the United
Kingdom, United States of America,
Belgium, Australia and Canada,
United States, of course, stands on an
altogether different footing because
there they have gof many finance cor-
porations and all are Government
bodies, entirely under Government
control and there is mno question of
there being any Director. 1 think the:
nearest approach would be the two
corporations in the United Xingdom,
and also perhaps in Pakistan which is
more or less on the same lines as ours.
Nowhere have I found any ban on di=
rectors, or any concerns connectedi
with the directors, getting any loan
from the corporations. Nor is there
any ban in the Indian Acf also on thisi
Nowhere in any country is there any
ban on concerns connected with the
directors getting an accommodation
from the industrial finance corporation.
Now, it is before this House to deci-
de; if the House decides later on that
there should be a complete ban, that
is for the Industrial Finance Corpo-
ration to follow the mandate and
there will be no option left to the
LF.C. But so long as the Act stands
as it is, we cannot accuse them for
having given some loans to concerns
connected with the Directors.



2081 Report

Then, what is the connection of
these Directors? At least three of
these Directors, whose names have
been mentioned by Dr. Lanka Sundar-
am, are not directors of any of the
loanee concerns. Prof. Gadgil’s name
has been mentioned in this connection.
He is not even a director of that co-
operative company.

Dr, Lanka Sumdaram: All this is
from the Report, not from my imagina-
tion.

Shri A. C. Guha: At least three of
them are mere shareholders of the
loanee concerns. Except perhaps one
gentleman.

Shri Bamsal: That is a co-operative
society.

Shri A. C. Guha: Except for one
gentleman, the total value of the inte-
_rest of these Directors in the loanee
concerns would be only 0°105 per cent,
of the total capital. So, simply be-
cause some Director might have been
somehow connected with some con-
cern, one cannot say it is giving some
undue advantage to that conmcern.

Shri T. N. Singh: But what about
the one exception?

Shri A. C. Guha: Sir, I do not like
to be interrupted.

In the Banking Companies Act, to
which much reference was made, the
provision is that any concern connect-
ed with the director of any bank
should not get any umsecured loan—
and cannot; it should be a secured
loan. The Industrial Finance Corpora-
tion never gives any unsecured loan.
So from the point of view of the pro-
vision of the Banking Companies Act
also, the Industrial Finance Corpora-
tion has not acted in any prejudicial
manner or wrongly.

Then, Sir, another accusation isthat
uniformity has not been maintained.
Shrimati Sucheta Kripalani herself
sald tha¥ day: "“Uniformity of treat-
ment had not been accorded by the
Corporation. It is nothing very un-
usual. It happens all over the world.”

8 PS.D,
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An Hon  Member:
money.

Shri A. C. Guha: It is not all tax-
payer’s money. That is what I am
coming to.

‘Taxpayer’'s

Neither is it npatural psychologi-
cally, nor is it possible materially.
Material conditions, I should say
financial conditions or commercial
conditions, would vary from one con-
cern to another concern. The appli-
cation of a particular concern might
have been rejected for seven reasons.
For another concern, out of these
seven only two might have been
there, but there may be some other
reasons which would extenuate for
the presence of the two reasons. So
there may not be uniformity of con-
ditions to ensure uniformity of treat-
ment. And as the Chairmap of the
Committee herself has admitted, it is
not at all possible, not even psyche-
logically, not even materially, and
circumstantially.

Another thing that Shrimati Sucheta
Kripalani has mentioned is that we
have fpublished the Resolution along
with the report. I think Shri N. C.
Chatterjee also mentioned this. I am
sorry these fwo hon. Members, after
making some accusations, are not pre-
sent in this House.

Dr. Lanka Sundaram: May I just
intervene, Sir? Shrimati Sucheta
Kripalani has authorised me to convey
through you to the House that she has
to go to Calcutta to keep a prior en-
gagement, not knowing that thiz de-
bate will be coming today.

Mr. Deputy-Speaker: Whatever the
hon. Minister says will be conveyed to
her.

Shri A. C. Guha: I should have lik-
ed her presence; that would have given
me some more inspiration.

The grievance against the Govern-
ment is that the Government have
published the decision along with the
report. But, in most cases, the grie-
vance has always been that some re-
ports are published and Government
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are not able to formulate their policy
and do not implement the recommen-
dations. Here, the Government have
been prompt and Government deserve
commendation. That has now prov-
“ed to be an offence of the Government!

Dr. Lanka Sundaram: You are there
to defend, holding the baby.

Shri A, C. Guha: I should like the
House to remember one thing. The
Industrial Finance Corporation is a
credit organisation and we do not like
this body to be kept as if in the dock
for any indefinife period with some
accusations hanging over it, and with-
out the Government coming to any de-
cision. So, we thought that the Gov-
ernment should come to a decision and
publish it along with the report. I
regret very much that there was real-
ly some delay. I am not sorry intrin-
sically for the delay because we want-
ed to give this report due considera-
tion. Really, this report was consider-
ed at several stages at the highest
level and that was the cause for the
delay, If we had allowed this report
to be dealt with in a cursory and rou-
tine manner, the report along with the
Resolution might have been published
much earlier. But, we wanted to give
proper importance to this report and
to this Industrial Finance Corporation.
We took care fo go through the report
carefully and consider it in different
stages and in different levels. That
was the cause of the delay.

Then, some hon. Members have tak-
en exception to the wording of the Re-
solution, at least the first portion of it
regarding the charge of nepotism and
favouritism. I have already stated
that the Chairman of the Commilitee
herself said here thaj the charge is not
so easy to be proved, admitting there-
by that the Committee had not been
able to prove the charge definitely.
Further she said,

“We wanted to be moderate be-
cause we were dealing with the
Industrial Finance Corporation
which was new to us. Again—"
“It is in a state of infancy and so
we were moderate in our langu-
88’9‘"
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This is what she said. If for writ-
ing the report the Committee had, and
wisely so, this consideration before
them, how can she or any Member of
this House expect the Government to
use immoderate words? If the Com-
mittee thought it prudent to use mode-
rate language because they were deal-
ing with a credit organisation, how
can they expect that the Government
which is in a much more responsible
position would use immoderate words?

Some Hon, Members: A very good
argument.

Some Hon. Members: What an argu-
ment!

Shri A. C. Guba: I would like the
House to rivet their attention more on
the implementation of the recommen-
dations. I shall deal with that portion
later on.

Shri Nambiar (Mayuram): It is al-
ready 7-30. He says he will reply later
on.

Mr, Deputy-Speaker: Hon, Members
who have made a number of obser-
vations must be patient to hear the
replies.

Shri A. C. Guha: I shall try to be
as brief as possible. Other accusa-
tions have been about some of the
deals or investments. I should like to
state here that these flve or six deals
which have come under criticlsm here
were almost the first few loans that
were granted by the Corporation after
it was set up, Just at the initial stage
the Corporation or the Government
wera not so sure abouf the procedure
or about the working of the Corpora-
tion, The Managing Director who was
then in charge is no longer in the Cor-
‘poration. And the Minister or the
two Ministers—though, in fact, this
Corporation functions under the Fin-
ance Ministry, both the Ministries of
Finance and Industry are co-ordinat-
ing the work of this Corporation—who
were then in charge are no longer
even in the land of the living.

Dr. Lanka Sundaram: One of them
is here on thig side.
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Shri A, C. Guha: No, no. He came
at a later stage.

I fhink Dr. S. P. Mookerjee while
speaking as the Industries Minister
two years after the setting up of this
Corporation paid some praise and ccm-
mendation on the floor of this House
to the work of this Corporation.

Dr., Lanka Sundaram the other day
worked himself up to a high pitch, imi-
tating almost Burke impeaching War-
ren Hastings or Clive. He said: "I
accuse the Government”, “I charge the
Government”, “Is it not a fact”, “Isit
not so” ete. In this way he went on.
1 will not have the time to deal with
all those charges individually, but I
can say he got only a distorted ver-
sion of some of the things. I can say
he only got a disfigured, discoloured
one-sided picture of the shield,

1 can only cite one case., There was
one Karnik in the Corporation. Dr.
Lanka Sundaram thought he was a
relative of the Managing Director. The
present Managing Director has got a
relative Karnik but he is not in the
Industrial Finance Corporation, but
he is an Advocate in Poona. Dr.
Lanka Sundaram was searching for
onomatopoetic meaning, and correlat-
ing names and words to find out rela-
tions. Suddenly he grew elogquent
about Ambegaokar, and said that he
was ignorant about the identity or
personality of Ambegaokar. He must
have been under the impression that
Ambegaokar must have some relation-
ship with the Managing Director,
whose name is Sonalkar.

Dr, Lanka Sundaram: On a point of
personal explanation, the hon. Minis-
ter is suggesting that I have suggested
that the Managing Director and Mr.
Ambegaokar are related. I have got
the record here. I said nothing like
that.

Shri A. C. Guba: I have not said
that he suggesteq it. I was simply
saying that there might bave been
some such impression in his mind be-
cause of the similarity of names.
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Then he asked how - many of the
staff are related to the Managing Dir-
ector or to the Directors. 1 think I
can say that none of the staff is rela-
ted to the Managing Director or any
of the Directors. Of course about the
latter I am not so sure,

Dr. Lanka Sundaram: Make sure
before you say.

Shri A, C. Guha: But I think I can
say. that none of the staff is related to
any of the Directors—at least not to
the Managing Director—though it is
not possible for me to wvouchsafe ab-
solutely abouf the Directors. And that
by itself should not be taken as a dis-
qualification for any person. As far
as I have been able to ascertain, none
of the staff is related to any of the
Directors.

Shri Nambiar: We want to know
what will happen in the future.

Mr. Depaty-Speaker: Order, order.
Enough with the present.

) Shri A. C. Guha: Now I come to the
implementation of the report,

Excluding Sodepur, there are...........

Dr. l..ants__Slmhuu: Wil  you
please give us the total investment in

Sodepur? The House is interested in
that.

Shri A, C. Guha: Excluding the cne
r.g!ating to Sodepur, there are about
thirty-four recommendations, and Ican

say we have accepted- almost all of
them.

An Hon, Member: Very good.

Shri A. C. Guha: What are the re-
commendations that have not been
accepted. Shrimati Sucheta Kripalani
had pointed out one recommendation
to the effect that any concern taken
over by the Industrial Finance Corpo-
ration should not be sold or disposed
of, without the consent or approval of
Government. The Government  Re-
solution says that only one concern
has so far been taken over by the In-
dustrial Finance Corporation, and it i3
premature now to formulate g definite
policy and impose it on the Industrial



2087 Report

{Shri A. C. Guha]

Finance Corporation, which is an auto-
pomous body, and which should for-
mulate its own policy. As for that
one concern, the Sedepur Glass ‘Works,
I can assure the House thaf Govern-
ment are very much seized of the
matter, and nothing will happen with-
out the full consent and knowledge of
Government. We are Very much se-
rious about the Sodepur Glass Works,
and I think the Corporation has re-
cently set up a negotiating committee
to go into this matter. I can frankly
admit that about the investment in
the Sodepur Glass Works, we are not
so happy, but.........

Dr. Lanks Sundaram: What is the
total? Why are you shielding that?
What is the investment made up to
date?

Shri A, C. Guha: The total loan
given to the Sodepur Glass Works
will be near about Rs. 50 lakhs.

Shri Nambiar: Very small.-

Shri A. C. Guha: Compared to Rs. 15
crores, it is rather small.

Shri Talsidas (Mehsana West): I
think it is more than Rs, 50 lakhs.

Dr. Lanka Sundaram: On page 68 of
the Report, the figure is given at
Rs. 64 lakhs,

Shri A. C. Guba: That is nof all
loan. I am saying the total loan given
to that concern is Rs. 50 lakhs, After
it was taken over by the Corporation,
they might have put some moTe
money into it.

Dr. Lanka Sundaram: I am anxious
to know tbe total investment.

Shri A. C. Guha: I have not got
that figure with me now.

Some hon. Member from that side
interrupted and asked,........

Dr. Lanka Ssmdaram: What is the
tatal investment?

Shel A. C. Gaha: I have just got the
figures. It is Rs. 85 lakhs, including
interest.
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Some hon. Member from that side
interrupted and asked, what about the
taxpayers’ money. Here also, I think,
most of the Members are under a mis-
apprehension. When the Industrial
Finance Corporation was first started,
Government had only 20 per cent. of
the shares, while 80 per cent. of the
shares were held by other bodies, in-
cluding the 20 per cent. of the shares
held by the Reserve Bank, which then
was not a nationalised institution. But
now, 40 per cent. of the shares are
held by Government, including the Re-
serve Bank's share of it: and 60 per
cent. of the shares are held by private
bodies, that are entitled to send their
directors; and these directors are
elected by the shareholders. So, it is
not ag if the Industrial Finance Cor-
poration is handling only Government
money or only the taxpayers’ money.

Shri Raghavachari:  Whosoever's
money it is, it must be handled pro-
perly.

Mr. Deputy-Speaker: When hon.
Members say that the taxpayers’ mo-
ney is wasted, is it not open to the hon.
Minister to say that the taxpayers’
money is only 60 per cent. and not 40
per cent............

Shri A. C. Guha: Not 60 per cent.
Only 40 per cent., including 20 per
cenf. shares held by the Reserve Bank,

Shri V. P. Nayar: Others -do not pay
taxes.

Mr. Deputy-Speaker: That is one
piece of argument. He argues that
way. Then why do hon. Members
raise a particular point and are im-
patient when it is answered?

ghri Tulsidas: It is not correct also.

pr. Lanka Sundaram: Mr. Tulsidas
says it is not correct.

Mr. Deputy-Speaker: There cannot
be a runpning commentary like this.
1¢ it is not correct, it is not correct.

Shri A. C. Guha: The loans which
have been referred to frequently in
the House were all transacted during
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the first few months, in the later part
of 19048 or early in 1949, Then the
present Managing Director was not
there. So he should not be the turget
of a special attack on the score of
those investments. He came, I think,
in June 1951 or thereabouts. There
has been no suggestion in the Commit-
tee’s report that the Managing Direc-
tor or the Chairman or the Board has
done anything dishonest. The Com-
mittee has rather definitely stated that
. there is no......

Dr. 8. N, Sinha (Saran East): We
have no evidence about it,

Shri A. C. Guba: ‘We have no evi-
dence to indicate to what extent can-
vassing was done by members of the
Executive Committee’ They have no
proof—nothing—to indicate that canvas-
' sing was going on.

Shri Nambiar: May 1 kpow, B8ir,
whether the clock is fast or we are sit-
ting late?

Mr. Deputy-Speaker: There is no
harm. Hon. Members have been say-
.. ing that we are spending so much of

i the public money. Let us sit some
‘ time more.

Shri A. C. Guha: I think, Sir, the
most significant recommendations of
the Commiftee were: (1) the appoint-
ment of a whole-time Chairman, (2)
the recommendation about the con-
centration of power in the hands of the
Managing Director, and (3) the power
of the Executive Commiftee. As re-
gards the appointment of a whole-
time Chairman, we have accepted that
recommendation, and as such, the sec-
ond automatically dissolveg itself. That
has been stated in the Resolution. As
regards the third recommendation also,
i.e. the power of the Executive Com-
mittee, there also we almost accepted
it in the spirit. They have suggested
that the name ‘Executive Committee’
should be changed to ‘Loan Committee'.
So we have said that this question of
the change of nomenclature will he
considered later on at the time of
amendment of the Act Sir, you know

8 P.8.D.
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there is a provision in the Act for an
Executive Committee, and some func-
tions have been provided there. It is
for the Board later on to regulate the
functiong and activities of the Execu-
tive Committee. We cannot on behalf
of Government say that the Board
should not act through any sub-com-
mittee or any committee of its own.
That option should be left to the
Board. So only in regard to that por-
tion where the Committee have sug-
gested that the Executive Committee
should not be allowed to do something,
have we said that that should be
left to the Board to decide. We can-
not put a blanket ban on the Board
functioning through some sub-commit-
tee of its own. Otherwise, we have
accepted all the fhree significant and
relevant recommendations of the Com-
mittee.

I think I should now conclude. I
should again refer to Dr. Lanka Subn-
daram. He hag proceeded on a wrong
logie.

An Hon, Member: Always.

Shri A. C. Guha: He has proceeded
Oon a wrong premise and has come to
a conclusion through a wrong syllo-
glsm. Sir, I can say that he has pro-
ceeded more or less on the lines of our
classical Indian logic: gAY
| g7 “Parbato
Vinhiman dhumat"—'"The mountain is
on fire; because of the smoke”. Now,
smoke can come from many other
things, for example, from the pipe or
cigar of Dr. Lanka Sundaram. So
when we see some smoke coming cut
of Dr. Lanka Sundaram's plpe or cigar,
we should not conclude that Dr. Lanka
Sundaram is on fire. (Interruptions).
So. I think, I can assure the House
that the LF.C. is not on fire, as 2ppre-
hended by Dr. Lanka Sundaram, be-

cause of some smoke or smoke-screen
there.

Dr. Lanka Sundaram: May I ask one
question? How soon do Government
propose to publish their resnlution on
the Sodepur Glass Works?
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Shri A, C. Guba: I admit this Is & nally, are more anxious than Dr.

difficult proposal; I cannot give any Lanka Sundaram about this.
definite time. But. we are trying to .
to a decision a8 early as i The House then adjourned till One

ble. The Government, and I of the Clock on Saturday, the 13th
¥ March, 1954,



